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REPORT OF THE JOINT COMMITTEE IN COMPLANCE WITH ORDER DATED
23/07/2021 OF THE HON’'BLE NATIONAL GREEN TRIBUNAL (NGT) IN THE MATTER
OF OA NO 51 OF 2021 (SAYYED MOHAMMED SABIR USMAN VS THE PRINCIPAL
SECRETARY, DOE-GOM & ORS)

1.0 Background

Grievance in the Original Application No. 51 of 2021 (WZ2), titled Sayyed Mohammed
Sabir Usman vs The Principal Secretary, DoE-GoM & Ors., as per order dated
23/07/2021 of the Hon’ble NGT, is against violation of environmental
norms by the project proponent (PP) Respondent No. 7 - M/s Dudhwala
Real Estate and Investment, Mumbai in developing a housing project -
‘Dudhwala Aquapearl’ at City Survey (CTS) No. 226 of Byculla Division at
258, Retreat Compound, Bellasis Road, Near ST Depot, Mumbai Central,
District Mumbai City, Mumbai, Maharashtra.

The applicant has alleged that Environmental Clearance (EC) was taken first on
30/06/2012 which was modified by 20/05/2016, with violations of EC conditions. No
CTE and CTO has been granted by the State PCB nor permission granted by CGWA
for extraction of ground water. The other violations alleged include non-installation of
pollution control devices, non-plantation of tree, non-installation of STP, non-
installation of solid waste treatment unit, non-installation of rain water harvesting
systems, non-Installation of storm water system, illegal operation of 4 DG Sets at
site, no soil preservation, no soil and ground water test, no use of eco-friendly
building material for construction, air and noise pollution from traffic congestion, no
marginal space for fire tender movement etc. Hon’ble NGT directed vide order dated
23/07/2021 (copy of Hon’ble NGT order, dated 22/07/2021 is given at Annexure-l)
and relevant paragraph of the order is reproduced as below:

6. In view of above, we adopt similar approach to the present case and
direct that a four Member Joint Committee comprising CPCB, SEIAA,
Maharashtra, Maharashtra State PCB and District Magistrate, Mumbai
City to undertake field visit, interact with the stakeholders and give a
report to this Tribunal within three months. The joint Committee will be
free to take the assistance from any other individual/institution. The
State PCB will be the nodal agency for coordination and compliance.
Proceedings may be conducted online except for site visit. Based on the
facts found, the statutory regulators may take further remedial
measures, following due process of law. The joint Committee may file its
report before the next date by e-mail at judicial-ngt@gov.in preferably in
the form of searchable PDF/OCR Support PDF (and not in the form of
Image PDF). If report is adverse to the PP, a copy thereof be served on it
to enable response being filed before this Tribunal.

List for further consideration on 23.11.2021.”
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2.0 Approach
In order to comply with the aforesaid Hon’ble NGT Order, the Central Pollution
Control Board (CPCB) held a virtual meeting on 02/08/2021 and decided to seek
relevant information from various organizations viz. Maharashtra Pollution Control
Board, State Environment Impact Assessment Authority (Maharashtra), Municipal
Corporation of Greater Mumbai (MCGM), Integrated Regional Office of Ministry of
Environment, Forest & Climate Change-Nagpur and Central Ground Water Authority.
These organisations were requested to send the relevant information. Further,
another follow-up virtual meeting was convened on 02/09/2021 to discuss the way
forward and progress of submission of relevant information from various
organizations. Subsequently, rigorous follow-ups were made during August, 2021 to
November, 2021 for seeking relevant information. Upon receipt of desired
information and nominee officials, the joint committee carried-out inspection of the
said housing project i.e. “Dudhwala Aquapearl” developed by M/s Dudhwala Real
Estate and Investment, Mumbai at City Survey (CTS) No. 226 of Byculla Division at
258, Retreat Compound, Bellasis Road, Near ST Depot, Mumbai Central, District
Mumbai City, Mumbai, Maharashtra on 01/12/2021. The following committee
members were present during the inspection.

i.  Shri Nishchal C., Scientist ‘D’, CPCB, Regional Directorate, Pune

ii.  Shri Jayant Hajare, I/C Regional Officer, MPCB, Mumbai

iii.  Shri Pankaj Joshi, Member, SEIAA, Maharashtra

iv.  Smt Shilpa Kanthe, Tahsildar as Representative of District Magistrate, Govt.

of Maharashtra, Mumbai

Also, Shri Tanaji Yadav, Sub-Regional Officer, MPCB-Mumbai and Shri A. M.
Chaunpunge, Asst. Engineer, Municipal Corporation of Greater Mumbai
accompanied the joint committee during the inspection. Shri Sajid Patel from M/s
Dudhwala Real Estate and Investment was present and provided the visit
coordination.

3.0 Observations and findings

This report is outcome containing factual and action taken report of the said joint
committee based on the preliminary information received from various organisations,
inspection of the joint committee, information given by the MCGM through MPCB
and subsequent discussions of the joint committee.

Further, the Hon’ble Supreme Court vide order dated 04/01/2022 in Civil Appeal No.
7773 of 2021 with 7779 of 2021, directed the joint committee to issue notice of
hearing and hear from the appellants before finalization of joint committee report
(Copy of Hon’ble Supreme Court order is given at Annexure-Il). In compliance with
the aforesaid Hon’ble Supreme Court order, the nodal agency i.e. MPCB has issued
notice of hearing to the appellants. Accordingly, the appellants made submission
before the joint committee on 12/02/2022 that necessary representation shall be
made through the appellant's counsel for submission of recent
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information/documents for consideration before the joint committee. The information
was received through MPCB vide email communication dated 25/03/2022. The joint
committee examined the information submitted by the appellant/PP vide email dated
25/03/2022. The observations & findings of the joint committee are given as below:

A. Observations w.r.t Environmental Clearance (EC) and violations thereto, if
any

The project proponent i.e. M/s Dudhwala Real Estate and Investment has been
granted EC by SEIAA Maharashtra vide dated 30/12/2012 for total plot area of 4,994
sq. m. for the project - “Dudhwala Aquapearl” at City Survey (CTS) No. 226 of
Byculla Division at 258, Retreat Compound, Bellasis Road, Near ST Depot, Mumbai
Central, Mumbai stipulating Layout Sanction details granted by MCGM, total built up
area and building configuration therein.

As per the information provided by MCGM vide e-mail communication dated
17/01/2022 (Annexure-lll), the PP has obtained Plinth Check Certificates vide dated
09/04/2009 for Building No. 2, Wing-A & B (part); 21/09/2012 for Building No. 2,
Wing-A & B (part) and 03/10/2012 for Building No. 1, which are as per the Layout
Sanction vide no. EB/2397/E/A, dated 28/09/2007 granted by MCGM.

Thereafter, the PP has obtained amendment in the said EC vide SEAC-2015/CR-
199 (I)/TC-1, dated 20/05/2016 for the total built-up area of 42,565.53 sg-m.
However, the reference of Layout Sanction has not mentioned in said amended EC
vide dated 20/05/2016. Copy of the said EC dated 30/06/2012 and amendment EC
dated 20/05/2016 are given at Annexure-Ill.

It is observed from the first plinth checking certificate that the PP has started the
construction of the project without obtaining prior EC which is required as per S. no.
2 of the Notification no S.O. 1533 (E) dated 14/9/2006 related to the requirements of
prior environmental clearance notified under the Environment (Protection) Act, 1986.
(Refer s.no.2 of Table-1).

As per the information provided by MCGM vide email dated 17/01/2022 (Annexure-
IV) that the total built-up area of the completed project i.e. building no. 1 (B+G+ 1%
podium + 2" to 16™ floors) is 4,994.99 sg-m and mentioned that the said total built-
up area is as per the definition, defined under Notification no. S.0. 695 (E) dated
04/04/2011 issued by MOEF&CC. Also, it is observed that configuration of the
completed project i.e. building no. 1 is same as that of the configuration mentioned in
the amended EC dated 20/05/2016.

MCGM vide email dated 17/01/2022 also provided the current status of construction
for the building no. 2 (Wing-A) and building no. 2 (Wing-B) wherein it is mentioned
that the total built-up area of the completed project i.e. aforesaid building no. 2
(Wing-A & B) is 35,365.01 sg-m and mentioned that the said total built-up area is as
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per the definition, defined under Notification no. S.0O. 695 (E) dated 04/04/2011
issued by MOEF&CC. Also, it is observed that configuration of the completed project
i.e. building no. 2 (Wing-A) is same as that of the configuration mentioned in the
amended EC dated 20/05/2016.

From the aforesaid statement provided by MCGM vide email dated 17/01/2022 that
as on dated 12/01/2022 that total built-up area in sq-m of the aforesaid project i.e.
building no.1, building no. 2 (Wing-A) and building no. 2 (Wing-B) is 40,360 sg-m,
which is as per sanctioned plan EB/2397/E/A. However, MCGM has not mentioned
the date of revised sanction plan on which the present status of total built-up area
(sg.m.) of the project has been completed.

In addition to the aforesaid statement provided by MCGM vide email dated
17/01/2022, the PP also supplemented the architect certificate vide dated
03/11/2021, wherein it is mentioned that the project proponent has constructed
residential project “Dudhwala Aquapear!” within the sanctioned total built-up area of
42,565.53 sg-m as granted in the amended EC vide dated 20/05/2016 from SEIAA.
Relevant paragraphs of the aforesaid architect letter dated 03/11/2021 is reproduced
as below;

“Building No 1, is comprising of Basement+part ground +part stilt+1st level
podium+2nd to upper 16" floors for resident purpose & Building No 2having two
wings i.e. wing ‘A’ & ‘B’, wing ‘A’, comprising of stlit +15'& 2" podium floor+3d to 30t
residential floors & wing ‘B’, comprising of 15'& 2" podium floor +3' to 30"& 315t (pt.)
residential floors & part basement below internal driveway & ramp adjoining to east
side of building and the RCC construction work is completed as per approved plans
issued by MCGM for construction built-up area of 40360 sq.meters, in respect of the
property bearing C.S. No. 226 of Byculla Division at 258 Bellasis Road, Mumbai.”

During the visit on 01/12/2021, the committee observed that apparently majority of
the project was completed & occupied. Details of EC, sanctioned plans, plinth
certificate, completion certificate and current status of the project are given in Table
No. 1.

Table No 1: Details of EC, Sanctioned Plans, Plinth Certificate, Completion Certificate and
Current Status of the project

S. | Particulars Configuration Total Built-up Area
No.
1 Sanctioned e Bldg. No.1-Basement | « Bldg. No0.1-2182.68 Sq.m+1961.26
Plan + part stit + part| Sq.m=4143.94 Sq.m
EB/2397/E/A ground floor +1st|e Bldg. No0.2-10092.27 Sq.m+13671.9
dated (podium) + 2nd to 16th Sg.m=23764.18 Sg.m
28.09.2007 upper floors e Total BUA=  4143.94 Sq.m+23764.18
e Bldg. No.2 (Wing A)-| Sg.m=27908.12 Sgq.m
G+1st to 3rd podium
floors + 4th to 23rd
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floors

e Bldg. No.2 (Wing B)-
G+1st to 3rd podium
floors + 4th to 23rd
floors

Plinth Check Certificate for Bldg. No.2, Wing -A & B (part) dated 09.04.2009 as per
sanctioned plan EB/2397/E/A, dated 28.09.2007 (As per phase program dated

06.04.2009)

EC vide letter | o« Building 1-(Tenanat) | « Total BUA=29576 Sq.m (FSI-12485.45
dated Basement + Ground | sg.m)

30.06.2012 Floor +Stilt

granted by | +Podium+15 Floors (1

SEIAA shop at gr. Floor)

e Building 2 (Wing A)-
Gr+2 level podium
+23 floors

e Building 2(Wing B)-
Gr+2 level podium
+23 floors

Plinth Check Certificate for Bldg. No.2, Wing -A & B (part) dated 21.09.2012 as per
sanctioned plan EB/2397/E/A, dated 28.09.2007 (As per phase program dated

06.04.2009)

Plinth Check Certificate for Bldg. No.ldated 03.10.2012 as per sanctioned plan
EB/2397/E/A, dated 28.09.2007 (As per phase program dated 06.04.2009)

Sanctioned
Plan
EB/2397/E/A
dated
04.04.2015

e Bldg. No.1-Basement
+ part stit + part
ground floor  +1st
(podium) + 2nd to 16th
upper floors

¢ Bldg. No.2 (Wing A)-
Stit + 1st & 2nd
podium floors + 3rd to
20th
floors + Fire check
floor + 21st floor to
25th floor, part
basement below
internal driveway &
ramp adjoining to east
side

e Bldg. No.2 (Wing B)-
Stilt + 1st & 2nd
podium floors + 3rd to
20th
floors + Fire check
floor + 21st floor to
25th floor, part
basement below
internal driveway &
ramp adjoining to east
side

 Bldg. No.1-
2365.99S09.m+2629Sq.m=4994.99Sg.m

« Bldg. No.2-
13763.1S9.m+16701.9S9.m=30465.015q.
m

e Total BUA= 4994.99

Sg.m+30465.01Sq.m=35,460Sg.m
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7 EC vide letter | « Building 1-(Tenanat) | « Total FSI-14982.54 Sg.m
dated Basement + Ground | + 5243.89 Sq.m (Fungible)=
20.05.2016 Floor (Part | 20217.43 Sg.m
granted by | Stilt+Podium+15 e Total Non FSI-22348.10 Sg.m
SEIAA Floors e TBUA-42565.53 Sg.m

e Building 2 (Wing A)-
Gr. (Stilt) +2 level
podium +30upper
floors

e Building 2 (Wing B)-
Gr. (Stilt) +2 level
podium +30 upper
floors+Basement

8 Part Occupation Certificate dated 27.07.2017 for Bldg. No.1 as per sanctioned plan
dated 04.04.2015 having basement + part ground & part stilt + 1st podium floor + 2nd
to 16th upper floors (except Flat Nos. 201 & 202 on 2nd floor, Flat No.301 on 3rd floor,
Flat Nos. 401 & 402 on 4th floor, FlatNo0.501 on 5th floor, Flat No.601 on 6th floor, Flat
N0.8020n 8th floor and flat N0s.1201 & 1202 on 12th floor & 2Nos. of lifts)

9 Part Occupation Certificate dated 27.07.2017 for Bldg. No.2 (Wing A & B) as per
sanctioned plan dated 04.04.2015 having Stilt floor + 1st Podium+ 3rd to 20th upper
floors(except 2 Nos. of staircase & 2 Nos. of lifts),

10 | Sanctioned e Bldg. No.1-Basement | ¢ Bldg. No.1- 2365.99 Sq.m+ 2629 Sg.m=
Plan + part stit + part| 4994.99 Sq.m
EB/2397/E/A, | ground floor | « Bldg. No.2- 13822.68 Sg.m+ 18245.4
dated +1st(podium) + 2nd to | Sqg.m= 32068.06 Sg.m
31.07.2018 16th upper floors e Total BUA= 4994.99
(Core e Bldg. No.2 (Wing A)-| Sq.m+32068.06S9.m=37603.05 Sq.m
Approval) Stit + 1st & 2nd

podium floors + 3rd to
20th
floors + Fire check
floor + 21st floor to
25th  floors& (Core
Approval) for
staircase, lift, & lift
lobby area with
overhead water tank &
lift machine room for
26th floor to 30th floor
along with part
basement below
internal driveway &
ramp adjoining to east
side
e Bldg. No.2 (Wing B)-
Stit + 1st & 2nd
podium floors + 3rd to
20th
floors + Fire check
floor + 21st floor to
25th  floors& (Core
Approval) for
staircase, lift, & lift
lobby area with
overhead water tank &
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lift machine room for
26th floor to 31st
floors along with part
basement below
internal driveway &
ramp adjoining to east
side

11

Sanctioned
Plan
EB/2397/E/A
dated
03.03.2020

Bldg. No.l-Basement
+ part stit + part
ground floor
+1st(podium) + 2nd to
16th upper floors

Bldg. No.2 (Wing A)-
Stilt + 1st & 2nd
podium floor + 3rd to
20th  floors+  Fire
check floor + 21st floor
to 30th floors, part
basement below
internal driveway &
ramp adjoining to east
side

Bldg. No.2 (Wing B)-
Stilt + 1st & 2nd
podium floor + 3rd to
20th  floors+  Fire
check floor + 21st floor
to 30th & 31lstfloor,
part basement below
internal driveway
&ramp adjoining to
east side

e Bldg. No.1- 2365.99 Sqg.m+ 2629 Sg.m=
4994.99 Sg.m

e Bldg. No.2- 17119.63Sq.m+
Sg.m= 35365.01 Sg.m

e Total BUA= 499499 Sg.m+35365.01
Sgq.m=40360 Sg.m

18245.4

12

Current
Status of
project as on
date
12.01.2022

Bldg. No.1-
Completed

Bldg. No.2 (Wing A)-
Entire  building is
completed in all
respect as per
approved plans except
some finishing work is
under progress from
28th to 30th floor. OC
granted upto 20th
floors

Bldg. No.2 (Wing B)-
Entire  building is
completed in all
respect as per
approved plans except
some finishing work is
under progress from
28th to 31stfloor. OC
granted up to 20th
floors

e Bldg. N0.1=4994.99 Sgq.m

e Bldg. No.2= 35365.01 Sg.m

e Total BUA= 499499 Sg.m+35365.01
Sg.m=40360 Sg.m
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B. Compliance of Consent required under the Water (Prevention and Control of
Pollution) Act, 1974 and Air (Prevention and Control of Pollution) Act, 1981
PP has obtained Consent to Establish (CTE), from MPCB vide No. BO/RO(P&P)/EIC

No. MU-1195-09/E/CC-393 dated 05/11/2009, which was valid till commissioning of
the project or five years (05/11/2014) whichever is earlier. Further, PP has obtained
CTE (Revalidation with expansion), vide No.Format1.0/CC/UAN No0.0000116015/CE
2110000353, dated 07/10/2021 for redevelopment of construction project of total plot
area of 4,994 sg-m for total construction area of 42,565.53 sg-m, which is valid till
the commissioning of project or co-terminus with the validity of EC dated 20/05/2016
i.e. till 20/05/2023. Subsequently, the PP has obtained Consent to Operate (CTO) —
part I, vide No.Formatl.0/CC/UAN No. 0000108772/CO dated 20/10/2021 for part
construction BUA of 24,392 sg-m out of total BUA of 42,565.53 sg-m, which is valid
till 30/06/2022. Copies of CTE, revalidated CTE and CTO-part-l are given at
Annexure-V.

Point-wise observation and compliance of the alleged issues as mentioned by the
applicant in the Hon’ble NGT order is depicted in the below Table-2.

Table-2: Point-wise compliance of the alleged issues as mentioned in the Hon’ble NGT order.

S. | Allegations of the applicant | Present status as on joint committee inspection
NO. | as mentioned in the Hon’ble | dated 01/12/2021
NGT Order, dated 23/07/2021

1. | PP has started use of premises | During joint committee visit dated 01/12/2021 the
without consent to operate and | PP has provided STP based on MBBR technology
PP has not installed STP. of reported capacity of 175 & 75 CMD as per the
CTO vide dated 20/10/2021, Schedule-l, s no. 1 i.e.
terms & conditions for compliance of water pollution
control. It is observed that the said STP was found
operational.

2. | PP has not obtained permission | As per the information provided by MCGM vide
for ground water extraction and | email dated 10/12/2021 that PP has obtained no
PP is extracting huge quantity of | objection certificate for commissioning of 01 no. of
ground water for construction. bore well from MCGM (Hydraulic Engineers Dept.).
Relevant extract from the said letter dated
23/12/2014 from MCGM (Hydraulic Engineer’s
Department) is reproduced below;

“On-site inspection and based on the site shown on
plan it was found that, as far as this department is
concerned, there is no existing /proposed water
supply main /tunnel in the subject site. Hence, there
is no objection to take 1 (One) no. of bore well in the
premises of C.S.N0.226, 258 Bellasis Road, Byculla
Division in ‘E’ Ward.”

Copy of the aforesaid Iletter from Hydraulic
Engineer's Department, MCGM vide dated
23/12/2014 given at Annexure-VI.

Further, PP has been granted permission to retain a
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bore well for construction purpose. Such permission
has been granted by MCGM, Public health
department vide dated 20/03/2015. Relevant extract
from the said letter dated 23/12/2014 from MCGM
(Hydraulic Engineer’s Department) is reproduced
below;

“Permission to retain a borewell and the use of
water from the borewell for construction & after it for
flushing & gardening purpose at the above place is
hereby granted to you subject to the compliance
with the conditions mentioned in the memo of
condition duly signed by you. A board prohibiting
the use of water for drinking, bating, cooking
purpose shall be exhibited at a conspicuous place.”

Copy of the aforesaid letter from Public Health
Department, MCGM vide dated 20/03/2015 is given
at Annexure-VII.

Besides, utilization of bore well water; the PP has
submitted only the details of water supply challans
for water utilized during operation stage aforesaid
project i.e. Feb, 2019 to Dec, 2020.

PP has not made any transplant
as mandated in EC for 30 trees
and also not made
compensatory plantation against
the cutting of 48 trees and also
not planted 174 number of trees
as disclosed in EC dated
30.06.2012.

As per the information provided by MCGM vide
email dated 10/12/2021 that PP has obtained
permission from MCGM, Tree Authority vide letter
dated 25/04/2008 for removal of 48 no. of trees and
transplanting 30 no. of trees. Also, vide said letter
dated 25/04/2008 the PP has been directed to plant
96 trees in the said property. Copy of the said letter
vide dated 25/04/2008 is given at Annexure-VIII.
Further, the PP vide letter dated 25/09/2008
submitted reply to the Tree Authority, MCGM
regarding transplantation of trees on plot bearing
CS no. 266, the relevant extract from the said letter
is reproduced as below;

“The transplanting trees as on the same site is not
possible due to excavation on site & material
dumping on site & as there will be labour on site. So
we transplanting at our another site at Village Marol,
Andheri (E), CTS No. 1651-B.”

Copy of the aforesaid letter dated 25/09/2008 given
at Annexure-IX.

Also, MCGM vide email dated 16/02/2022
supplemented information w.r.t. above
communication. Wherein it is mentioned that the PP
has transplanted 30 no. of trees at Village Marol,
Andheri (E), CTC no. 1651-B and mentioned that
PP has not submitted survival report of transplanted
trees. Also, mentioned that plantation of new trees
in lieu of trees permitted to cut is not yet done by
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the PP.

Further, as per the e-mail communication from
MCGM vide dated 10/12/2021 informed that
“.balance no. of trees will be planted before full OC.
Concerned department i.e. (S.G.) has informed that
site under reference will be verified on site by SG
department. On receipt of remarks of SG
department the same will be forwarded.”

As per s. no. 20 of the amended EC dated
20/05/2016, the PP has submitted to carryout
plantation of 174 no. of new trees besides
transplantation of 30 no. of trees. However, as per
the information received from MCGM that PP has
proposed to carryout plantation of 98 no. of new
trees, which is observed to be non-compliance by
the PP w.r.t. amended EC dated 20/05/2016.
Hence, concerned department of MCGM may verify
the compliance w.r.t. transplantation of 30 no. of
trees and plantation of 174 no. of trees as per the
conditions of amended EC dated 20/05/2016,
before issuing full occupancy certificate to the PP.

PP has not provided requisite
Open Space for recreational
ground as per the DC Rules on
virgin land as directed by
Hon'ble Supreme Court.

As per the information provided by MCGM vide
email dated 10/12/2021 that PP has provided 8%
RG area. Relevant extract of the said
communication from MCGM is reproduced below;

“PP showing 8% RG is attached herewith. PP has
stated that same will be complied before asking full
OC, as construction activity is not yet complete.”

As per the approved plan for RG area by MCGM it
is observed that the PP has submitted total 388.94
sg-m (199.64 sg-m + 189.30 sg-m) for RG area on
ground floor. In addition to the said RG area of
388.94 sg-m on the ground floor, the PP has
proposed additional RG area of 386.45 sg-m on the
podium. Hence, as per the said approved plan for
RG area, the PP has submitted total proposed RG
area of 775.39 sg-m, which is greater than minimum
required 10% RG area i.e. 486.02 sg-m as per
DCPR-2034. However, the development of such RG
area of 775.39 sqg-m may be verified by MCGM
before issuing full occupancy certificate to the PP.
Further, it is observed that PP has obtained their
first sanctioned plan in 2007 for TBA of 27,908.12
Sg.m. Accordingly, EC was granted on 30/06/2012
for the said area. Thereafter, the PP has obtained
amendment in EC on 20/05/2016 for TBA of
42,565.53 Sg-m subsequently, the PP has obtained
revised sanctioned plans vide dated 2015, 2018 and
2020 for TBA of; 35,460Sq.m, 37603.05 Sg.m and
40360 Sqg.m respectively. Hence, the joint
committee is of the opinion that since the PP has
obtained amended EC in 20/05/2016 for the total
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TBA from existing 27,908.12 Sqg.m to 42,565.53 Sg-
m, the Hon’ble Supreme Court judgment vide dated
17/12/2013, in Civil Appeal No. 11150/2013 in
Special Leave Petition Civil N0.33402/2012 might
be applicable i.e. the minimum recreational space
as laid down under Regulation 23, shall be provided
at ground level only. Relevant paragraph from the
aforesaid judgment of Hon’ble Supreme Court of
India is reproduced as below;

“The minimum recreational space as laid down
under Regulation 23, shall be provided at ground
level only. The recreational space, if any, provided
on the podium under this regulation shall be in
addition to that provided as per regulation 23.”

Further, the aforesaid order mentions that the above
directives shall apply to those developments where
building plans were not approved, or where the
Commencement Certificate (CC) had not been
issued on 17/12/2013 i.e. the date of the aforesaid
order passed by Hon’ble Supreme Court. All the
authorities concerned shall ensure strict compliance
of the aforesaid directives.”

PP has not preserved top soil
and not obtained permission for
ground water extraction and due
to basement construction
ground water level is depleted.

It is observed that the PP has almost completed the
project as per the amended EC dated 20/05/2016
and obtained part occupation certificate 27/07/2017
for Bldg. No.1 and Bldg. No. 2 (Wing A & B) as per
sanctioned plan dated 04/04/2015 respectively.
Since the said project is almost completed during
2017 as per the amended EC dated 20/05/2016 and
also the construction of remaining project as per the
amended EC dated 20/05/2016 is in completion
stage, the joint committee is unable to offer
comments in this regard.

Whereas, information and compliance w.r.t. ground
water extraction is already provided at s. no. 2, as
above.

PP has not installed Rain Water
Harvesting System (RWH) as
mandated in EC dated
30.06.2012.

As per the Environment Clearance application, the
project proponent had proposed to install rainwater
harvesting system as a water conservation
measure. It is observed during joint committee visit
dated 01/12/2021 that rainwater harvesting system
has been provided. Rainwater is collected through
roof drain pipes and down-take pipes, and
channelized to 02 no. of collection tanks with
reported design capacity of 30 & 50 m3.

PP has not installed Strom
Water Drainage System as
mandated in EC dated
30.06.2012.

As per the information provided by MCGM vide
email dated 10/12/2021 that PP has obtained NOC
to carry-out the works of storm water drain as per
the approved plans. Relevant extract of the said
communication from MCGM vide dated 10/12/2021
is reproduced below;
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“Project Proponent has obtained the remarks from
Executive Engineer (Storm Water Drain) Planning
Cell, City, wu/no. DyChE/SWD/1940/PC dtd
11.10.2007 and u/no.DyChE/SWD/2546/PC dtd
12.10.2015 and part completion certificate thereon
u/no. DyChE/SWD/3472/PC dtd 24.10.2016.”

Copy of such NOC letters vide dated 11/10/2007,
12/10/2015 and 24/10/2016 granted by MCGM, Dy.
CH. Eng. (Storm Water Drains) to the PP are given
at Annexure-X.

8. PP has not installed Solid | As per amended EC dated 20/05/2016, s. no. ii of
Waste Composting System for | the general conditions for post-
treatment  of  biodegradable | construction/operation phase: and also during joint
\évg%tg gglrgandated in EC dated committee inspection dated 01/12/2021 the project

T ' proponent has installed organic waste converter of
reported capacity of 300 Kg/day for processing of
wet garbage. During the joint committee inspection,
the organic waste converter was in found in
operation. The manure generated from the organic
waste converter is filled in HDPE bags. The PP has
not submitted disposal/utilization details of manure
obtained from organic waste convertor.

9. | PP has installed exceeding 4 | As per the CTE issued by MPCB vide No.
number of DG Sets against the | BO/RO(P&P)/EIC No. MU-1195-09/E/CC-393 dated
permissible 2 DG Sets as | 05/11/2009 and CTE (Revalidation with expansion),
mandated  in EC dated | vide No.Formatl.0/CC/UAN No0.0000116015/CE
30.06.2012 2110000353, dated 07/10/2021 that PP has

obtained CTE for installation of one DG set of 250
KVA. Further, as per CTO part-l, vide
No.Format1.0/CC/UAN No. 0000108772/CO dated
20/10/2021 for part construction BUA of 24,392 sg-
m out of total BUA of 42,565.53 sg-m; PP has
obtained CTO for operation of one DG set of 250
KVA. During joint committee inspection dated
01/12/2021 it is observed that one DG set of 250
KVA has been installed as per the part CTO — part-
l.

10. | PP has  caused traffic | PP has provided copy of certified parking
congestion in the area due to | arrangement and its maneuverability plan for
this project and cause to air | the aforesaid project site. Copy of plan is given
pollution on account of emission | 5t Annexure-XI.
from the vehicles.

11. | PP has made change in scope | As per the information provided by MCGM vide

of the project by increasing the
total BUA of the project by
increasing in the FSI & loading
of TDR and carried out the
construction more than 50000
m?2.

email dated 17/01/2022 that total built-up area
defined under notification no. S.0. 695 (E) dated
04.04.2011 issued by MOEF & CC (sg.m.) for Bldg.
No.1= 4,994.99 Sg.m, and for Bldg. No.2=
35,365.01 Sq.m. Hence, the total BUA = 4,994.99
Sg.m + 35,365.01 Sq.m=40, 360 Sg.m, which is
less than the total built-up area of 42,565.53 sg-m
as per amended EC vide dated 20/05/2016. Also,
please refer s.no. 12 of Table-1, above.
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12.

PP has not provided Marginal
Space as per the DC Rules

As per the information provided by MCGM vide
email dated 10/12/2021 that PP has provided

marginal open space as per approved plan.
Relevant extract of the said communication from
MCGM vide dated 10/01/2022 is reproduced below;

“Marginal Open spaces are provided as per
approved plan.”

Whereas the details of such marginal space area
mentioned in the approval plan is not been made
available by MCGM.

4.0 Conclusions

It is observed from the first plinth checking certificate that the PP has started
the construction of the project without obtaining prior EC which is required as
per S. no. 2 of the Notification no S.O. 1533 (E) dated 14/9/2006 related to the
requirements of prior environmental clearance notified under the Environment
(Protection) Act, 1986. i.e. the PP has obtained first plinth check certificate
vide dated 09/04/2009 for Building No. 2, Wing-A & B (part) as per the Layout
Sanction vide no. EB/2397/E/A, dated 28/09/2007 granted by MCGM.
Whereas, the PP has obtained EC from SEIAA vide dated 30/06/2012 (Please
refer s.no.2 of Table-1, as above).

Further, it is also mentioned in the s.no. 3 (iii) of the EC vide dated 30/06/2012
issued to PP that PP has to obtain CTE from MPCB before start of any
construction works. Relevant extract of the aforesaid EC vide dated
30/06/2012 is reproduced below;

“Consent To Establishment shall be obtained from Maharashtra Pollution
Control Board under Air and Water Act and a copy shall be submitted to the
Environment department before start of any construction work at the site.”

It is observed that without obtaining EC and CTE, the PP has started
construction activities as it is evident from the date of 1%t plinth check
certificate issued by MCGM vide dated 28/09/2007. Hence, the PP has
violated the provisions of EC as per S. no. 2 of the Notification no S.O. 1533
(E) dated 14/9/2006 related to the requirements of prior EC notified under the
Environment (Protection) Act, 1986.

The PP has started construction of the project i.e. building No. 2, Wing-A & B
(part) without obtaining CTE from MPCB required under the Water
(Prevention and Control of Pollution) Act, 1974 and the Air (Prevention and
Control of Pollution) Act, 1981 which was also one of the pre-phase
construction conditions stipulated in the s.no. 3 (iii) of the EC vide dated
30/06/2012. Further, continued the construction of project after expiry of CTE
i.e. on 05/11/2014 and subsequent CTE taken on 07/10/2021 till such time
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period, the PP has already completed the project i.e. building no.1 and
building no. 2 (Wing- A & B) which is evident from completion certificate vide
CC no. EB/2397/E/A, dated 27/07/2017 wherein the total BUA of the project
i.e. building no. 1 and building no.2 (Wing-A & B) is 4,994.99 Sq.m +
35,365.01 Sg.m = 40, 360 Sg.m against the sanctioned TBA of 42,565.53 Sq-
m as per EC dated 20/05/2016.

As per the information provided by MCGM vide email dated 17/01/2022
building no. 1 and building no. 2 (Wing-A & B) has been completed. The total
built-up area of the completed project i.e. building no. 1 (B+G+ 15t podium +
2" to 16" floors) is 4,994.99 sg-m and mentioned that the said total built-up
area is as per the definition, defined under Notification no. S.0. 695 (E) dated
04/04/2011 issued by MOEF&CC. Also, it is observed that configuration of the
completed project i.e. building no. 1 is same as that of the configuration
mentioned in the amended EC dated 20/05/2016.

Further, the total built-up area of the completed project i.e. aforesaid building
no. 2 (Wing-A & B) is 35,365.01 sg-m and mentioned that the said total built-
up area is as per the definition, defined under Notification no. S.0. 695 (E)
dated 04/04/2011 issued by MOEF&CC. Also, it is observed that configuration
of the completed project i.e. building no. 2 (Wing-A) is same as that of the
configuration mentioned in the amended EC dated 20/05/2016. Whereas, it
seems that configuration of the completed project i.e. building no. 2 (Wing-B)
is not same as that of the configuration mentioned in the amended EC dated
20/05/2016, wherein the PP has constructed additional one floor extra i.e.
constructed 31 floors instead of 30 floors as per amended EC dated
20/05/2016.

The PP has not obtained CTO from MPCB after completing the project
wherein PP has obtained completion certificate vide no. EB/2397/E/A, dated
27/07/2017 for building no. 1 and no. 2 (Wing-A & B) and also obtained part
occupation certificates. The said buildings were completed as per amended
sanctioned plan vide EB/2397/E/A, dated 04/04/2015 of TBA of 35,460 sg-m.
Whereas, PP has obtained CTO from MPCB vide dated 20/10/2021 for the
entire project i.e. for the TBA of 42,565.53 sg-m, which is as per amended EC
dated 20/05/2016.

As per the information provided by MCGM vide email dated 17/01/2022 that
total built-up area defined under notification no. S.O. 695 (E) dated
04.04.2011 issued by MOEF & CC (sg.m.) for Bldg. No.1 = 4,994.99 Sqg.m,
and for Bldg. No.2 = 35,365.01 Sg.m. Hence, the total BUA = 4,994.99 Sg.m
+ 35,365.01 Sg.m = 40, 360 Sg.m, which is less than the total built-up area of
42,565.53 sq-m as per amended EC vide dated 20/05/2016. However, MCGM
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has not mentioned the date of revised sanction plan on which the present
status of total built-up area (sq.m.) of the project has been completed.

vi. The PP has complied regarding installation of STP, permission to extract
ground water, installation of rain water harvesting system & collection tank,
NOC to carry-out the works of storm water drain, installation of organic waste
convertor for processing of wet garbage, installation of DG set as per
CTE/CTO.

vii.  The PP has non-complied regarding plantation of new trees i.e. as per s. no.
20 of the amended EC dated 20/05/2016, the PP has submitted to carryout
plantation of 174 no. of new trees besides transplantation of 30 no. of trees.
However, as per the information received from MCGM vide e-mail dated
17/12/2021 that PP has proposed to carryout plantation of only 98 no. of new
trees, which is observed to be non-compliance by the PP w.r.t. amended EC
dated 20/05/2016. Hence, concerned department of MCGM may verify the
compliance w.r.t. plantation of 174 no. of trees as per the conditions of
amended EC dated 20/05/2016 before issuing full occupancy certificate to the
PP.

5.0 Approach for environmental compensation and remedial measures for
prior environmental clearance (EC) violation

Notification no. SO 804(E) dated 14.3.2017 on procedure to be adopted for dealing
with the prior Environmental Clearance (EC) violation cases were issued by Ministry
of Environment, Forest and Climate Change (MoEF&CC) under the Environment
(Protection) Act, 1986 giving 06-month amnesty window for such proponents who
have violated the EC regulations. These violations were primarily related to initiating
the project work or carrying out the project activities without obtaining the mandatory
EC. The cases of such proponents were to be assessed and the project constructed
at a site were affirmative which under prevailing laws is permissible and expansion
has been done which can be run sustainably under compliance of environmental
norms with adequate environmental safeguards. In case, where the finding of the
Expert Appraisal Committee is negative, closure of the project were recommended
along with other actions under the law. Such affirmative projects were also to be
appraised with implementation of Environmental Management Plan, comprising
remediation plan and natural and community resource augmentation plan
corresponding to the ecological damage assessed and economic benefit derived due
to violation as a condition of environmental clearance.

The project proponent were required to submit a bank guarantee equivalent to the
amount of remediation plan and Natural and Community Resource Augmentation
Plan with the State Pollution Control Board and the quantification were to be
recommended by State Expert Appraisal Committee (SEAC) and finalised by State
Environmental Impact Assessment Authority (SEIAA) as per the aforesaid
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notification dated 14/3/2017 and subsequent notification dated 08/3/2018 issued by
MoEF&CC. The bank guarantee were to be deposited prior to the grant of
environmental clearance and to be released after successful implementation of the
remediation plan and Natural and Community Resource Augmentation Plan, and
after the recommendation by regional office of the MoEF&CC, SEAC and approval of
the SEIAA.

In view of the above notifications, a committee was constituted (constituting EXx.
Expert Member, NGT; members of SEIAA and SEAC for Maharashtra and advocate)
in Maharashtra for evaluation process to evolve uniform guidelines to deal with the
cases of violations under the chairmanship of Chairman, SEIAA, Maharashtra and
submitted its report to the Department of Environment, Govt. of Maharashtra. After
due consultation with stakeholders in a round table workshop, the Department of
Environment (DoE) and SEIAA Maharashtra decided to follow the provisions of
MoEF&CC notification dated 14.03.2017 as per the report submitted by the
committee. Copy of the “Approach for the said Assessment for Environmental
Damage And Estimation of Remediation Costs For Building Construction Projects
initiated without obtaining mandatory Environmental clearance (Violation Cases)”
decided to be followed by the DoE and SEIAA Maharashtra vide SEIAA letter no.
SEIAA-2018/CR-150/SEIAA dated 30/1/2019 IS available at
https://www.ecmpcb.in/login/download _ec document/QJAWNOE4ANKZDMOI2NDY4Mz
k3QzUXOEVCQURGNzIGOTcucGRm

The aforesaid notification of MOEF&CC was, however, applicable for six months from
the date of publication i.e. 14.03.2017 to 13.09.2017 and further based on Hon’ble
court direction from 14.03.2018 to 13.04.2018.

Salient features of the said Department of Environment (DoE) and SEIAA
Maharashtra adopted approach paper are as below:

(i) Itisin line with MOEF&CC Notification dated 14/03/2017 applicable for 06-
month amnesty window for such proponents who violated prior
Environmental Clearance (EC) requirement and takes into account of
ecological damage and economic benefit derived due to violation and
remediation plan and natural and community resource augmentation plan
preparation & implementation thereto for building construction projects
violation cases.

(i) Environmental damage cost assessment considering various project
related attributes (air pollution, water pollution, soil environment, noise &
vibration, green belt and Occupational Health & Safety) and their recurring
& non-recurring cost.

(iif) Assessment of economic benefits derived due to violation inclusive of the
following:

(a) costs saved or/and not taking appropriate environmental protection

measures and also, the benefits derived by going ahead with
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project to gain commercial gains. The same have been considered
as 10% of Ready reckoner cost of the construction under violation if
it is already occupied (fully or partially) or reasonably in advance
stage of completion (more than 50%). In case, the construction is
still not in advance stage of completion (less than 50%) and no
occupation is given, then the benefits can be taken as 5% of the
Ready reckoner cost for the construction in violation;

(b) environmental track record of the project proponent of Rs.
10,00,000/- (Rs. Ten lakhs) for each of earlier or similar other
environment clearance violation in other projects being developed
by project proponent and/or any one of its directors.

(iv) Preparation of remediation plan and natural and community resource
augmentation plan as Environmental management plan (EMP) equivalent
to the above-mentioned environmental damage cost and economic
benefits, as at (i) and (ii) above, or the amount equivalent to the CER
amount as per the MOEF&CC's office Memorandum No: F NO 22-
65/2017-1A-111 dated 01/05/2018, whichever is higher. Areas identified for
resource allocation through such EMP cost are as below:

S. | Description % Implementing | Remarks

No | Activity Allocation| Agency

1 Afforestation 25 Social The afforestation can be
(can include Forestry & either through social
plantation Local Body forestry or the Local body.
garden Preferably within 50 km
development) from project site

2 Water 25 Preferably within 50 km
conservation radius of project site
program
(Jalyuktshivar,
etc)

3 Urban 20 Local body

environment
and sanitation
(can include
swatccha
Bharat,
playground
development,
urban  ground-
water recharge
schemes etc)

4 Sewerage lines | 20 Local Body
and STP, solid
waste

Management
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5 Urban air/noise | 10 Local Body
pollution control
initiatives

(v) The assessment of above mentioned environmental damage cost and
economic benefits and preparation of remediation plan and natural and
community resource augmentation plan as environmental management
plan (EMP) to be prepared as an independent chapter in the environment
impact assessment report by the consultants duly recognised by NABET
(National Accreditation Board for Education and Training) while seeking
grant of environmental clearance. The collection and analysis of data for
assessment of ecological damage, preparation of remediation plan and
natural and community resource augmentation plan shall be done by an
environmental laboratory duly notified under Environment (Protection) Act,
1986, or an environmental laboratory accredited by National Accreditation
Board for Testing and Calibration Laboratories or a laboratory of a Council
of Scientific and Industrial Research institution working in the field of
environment.

The SEAC will prescribe a specific Terms of Reference for the project on
assessment of the above plans.

(vi) The cases of violation will be appraised by SEAC with a view to assess
that the project has been constructed at a site which under prevailing laws
is permissible and expansion has been done which can be run sustainably
under compliance of environmental norms with adequate environmental
safeguards; and in case, where the finding of the SEAC is negative,
closure of the project will be recommended along with other actions under
the law.

(vi)The Expert Appraisal Committee shall stipulate the implementation of
Environmental Management Plan, comprising remediation plan and
natural and community resource augmentation plan corresponding to the
ecological damage assessed and economic benefit derived due to
violation as a condition of environmental clearance.

(viii) The project proponent will submit a bank guarantee equivalent to the
amount of remediation plan and Natural and Community Resource
Augmentation Plan with Maharashtra Pollution Control Board (MPCB) and
the quantification will be recommended by SEAC Committee and finalized
by SEIAA and the bank guarantee shall be deposited prior to the grant of
environmental clearance and will be released after successful
implementation of the said plans, and after the recommendation by
regional office of the MOEF&CC, SEAC and approval of the SEIAA.

(ix) With regard to implementation of the aforesaid EMP, the project
proponent will be required to deposit such approportionated funds of the
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EMP with concerned authorities and the confirmation of deposit of such
funds will be the compliance of such EMP efforts at the project proponents
end. Still however, he needs to get engaged with concerned departments
to ensure that the amount is effectively spent in time bound manner.

The outer limit for execution of the projects could be maximum 2 years, and if any
amount still remains unspent then the same will be reverted back to DoE by
concerned department which can conduct specific state level programs form such
funds.

Hon'ble NGT in Original Application No. 287 of 2020 in the matter of Dastak N.G.O.
Vs Synochem Organics Pvt. Ltd. &Ors. and in applications pertaining to same
subject matter in Original Application No. 298 of 2020 in Vineet Nagar Vs. Central
Ground Water Authority &Ors., vide order dated 03.06.2021 held that "(...) for past
violations, the concerned authorities are free to take appropriate action in
accordance with polluter pays principle, following due process".

Further, the Hon'ble National Green Tribunal in O.A No. 34/2020 WZ in the matter of
Tanaji B. Gambhire vs. Chief Secretary, Government of Maharashtra and ors., vide
order dated 24.05.2021 has directed that"...a proper SoP be laid down for grant of
EC in such cases so as to address the gaps in binding law and practice being
currently followed. The MoEF may also consider circulating such SoP to all SEIAAs
in the country".

In compliance to the directions of the Hon'ble NGT, a Standard Operating Procedure
(SoP) for dealing with violation cases were issued by the MoEF&CC vide Office
Memorandum (OM) F. No. 22-21/2020-IA.Ill dated 07/07/2021. It outlines penalties
including closure of operations that are operating without prior environment
clearance including demolition of projects (where the project is built on prohibited
area, notified by Central/State Govt.). It also outlines a procedure for the grant
of Environmental Clearance to projects that have come up without obtaining prior
environment clearance required under the Environmental Impact Assessment (EIA)
Notification, 2006. As per the said SOP, the different approaches for dealing the
violation cases are summarised as follows;
i.  Closure or revision
a. If the project proponent has not taken prior EC, then the action shall be
initiated to close the operation.
b. If the project proponent has taken prior EC for existing/old unit, then
order to revert the activity/production to permissible limits.
c. If the project doesn’t require EC for earlier production level but required
at present, then restricting activity/production to extent to which prior
EC was not required.
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ii.  Action under section 15 read with section 19 of the E (P) A, 1986 shall be
initiated against the violators.

iii.  Appraisal under EIA Notification, 2006: The permissibility of the project shall
be examined from the perspective of whether such activity/project was at all
eligible for the grant of prior EC;

a. If not permissible: If a project is under prohibited area notified by
Central/State Govt. then the such project shall be ordered for the
demolition/closure after issuing show-cause notice and providing an
opportunity of hearing.

b. If permissible then such violation projects shall be issued with

directions to complete the impact assessment studies and submit EIA
report & EMP in a time bound manner. Also, such cases of violation
shall be subject to appropriate: Damage Assessment, Remediation
Plan and Community Augmentation Plan (to restore environmental
damage caused including its social aspects). However, even though
the project may be permissible but not environmentally sustainable in
its present form/configuration/features then such projects shall be
directed to be modified so that the project would be environmentally
sustainable. Further, if the project is not considered appropriate to
issue EC, such project shall be directed to be demolished/closed.
The PP will be required to submit a bank guarantee equivalent to the
amount of Remediation Plan and Natural and Community Resource
Augmentation Plan with Central/State Pollution Control Board
(depending on whether the project under reference is appraised at
MoEF&CC or by SEIAA) prior to the grant of EC. The quantification of
such liability will be recommended by EAC and finalized by the
Regulatory Authority and the bank guarantee will be released after
successful implementation of the Remediation Plan & Natural and
Community Resource Augmentation Plan.

iv.  Penalty provisions for violation cases and applications
a. For new projects;

e Where operation has not commenced: 1% of the total project
cost incurred up to date of filing of application along with
EIA/EMP report.

e When operations have commenced without EC: 1% of the total
project cost incurred up to the date of filing application along
with EIA/EMP report PLUS 0.25% of the total turnover during
period of violation)

b. For expansion projects;

e When operation/production with expanded capacity has not

commenced: 1% of the project cost, attributable to the
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expansion, incurred up to date of filing application along with
EIA/EMP report.

e When operation/production with expanded capacity have
commenced: 1% of project cost (attributable to the expansion
activity) incurred up to the date of filing application along with
EIA/EMP report PLUS 0.25% of the total turnover (attributable
to the expanded activity/capacity) involved during the period of
violation.

However, in the matter of Fatima vs The UOI, WP (MD) No0.11757 of 2021 before the
Hon’ble Madurai Bench of Madras High Court (Special Original Jurisdiction) vide
order dated 15/07/2021 has ordered an interim stay on said SOP issued by
MOEF&CC vide OM dated 07/07/2021. MoEF&CC has later issued an office
memorandum vide F.no. 22-21/2020-IA.11I [E 138949], dated 28/01/2022 citing order
dated 09/12/2021 of the Hon’ble Supreme court of India in Civil Appeal nos. 7576-
7577 of 2021 in the matter of Electrosteel Steels Ltd., vs UOI & Ors. that the interim
stay passed by the Hon’ble Madras High Court can have no application to operation
of the SOP to projects in territories beyond the territorial jurisdiction of Hon’ble
Madras High Court. Copy of the said OM of MOEF&CC dated 28/01/2022 is available
at http://environmentclearance.nic.in/writereaddata/OMs-2004-
2021/270 OM_17 01 2022%20(2).pdf

6.0 Approach for damages (in addition to the environmental compensation as
given at para 5) for contravening mandatory provisions of environmental
laws

In the matter of Civil Appeal NO. 10854 OF 2016; M/s Goel Ganga Developers India

Pvt. Ltd. Versus Union of India & Ors. the Hon’ble Supreme Court vide order dated

10/8/2018 upheld Rs. 05 crores on project proponent as levied by the Hon’ble

NGTfor contravening mandatory provision of Environment Laws and for not obtaining

the consent from the Board. Vide para 57 of the said Hon’ble Supreme Court order, it

has been directed that “(...)The project proponent shall also pay a sum of Rs.
crores as damages, in addition to the above for contravening mandatory provisions
of environmental laws.”

‘Report of the CPCB In-house Committee on Methodology for Assessing
Environmental Compensation and Action Plan to Utilize the Fund” outlines a formula
for imposing environmental compensation on industrial units for violation of
directions issued by regulatory bodies listing the instances for taking cognizance of
cases fit for violation and levy environmental compensation. The same has also
been referred by the Hon’ble NGT in its order (para 14 to 16) dated 28/8/2019 in the
matter of Original Application No. 593/2017 titled ParyavaranSurakshaSamiti&Anr.
Versus Union of India &Ors. The instances considered for levying Environmental
Compensation (EC) in the said report are:
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a) Discharges in violation of consent conditions, mainly prescribed standards /
consent limits.

b) Not complying with the directions issued, such as direction for closure due to
non-installation of OCEMS, non-adherence to the action plans submitted etc.

c) Intentional avoidance of data submission or data manipulation by tampering the
Online Continuous Emission / Effluent Monitoring systems.

d) Accidental discharges lasting for short durations resulting into damage to the
environment.

e) Intentional discharges to the environment -- land, water and air resulting into
acute injury or damage to the environment.

f) Injection of treated/partially treated/ untreated effluents to ground water.

Though such listed instances may not be directly applicable in the current matter for
arriving at the damages amount (in addition to the environmental compensation as
given at para 4) for contravening mandatory provisions of environmental laws (w.r.t.
starting construction without CTE, continued construction without renewing CTE &
completed most of the project), an attempt is being made by this joint committee to
assess the environmental compensation using the formula prescribed in the said
CPCB report which may be taken as damages amount for contravening mandatory
provisions of environmental laws. The formula takes into account of number of days
violation took place, pollution index of unit, scale of operation, location factor based
on population and an amount factor in Rupees.

Environmental Compensation (EC) in Rupees as mentioned in the aforesaid
CPCB report =PIXNXRXSXLF

Where,

EC is Environmental Compensation in Rupees
P1 = Pollution Index of industrial sector/Project
N = Number of days of violation took place

R = A factor in Rupees for EC

S = Factor for scale of operation

LF = Location factor

Pl = Pollution Index of industrial sector/project

Considering the project under Red category as per CPCB modified directions no. B-
29012/ESS/(CPA)/2015-16 dated 07/3/2016, if the wastewater generation is more
than 100 KLD (as per EC dated, 30/06/2012, total wastewater generation is 145
KLD). Hence, as per aforesaid CPCB report, Pl = 80.
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N = Number of days of violation took place for which violation took place is the
period between the day of violation observed and the day of compliance verified by
CPCB/SPCB.

R = A factor in Rupees, which may be a minimum of 100 and maximum of 500.
The aforesaid report also suggests to consider R as 250, as the Environmental
Compensation in cases of violation. Hence, R = 250.

S = Factor for scale of operation.

For small S = 0.5, For medium S = 1 and larger unit S = 1.5. The scale of operation
was considered as 1.5, As per CTE issued by MPCB, it is large scale industry (LSI).
The unit being LSI, S=1.5.

LF = Location factor.

It is based on the population of the city/town and location of the industrial unit on the
location of the industrial unit. Since the population is more than 12 Million, LF=2.0
(As per provisional reports of Census India, population of Mumbai in 2011 is
12,442,373)

Considering the period when the project proponent has started construction activities
without obtaining CTE from MPCB w.e.f. 09/04/2009 (as per the information provided
by MCGM vide email dated 17/01/2022 that 1%t plinth checking certificate was issued
vide no. EB/2397/E/A by MCGM for Bldg. No. 2, Wing-A & B (part), till the PP has
obtained CTE from MPCB i.e. on 05/11/2009) without obtaining mandatory consent
to establish from MPCB, the number of days violation (N) took place comes out to be
210 days.

Further, the PP has not obtained CTO from MPCB after completing the project
wherein PP has obtained completion certificate vide no. EB/2397/E/A, dated
27/07/2017 for building no. 1 and no. 2 (Wing-A & B) and also obtained part
occupation certificates. The said buildings were completed as per amended
sanctioned plan vide EB/2397/E/A, dated 04/04/2015 of TBA of 35,460 sg-m.
Whereas, PP has obtained CTO from MPCB vide dated 20/10/2021 for the entire
project i.e. for the TBA of 42,565.53 sg-m, which is as per amended EC dated
20/05/2016. In view of above, total no. of days of violation is; from the date of
obtaining completion & part occupation certificate, 27/07/2017 till the date of Hon’ble
NGT order dated 23/07/2021 or till the PP has obtained CTO (1%t part) for
development of construction project from MPCB i.e. on 20/10/2021) without
obtaining mandatory CTO from MPCB for the said of project, the number of days
violation (N) took place comes out to be 1,457 days (no. of days considered till the
date of NGT order) . Hence, total number of days violation (N) took place comes out
to be 210 + 1,457 days = 1,667 days.



124

Based on consideration of above, the environmental compensation calculation is
depicted as below.

EC = PI*N*R*S*LF
PI| N R | S |[LF| EC(inRs.)
80| 1667 | 250 | 1.5| 2 | 10,00,20,000

Based on above, the environmental compensation as damages for contravening
provisions under the Water (Prevention and Control of Pollution) Act, 1974 and the
Air (Prevention and Control of Pollution) Act, 1981 i.e. without obtaining CTO is
worked-out to be Rs. 10,00,20,000/- (Rupees Ten Crore and Twenty Thousand
Only).

7.0 Recommendations

(a) For violation of EIA Notification dated 14/09/2006

In view of the aforesaid violations of:
(i) Started construction of the project i.e. building No. 2, Wing-A & B (part)
without obtaining prior EC from SEIAA,;

(i) Started construction of the project i.e. building No. 2, Wing-A & B (part)
without obtaining CTE from MPCB required under the Water (Prevention and
Control of Pollution) Act, 1974 and the Air (Prevention and Control of Pollution)
Act, 1981 which was also one of the pre-phase construction conditions stipulated
in the s.no. 3 (iii) of the EC vide dated 30/06/2012; Further, the total sanctioned
built-up area obtained by PP, of 35,460 sg-m dated 04/04/2015 for building no. 1
& 2 (Wing-A & B) which is greater than sanctioned total built-up area of 29,576
sg-m as per EC dated 30/06/2012;

the committee recommends that SEIAA, Maharashtra, may proceed for closure
or revision of project; taking action under section 15 read with section 19 of the
Environment (Protection) Act, 1986; penalty for violations of EIA Notification,
2006; permissibility/demolition of the project; appraisal of the project including
Damage Assessment, Remediation Plan and Community Augmentation Plan
and their implementation in accordance with the MoEF&CC’s OM dated
28/01/2022 as outlined under para 5.0 (page 19-21) of this report. Damage
Assessment, Remediation Plan and Community Augmentation Plan may be
derived as per SEIAA Maharashtra’s approach paper dated 30/01/019, as also
outlined under para 5.0 (page 15-19) of this report.

(b) For_contravening provisions under the Water (Prevention and Control of
Pollution) Act, 1974 and the Air (Prevention and Control of Pollution) Act, 1981
In view of the aforesaid violations of:
(i) Started construction of the project i.e. building No. 2, Wing-A & B (part)
without obtaining CTE from MPCB required under the Water (Prevention and




125

Control of Pollution) Act, 1974 and the Air (Prevention and Control of
Pollution) Act, 1981

(i) Not obtained CTO from MPCB after completing the project wherein PP has
obtained completion certificate vide no. EB/2397/E/A, dated 27/07/2017 for
building no. 1 and no. 2 (Wing-A & B) and also obtained part cccupation
certificates, as per amended sanctioned plan vide EB/2397/E/A, dated
04/04/2015 of TBA of 35460 sq-m; Rs. 05 Crore OR Rs. 10,00.20,000/-
(Rupees Ten Crore and Twenty Thousand Only), as derived under para 6.0 of
this report, as deemed fit by the Hon'ble NGT, may also be added in addition
to the penalty to be derived by SEIAA as outlined under para 5.0 of this report
as damages for contravening provisions under the Water (Prevention and
Control of Pollution) Act, 1874, the Air (Prevention and Contral of Pollution)
Act, 1881, prior EC requirement notified under the Environment (Protection)
Act, 1986 and one of the pre-phase construction conditions stipulated in EC
dated 30/06/2012.

(iil) PP may be directed to comply with the Hon'ble Supreme Court judgment vide
dated 17/12/2013 i.e. the project proponent has lo provide the minimum
recreational space as laid down under Regulation 23, at ground level anly in
addition to the existing open space provided on the podium. Also, the
concerned department of MCGM may verify the compliance of provision of
RG area as per aforesaid Hon'ble supreme Court directives befare issuing full
occupancy certificate to the PP,

(iv)PP may be directed to comply w.r.t. plantation of 174 no. of trees as per the
conditions of amended EC dated 20/05/2016 against the proposed 98 no, of
new trees, which is observed to be non-compliance by the PP w.r.t. amendead
EC dated 20/05/2016. Also, the concerned department of MCGM may verify
the compliance of tree plantation of 174 no. of trees before issuing full
occupancy cerlificate to the PP,

Yo arald fﬁm ,,,,-.--.%'\ Cale

HNishchal C. Pankaj Joshi, Member, Jayant Hazare
Scientist ‘D’ SElAA Sub-Regional Officer
CPCB, RD = Pune s MPCB = Mumbai
Xprs
rm?
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Repres ve of District
Magistrate — Mumbai
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Item No. 02 (Pune Bench)

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

(By Video Conferencing)

Original Application No. 51/2021(WZ)
(I.A. No. 50/2021)

Sayyed Mohammed Sabir Usman Applicant
Versus

The Principal Secretary, DoE-GoM & Ors. Respondent(s)

Date of hearing: 23.07.2021

CORAM: HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON
HON’BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER
HON’BLE MR. JUSTICE M. SATHYANARAYANAN, JUDICIAL MEMBER
HON’BLE MR. JUSTICE BRIJESH SETHI, JUDICIAL MEMBER
HON’BLE DR. NAGIN NANDA, EXPERT MEMBER

Applicant: Mr. Nitin Lonkar, Advocate

ORDER
1. Grievance in this application is against violation of environmental
norms by the project proponent (PP) Respondent No. 7 - M/s Dudhwala
Real Estate and Investment, Mumbai in developing a housing project —
‘Dudhwala Aquapearl’ at City Survey (CTS) No. 226 of Byculla Division at
258, Retreat Compound, Bellasis Road, Near ST Depot, Mumbai Central,

District Mumbai City, Mumbai, Maharashtra.

2. Violations alleged inter-alia are that though Environmental
Clearance (EC) was taken first on 30.06.2012 which was modified by
20.05.2016, there is violations of EC conditions. No CTE and CTO has
been granted by the State PCB nor permission granted by CGWA for
extraction of ground water. Other violations include non-installation of
pollution control devices, non-plantation of tree, non-installation of STP,

non-installation of Solid waste treatment unit, non-installation of Rain
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Water Harvesting Systems, non-Installation of Strom Water System,
illegal operation of 4 DG Sets at site, no soil preservation, no soil and
ground water test, no use of eco-friendly building material for
construction, air and noise pollution from traffic congestion, no marginal

space for fire tender movement etc.

3. The applicant has set out the precise violations as follows:-

“a. PP has procured first Environment clearance dated
30.06.2012 and modified/ amended Environment clearance vide
no. SEAC-2015/CR-199()/TC-1 dated 20.05.2016, but not
complied with condition of both EC and its amounts to serious
violation.

b. PP has not obtained mandatory Consent to Establish and
Consent to Operate obtained from MPCB.

c. PP has started use of premises without consent to operate
and PP has not installed STP.

d. PP has not obtained permission for Ground Water
Extraction and PP is extracting huge quantity of ground water for
construction.

e. PP has not made any transplant as mandated in EC for 30
trees and also not made compensatory plantation against the
cutting of 48 trees and also not planted 174 number of trees as
disclosed in EC dated 30.06.2012.

f. PP has not provided requisite Open Space for recreational
ground as per the DC Rules on virgin land as directed by Hon'ble
Supreme Court.

g. PP has not preserved top soil and not obtained permission
for ground water extraction and due to basement construction
ground water level is depleted.

h. PP has not installed Rain Water Harvesting System (RWH)
as mandated in EC dated 30.06.2012.

L PP has not installed Strom Water Drainage System as
mandated in EC dated 30.06.2012.

J PP has not installed Solid Waste Composting System for
treatment of biodegradable waste as mandated in EC dated
30.06.2012.

k. PP has installed exceeding 4 number of DG Sets against the
permissible 2 DG Sets as mandated in EC dated 30.06.2012.
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L PP has caused traffic congestion in the area due to this
project and cause to air pollution on account of emission from the
vehicles.

m. PP has violated the conditions imposed in SEAC & SEIAA
meetings.

n. PP has made change in scope of the project by increasing
the total BUA of the project by increasing in the FSI & loading of
TDR and carried out the construction more than 50000 M-.

0. PP has not provided Marginal Space as per the DC Rules.

p PP is manipulating government authorities for procuring
various permissions.

q. PP has violated the principle of sustainable development by
not installing pollution control devices.

r. PP has not made any environment management plan.

S. PP has caused substantial damage to environment and
ecology more than Rs. 200 Crores, which shall be recovered from
PP.

t. PP is unapologetic and PP has adopted careless and

reckless attitude towards the environment protection.

u. All authorities are allowing PP for further illegal
construction without Consents.

v. Thus it is mandatory to stop the project construction
permanently till the compliance / rectification of the above illegal act
and removal of the defects from the construction.”

4. The applicant has referred to an order of this Tribunal dated
06.07.2021 in O.A. No. 38/2020, Tanaji B. Gambhire v. Union of India &
Ors. raising somewhat similar issues in respect of another housing

project at Pune. The Tribunal passed following order therein:

“3.  Learned Counsel for the applicant submitted that to uphold the
Rule of Law, the environment conditions must be duly complied with
for scientific disposal of the waste, preventing unauthorized
extraction of ground water, setting up of rain water harvesting
system, adequate plantations, preventing high noise level, providing
recreational open space, fire and safety systems, etc.

4. We consider it appropriate to require a four member joint
Committee comprising of CPCB, SEIAA, Maharashtra, District
Magistrate, Pune and Maharashtra State PCB to undertake field
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visit, interact with the stakeholders and give a report to this Tribunal
within three months. The joint Committee will be free to take the
assistance from any other individual/ institution. The State PCB will
be the nodal agency for coordination and compliance. Proceedings
may be conducted online except for site visit. Based on the facts
found, the statutory regulators may take further remedial measures,
following due process of law and file an action taken report before
the next date by e-mail at judicial-ngtwgov.in preferably in the form
of searchable PDF/OCR Support PDF (and not in the form of Image
PDF).”

5. Further reference has been made to order dated 22.7.2021 in OA

No. 49/2021, Sayyed Mohammed Sabir Usman v. Union of India & Ors.

0. In view of above, we adopt similar approach to the present case and
direct that a four Member Joint Committee comprising CPCB, SEIAA,
Maharashtra, Maharashtra State PCB and District Magistrate, Mumbai
City to undertake field visit, interact with the stakeholders and give a
report to this Tribunal within three months. The joint Committee will be
free to take the assistance from any other individual/institution. The
State PCB will be the nodal agency for coordination and compliance.
Proceedings may be conducted online except for site visit. Based on the
facts found, the statutory regulators may take further remedial

measures, following due process of law. The joint Committee may file its

report before the next date by e-mail at judicial-ngt@gov.in preferably in
the form of searchable PDF/OCR Support PDF (and not in the form of
Image PDF). If report is adverse to the PP, a copy thereof be served on it

to enable response being filed before this Tribunal.

List for further consideration on 23.11.2021.

A copy of this order be forwarded to the CPCB, SEIAA,
Maharashtra, Maharashtra State PCB and District Magistrate, Mumbai

City by email for compliance.
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The applicant may serve a set of papers on the CPCB, SEIAA,
Maharashtra, Maharashtra State PCB and District Magistrate, Mumbai

City and file affidavit of service within one week.

Adarsh Kumar Goel, CP

Sudhir Agarwal, JM
M. Sathyanarayanan, JM
Brijesh Sethi, JM

Dr. Nagin Nanda, EM

July 23, 2021
Original Application No. 51/2021(WZ)
A
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IN THE SUPREME COURT OF INDIA
CIVIL APPELLATE JURISDICTION

CIVIL APPEAL NO. 7773 OF 2021

M/S DUDHWALA REAL ESTATE AND INVESTMENT .. .Appellant(s)
Vs.

SAYYED MOHAMMED SABIR USMAN & ORS. . . .Respondent(s)
WITH

CIVIL APPEAL NO. 7779 OF 2021

ORDER

We have heard the learned counsel for the appellants
and perused the record of these appeals. We do not find any
merit 1in these appeals. The appeals are, accordingly,
dismissed.

However, the Joint Committee constituted as per the
impugned orders, is directed to issue notice of hearing to
the appellants and hear them before finalization of the
report.

The appellants are also permitted to participate in
the proceedings pending before the National Green Tribunal

and to raise all contentions available to them in law.

[ KRISHNA MURARI]

New Delhi;
January 4, 2022.
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ITEM NO.9 Court 7 (vVideo Conferencing) SECTION XVII

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

Civil Appeal No(s). 7773/2021

M/S DUDHWALA REAL ESTATE AND INVESTMENT Appellant(s)
VERSUS
SAYYED MOHAMMED SABIR USMAN & ORS. Respondent(s)

(IA N0.166651/2021-EXEMPTION FROM FILING C/C OF THE IMPUGNED
JUDGMENT and IA No0.166650/2021-STAY APPLICATION)

WITH C.A. No. 7779/2021
(IA No.166961/2021-EXEMPTION FROM FILING C/C OF THE IMPUGNED
JUDGMENT and IA No0.166960/2021-STAY APPLICATION)

Date : 04-01-2022 These appeals were called on for hearing today.

CORAM
HON'BLE MR. JUSTICE S. ABDUL NAZEER
HON'BLE MR. JUSTICE KRISHNA MURARI

For Appellant(s) Mr. Ninad Laud, Adv.
Mr. Saket Mone, Adv.
Mr. Ivo D'Costa, Adv.
Mr. Avinash Mathews, Adv.
Mr. Abhishek Mathews, Adv.
Ms. Anshula Vijay Kumar Grover, AOR

For Respondent(s) Mr. Chirag M.Shroff, AOR

Mr. Mukesh Verma, Adv.
Mr. Yash Pal Dhingra, AOR

UPON hearing the counsel the Court made the following
ORDER

The appeals are dismissed in terms of the signed
order.

Pending applications also stand disposed of.

(ANITA MALHOTRA) (KAMLESH RAWAT)
COURT MASTER COURT MASTER
(Signed order is placed on the file.)
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Government htra

Envircnment depariment,
Room No. 217, 2" floor.
Mantralaya Annexe,
Mumbai 400 032

Date: 30™ June, 2012

T,

M/s. Dudhwala Real Estate & Investment,
CS No. 226 of Byculla Division at 258, Retreat Compound,
Bellasis Road, Mumbai 400 008

Subject: Redevelopment project at Mumbai Central by M/s. Dudhwala Real Estate &
Investment - Environmental clearance regarding.

Sir,

This has reference to your communication on the above mentioned subject. The
proposal was censidered as per the EIA Noftification - 2006, by the State Level Expert Appraisal
Committee, Maharashtra in its 27" meeting and decided to recommend the project for prior
environmental clearance to SEIAA. Information submitted by you has been considered by Statc
Level Environment Impact Assessment Authority in its 29® & 48" Mectings.

2 It is noted that the proposal is for grant of Environmental Clearance for Redevelopment
project at Mumbai Central by M/s. Dudhwala Real Estate & Investment. SEAC considered the
project under screening catepory 8(a) B2 as per EIA Notification 2006.

Brief Information of the project is summarized during SEAC & SEIAA Meetings as:

Name of the Project | : Redevelopment project
Project Proponent | : | M/s. Dudhwala Real Estate & Investment
Location of the : | €5 No. 226 of Byculla Division at 258, Retreat Compound, Bellasis
project Road, Mumbai 400 008.
Type of Project : | Construction Project )
Plot Area : | 4,994 sq. m
[ built up area : | As per FSI: 12,485.45 sq. m.

I Total construction area: 29.576.00 sq. m,
Estimated cost of the | : | Rs. 49Cr

project _
No. of Buildings - = Building | — (Tenant) Basement + Ground Floor + Stilt +
Podium + 15 upper floors (1 shop at gr. Floor} . :
* Building 2 — Wing A : Gr. + 2 level podium + 23 upper
floors ; Wing B : Gr. + 2 level podium + 23 upper floors
Water requirement |: | 1. Fresh water: 114 CMD from BMC

2. Recycled water: 73.40 CMD from STP
3. Wastewater generated: 145 CMD;
Wastewater will be treated in STP
Capacity of STP: 160 CMD: 73.4 CMD Treated water will be
used for flushing, car washing & gardening. Excess treated water

Uddass,
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will be disposed at municipal drain.

Hain water
harvesting

* 2 rain water harvesting tanks : size Building
I = (Tenant) ;: 30,000 LIT
Building 2 — (Sale + Tenant + MHADHA): 50,000
Lit.

* Rain water harvesting recharge pits of Im x Im 2 m
deep provided at every |0 m distance along the
periphery of the plot

¢ Ring well will be provided

Strom water
Drainage

* Natural water drainage pattern ; east o west
Cuantity of storm water : (.1125 m3/sec
size of SWD: 450 mm wide & 600 mm depth at the
end

Solid Waste |

Generation

a) Biodegradable waste: 315.81 ke/day
b} Non biodegradable waste: 211.59 kp/day
¢} STP Sludge: 11 kg/day
Disposal:
* Biodegradable waste will be treated by composting,
* Non biodegradable waste: will be disposed through authorized
agency.
* STP Sludge will be used as manure for landscaping.

Energy:

Power Requirement:
Construction phase: 100 KW: Source: BEST

Operation phase: 2112 KW:

DG osets: Construction phase : 1 x 125 KVA

Operation phase: | No. x 200 KVA, 1 No. x 315 KVA will be
provided

Ener-gy
Conseryation:

® power capacitors are proposed for the project

» All lifts and pumps are proposed on VFD drives which results
in 20 % saving in power consumption and approx. 20 %
savings in general consumption.

* Use of CFL lamp

= Provision for Solar Street lightings

i
H

Green Belt
Development;

Area for green belt: 671 sq. m. existing trecs: 78 Nos. Trees 1o e
cut: 48; trees to be transplant: 30 nos. & 174 Nos, of new trees
will be planted

Traffic

Management:

Parking area: 2,805.00 sq. m. Building 1: 25 nos. Building 2 : 191nos
All internal roads will be 6m wide,

| Environmental

Management Plan:

Operation Phase: Total capital cost for EMP shall be Rs. 62.5 Lakhs
and O & M for EMP shall be Rs. 17.5 lakhs,
Corpus fund will be generated by project proponent for O & M.

3. The proposal has been considered by SEIAA in its 48" meeting & decided to accord
environmental clearance 1o the said project under the provisions of Environment Impact
Assessment Notification, 2006 subject to implementation of the following terms and conditions :-
(i} This environmental clearance is issued subject to land use wverification. Local
authority / planning authority should ensure this with respect to Rules, Regulations.
Motifications, Government Resolutions, Circulars, etle. issued if any. This

Y 2997%

e
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{xvi)

{xvii)
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environmental clearance issued with respect to the environmental consideration and it
does not mean that State Level Impact Assessment Authority (SEIAA] approved the
proposed land use.

The height, Construction built up area of proposed construction shall be in accordance
with the existing FSI/FAR norms of the urban local body & it should ensure the same
along with survey number before approving layout plan & before according
commencement certificate to proposed work. Plan approving authority should also
ensure the zoning permissibility for the proposed project as per the approved
development plan of the area.

"Consent for Establishment” shall be obtained from Maharashira Pollution Control
Board under Air and Water Act and a copy shall be submitted to the Environment
department before start of any construction work at the site.

All required sanitary and hygienic measures should be in place before starting
construction activities and to be maintained throughout the construction phasc.

Project proponent shall ensure completion of STP, MSW disposal facility. green belt
development prior to occupation of the buildings. No physical occupation or
allotment will be given unless all above said environmental infrastructure is installed
and made functional including water requirement in Para 2. Prior certification from
appropriate authority shall be obtained.

Provision shall be made for the housing of construction labour within the site with all
necessary infrastructure and facilities such as fuel for cooking, mobile toilets, mobile
STP. safe drinking water, medical health care, criche and First Aid Room eic.
Adequate drinking water and sanitary facilities should be provided for construction
warkers at the site. Provision should be made for mobile toilets. The safc disposal of
wastewater and solid wastes generated during the consiruction phasc should be
ensured.

The solid waste generated should be properly collected and segregated. dry/inert solid
waste should be disposed off to the approved sites for land filling after recovering
recvclable material

Wel garbage should be treated by Organic Waste Converter and treated waste
(manure) should be utilized in the existing premiscs for gardening. And. no wel
garbage will be disposed outside the premises. Local authority should ensure this.
Arrangement shall be made that waste water and storm waler do not get mixed.

All the topsoil excavated during construction activities should be stored for use in
horticulture / landscape development within the project site.

Additional soil for leveling of the proposed site shall be generated within the sites (to
the extent possible) so that natural drainage system of the area is protected and
improved.

Green Belt Development shall be carried out considering CPCB guidelines including
selection of plant species and in consultation with the local DFCY Agpriculture Dept.
Disposal of muck during construction phase should not create any adverse effect on
the neighboring communities and be disposed taking the necessary precautions for
general safety and health aspects of people. only in approved sites with the approval
of competent authority.

Soil and ground water samples will be tested to ascentain that there is no threat to
ground water quality by leaching of heavy metals and other toxic contaminants.
Construction spoils, including bituminous material and other hazardous materials
must not be allowed to contaminate watercourses and the dumpsites for such malerial
must be secured so that they should not leach into the ground water.

Any hazardous waste generated during consiruction phase should be disposed off as

per applicable rules and norms with necessary approvals of the Maharashtra Pollution
Control Board.

e

/PR
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(xviii) The diesel generator sets to be used during construction phase should be low sulphur
diesel type and should conform to Environments (Protection) Rules prescribed for air
and noise emission standards.

(xix}) The dicsel required for operating DG sets shall be stored in underground tanks and if
required, clearance from concern authority shall be taken.

(xx)}  Vehicles hired for bringing construction material to the site should be in good
condition and should have a pollution check certificate and should conform (o
applicable air and noise emission standards and should be operated only during non-
peak hours,

{xxi) Ambient noise levels should conform to residential standards bath during day and
night. Incremental pollution foads on the ambient air and noise quality should be
closely monitored during construction phase. Adequate measures should be made o
reduce ambient air and noise level during construction phase, o as to conform (o the
stipulated standards by CPCB/MPCB.

(xxii} Fly ash should be used as building material in the construction as per the provisions
of Fly Ash Motification of September 1999 and amended as on 27th August, 2003.
(The abave condition is applicable only if the project site is located within the [00Km
of Thermal Power Stations).

(xxiii) Ready mixed concreie must be used in building construction.

{xxiv) The approval of competent authority shall be obtained for structural safety of the
buildings due to any possible carthquake, adequacy of fire fighting equipments eic. as
per Mational Building Code including measures from lighting,

(xxv) Storm water control and its re-use as per CGWB and BIS standards for various
applications.

(xxvi} Water demand during construction should be reduced by use of pre-mixed concrele,
curing agents and other best practices referred.

(xxvii) The ground water level and its quality should be monitored regularly in consultation
with Ground Water Authority.

(xxviii)The installation of the Sewage Treatment Plant (S5TP) should be certified by an
independent expert and a report in this regard should be submitted to the Ministry
before the project is commissioned for operation. Treated effluent emanating from
STP shall be recycled/refused to the maximum extent possible. Treatment of 100%
gray water by decentralized treatment should be done. Necessary measures should be
made to mitigate the odour problem from STP,

(xxix} Local body should ensure that no occupation certification is issued prior o operation
of STP/MSW site etc. with due permission of MPCR.

(xxx) Permission to draw ground water shall be obtained from the competent Authority
prior to construction/operation of the project.

(xxxi) Separation of gray and black water should be done by the use of dual plumbing line
tor separation of gray and biack water.

(xxxif) Fixtures for showers, toilet flushing and drinking should be of low flow either by use
of aerators or pressure reducing devices or sensor based control.

(xxxiii)Use of glass may be reduced up to 40% to reduce the electricity consumption and
load on air conditioning. 1f necessary. use high quality double glass with special
reflective coating in windows.

(xxxiv)Roof should meet prescriptive requirement as per Energy Conservation Building
Code by using appropriate thermal insulation material to fulfill requirement

(xxxv) Energy conservation measures like installation of CFLs /TFLs for the lighting the
dreas outside the building should be integral part of the project design and should be
in place before project commissioning, Use CFLs and TFLs should be properly
collected and disposed offisent for recycling as per the prevailing guidelines/rules of
the regulatory authority to avoid mercury contamination. Use of solar panels may be

-4-

Tidess,
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done to the extent possible like installing solar street lights, common solar water
heaters system. Project proponent should install, after checking feasibility. solar plus
hybrid non conventional energy source as source of energy.

{xxxvi)Diescl power generating sets proposed as source of back up power for elevators and
common area illumination during operation phase should be of enclosed ype and
conform to rules made under the Environment (Protection) Act, 1986. The height of
stack of DG sets should be equal to the height needed for the combined capacity of all
proposed DG sets. Use low sulphur diesel. The location of the DG sels may he
decided with in consultation with Maharashtra Pollution Control Board.

(xxxvii) Noise should be controlled to ensure that it does mot exceed the prescribed
standards. During nighttime the noise levels measured at the boundary of the building
shall be restricted to the permissible levels 1o comply with the prevalent regulations.

(xxxviii) Traffic congestion near the entry and exit points from the roads adjoining the
proposed project site must be avoided. Parking should be fully internalized and no
public space should be utilized.

{xxxix}Opague wall should meet prescriptive requirement as per Emergy Conservation
Building Code, which is proposed to be mandatory for all air-conditioned spaces
while it is aspirational for non-air-conditioned spaces by use of appropriate thermal
insulation material to fulfill reguirement

(xD) The building should have adequate distance between them fo allow movement of
fresh air and passage of natural light, air and ventilation

(xli) Regular supervision of the above and other measures for monitoring should be in
place all through the construction phase, so as to avoid disturbance to the
surroundings.

(xlii) Under the provisions of Environment (Protection) Act, 1986, legal action shall be
initiated against the project proponent if it was found that construction of the project
has been started without obtaining environmental clearance.

(xliii} Six monthly monitoring reports should be submitied to the Department and MPCB.

(xlivi A complete set of all the documents submitted to Department should be forwarded to
the MPCB

(xlv} In the casc of any change(s) in the scope of the project, the project would require a
fresh appraisal by this Department.

(xIvi) A separate environment management cell with qualified staff shall be set up for
implementation of the stipulated environmental safeguards.

(xivii} Separate funds shall be allocated for implementation of environmental proteciion
measures/EMP along with item-wise breaks-up. These cost shall be included as part
of the project cost. The funds earmarked for the environment protection measures
shall not be diverted for other purposes and year-wise expenditure should reported to
the MPCB & this department.

(xlviii) The proiect management shall advertise at least in two local newspapers widely
circulated in the region around the project, one of which shall be in the Marathi
language of the local concemed within seven days of issue of this letter, informing
that the project has been accorded environmental clearance and copies of clearance
letter are available with the Maharashtra Pollution Control Board and may also be
seen at Website at herp: /fec.maharashtra.gov. in.

(xlix) Project management should submit half yearly compliance reports in respect of the
stipulated prior environment clearance terms and conditions in hard & soft copies to
the MPCB & this department, on 1* June & 17 December of each calendar year.

{n A copy of the clearance letter shall be sent by proponent to the concerned Municipal
Corporation and the local NGO, if any, from whom suggestions/representations, if

&
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any, were received while processing the proposal. The clearance letter shall also be
put on the website of the Company by the proponent.

The proponent shall upload the status of compliance of the stipulated EC conditions,
including results of monitored data on their website and shall update the same
periodically. It shall simultaneously be sent to the Regional Office of MoEF, the
respective Zonal Office of CPCB and the SPCB. The criteria pollutant levels namely:
SPM, RSPM. SO,, NOx (ambient levels as well as stack emissions) or critical sector
parameters, indicated for the project shall be monitored and displayed at a convenienl
location near the main gate of the company in the public domain.

(lii)  The project proponent shall also submit six monthly reports on the status of

(lii

compliance of the stipulated EC conditions including results of monitored data {both
in hard copies as well as by e-mail) to the respective Regional Office of MoEF, the
respective Zonal Office of CPCB and the SPCB.

i) The environmental statement for each financial year ending 31% March in Form-V as
is mandated to be submitted by the project proponent to the concerned State Pollution
Control Board as prescribed under the Environment {Protection) Rules, 1986, as
amended subsequently, shall alsa be put on the website of the company along with the
status. of compliance of EC conditions and shall also be sent to the respeclive
Regional Offices of MoEF by e-mail.

The environmental clearance is being issued without prejudice to the action initiated under
EP Act or any court case pending in the court of Taw and it does not mean that project
propanent has not violated any environmental laws in the past and whatever decision
under EP Act or of the Hon'ble court will be binding on the project proponent. Hence this
clearance does not give immunity to the project proponent in the case filed against him, if
any or action initiated under EP Act,

In case of submission of false document and non compliance of stipulated conditions,
Authority/ Environment Department will revoke or suspend the Environmental Clearance
withoul any intimation and initiate appropriate legal action under Environmental
Protection Act, 1986,

The Environment department reserves the right to add any stringent condition or to revoke
the clearance if conditions stipulated are not implemented 1o the satisfaction of the
department or for that matter, for any other administrative reason.

Validity of Environment Clearance: The environmental clearance accorded shall be
valid for a period of 5 years.

In case of any deviation or alteration in the project proposed from those submitted to this
department for clearance, a fresh reference should be made to the department to assess the
adequacy of the condition(s) imposed and to incorporate additional environmental
protection measures required, if any.

The above stipulations would be enforced among others under the Water (Prevention and
Control of Pollution) Act, 1974, the Air {Prevention and Control of Pollution ¥ Act, 1981,
the Environment (Protection) Act, 1986 and rules there under, Hazardous Wasies
(Management and Handling )} Rules, 1989 and its amendments, the public Liability
Insurance Acr, 1991 and its amendments.

Do tr,

-6-
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10, Any appeal against this environmental clearance shall lie with the National Green
Tribunal , Van Vigyan Bhawan, Sec- 5, R.K. Puram, New Dehli — 110 022, if preferred,
within 30 days as prescribed under Section 16 of the National Green Tribunal Act. 2010,

Copy to:

4'

31'

9.

1.

11.

12.

Y/ VN

{Valsa R Nair Singh)

Secrelary, Environment
depariment & M35, SEIAA

Shri. P.M.A Hakeem, 1AS (Retd.), Chairman, SEIAA. ‘Jugnu’ Kottaram Road,
Calicut- 673 006 Kerla.

. Shri. Dr. 8. Devona, Chairman, SEAC, T2/302 Sky City, Vanagaram —Ambattur

Road, Chennai — 600 0935

Additional Secretary, MOEF, ‘Paryavaran Bhawan™ CGO Complex, Lodhi Road.
Mew Delhi — 1105143

Member Secretary, Maharashtra Pollution Control Board, with request to display a
copy of the clearance.

The CCF. Regional Office, Ministry of Environment and Forest {Regional Office.
Western Region, Kendriya Parvavaran Bhavan, Link Road No- 3. E-5, Ravi-Shankar
Nagar, Bhopal- 462 016). (MP).

Regional Office, MPCB, Mumbai.

Collector, Mumbai (Sub- urban).

Commissioner, Brihan Mumbai Municipal Corporation, Mumbai.

CEO, Slum Rehabilitation Authority, Bandra.

1A~ Division, Monitoring Cell. MoEF, Paryavaran Bhavan, CGO Complex, Lodhi
Road. New Delhi-1 10003,

Director (TC-1), Dy. Secretary (TC-2), Scientist-1, Environment Department.
Select file {TC-3).

i
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STATE LEVEL ENVIRONMENT IMPACT ASSESSMENT AUTHORITY

SrACINEH-19% |i1 WTC-1
Environment department
Raom Ma. 217, 2" finor,

Mamealava Annese,
Mumbai- 400 032
Dated: 20May. 2016

Ta,

bs Dudhwals Beal Estate & Invedimeant.
Dudhwats House, 292, Beliasis Hoad,
Mumbit Coentral. Musbai- 400 003,

Subject;  Amendment in Environment  clearance for proposed redevelopment project on plol
bearing 5.Ne 226 ol Byeulls division at 258, Relreat compound. Bellasis road.
Mumbai by M/s Dudhwala Real Estare & Tnvestment

Sir.

This has reference o your eommunication on the ahove mentioned subject. The proposal
was considered as per the EIA Notification - 2006, by the State Level Eapent Appraisal
Cormmitice-11. Maharashtra in its 39" meering and recommaend the project for prior environmental
clearance 1o SEIAA. Information submired by wou has been considered by Stale Level
Erv ironment Impact Assessment Authority in its 95 & 967 meetings,

i It is noted that the proposal is considered by SEAC-H under screening category Bla) B2 as
per E1A Notification 2006,

Brief Information of the project submitted by you is as-

Sr. . " Proposed
No. Details As per EC Received A e Remarks
[ Name of M/s. Ihudhwala real Mis. Dhudhwala real
Proponent eolete and investment | estate and investmen e SIIEE
2 Address 5. No. 220 of Byculla 8. Nu. 226 of Byeulla
Drivision a1 258, Divisicn st 258,
Retreat Compound. Hetregt Compound, No change
Beflasis Road, Hellasis Hood,
Miurnbai: 200008 Mumbai; 400003
3. Nnr!m: of the Redevelopment Project | Redevelopment Project A -
Project
4. Plot Arcy 4,994 i 4994 m No chanpe
5. | ISlarea 1498254 m° S| Inceeass in FSI from
.| L
1248545 m 524380 ;ﬂl EEii-g‘él*
FUNGIBLE ™ :

e, )
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&
I'otal = 20021743 m’

& on FSLaren | (700055 o 2234810 m? Incecase in non Fsi

it area due 1o increase
in sevan number of
Towirs +
Fire check Noor =
Basement

Sr, | Derails As per EC Reeeived Proposed Amcndiment | Remarks

B,

7 Total Buili up | 29.576.00 m2 4256553 ' Increase in non 151
aren aren due to inerense
{FS=Mon- i numbeer af floars
F5h) diig 1o increase Fsl

from 2,501 3.00 =
Fungible I'5]

] Building Huilding Ma.{ { Tenan Building 1 : (Tenant) [rcresse i scven

(onfiguration | Building) Basement + Cround number of floors ¢
Busemenl + Ground floae (Part S}~ Fire Check Floor +
floor + Sl + Podium | Podium + 15 upper Hasement
+ 15 upper floors (] floors
Shop at Gr floer) Building 7
Mo ol Flats : 25 Wing A : Gr. (Stil) + 2
Building No.2 { Sale + | level Podium + 30
Tenunt + MHADA upper floms,

Building ) Wing 13; Gr. {8til) + 2
Wing A - Ground Moor | level padium + 30

+ 2 level podiim 4 23 | upper flaors +

upper Noors Biasement

Wing I - Ground DNoor

+ 2 |evel ]:rndimn + 23

upper floors

Sr. | Detaits As por EC Iroposed Remarks

Mo Received Amendment

17 Biodegradable Total wasic; 666 Increase in solid wasse

waste: 315.8 Kgfday | Kg'day due 10 Intrease in
Solid wasie Mon Biodegradalble Bindegradable DUCupancy
generation waste; 211,59 waste: 400 kp/day
kefday Won Bivdegradable
wasie: 266 kg'day
18 Building | : 25 Bofiding | : 25
mumhbears M umbers
Mo. of Parking No change

t-&
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I
Building 2 ; 191 Butlding 2 - 280
Mumnbers M umbers
19 SR40 00 - TS0 Inerewse in parking sres
P A due w addition of
. basement car parki
rEIng
near bidg, 2
20 Arca: 47100 m Arvar 67100 m” N change
Existing trees: T8 Existing trees: 7R
Nos. Nos.
Trees to be cut; 48 Trees 1o be cul: 48
Green Bell Numbers Numbers
Development | Ivees o be Trees to be

irarsplant: 30 Nos,
MNew tree plantation:
174 numbers

transplens; 30 Nos,
Mew tree
pleniation: 174

Mumbers

3. The proposal has been considered by SEIAA in its 93" & 96® meetings & decided 10 accon]
environmental clesrance to the said project under the provisions of Environment Impact
Assessment Notification, 2006 subject to implementation of the following terms and
condilions ;

Gencral Conditions for Pre- construction phase:-

(i}

(if)
¢iii)

(v)

(Vi)

This environment clegrance i issued subject to Court Order pagsed by Hon'ble High
Court Bombay dated 11032016 in the application Writ Petetion Na. 174001098 &
PIL. No. 217 of 201 3,

STP capacity to be increased up 1o 200 KLI2,

This environmental clearance is issued subject 1o land use verification, Logal
authority / planning authority should ensure this with respect to Rules, Regulsiions,
Notifications, Government  Resolutions.  Circulars.  ele.  issued if any.
Judgmentstorders issued by Hon'ble High Court, Hon'hle NGT, Hon'Ble Supremic
Court regarding DCR. provisions, cnvironmental issoes applicable in this mamer
should be verified. PP should submit exactly the same plans appraised by concern
SCAC and SEIAA. It any discrepancy found in the Mans submitted or details
provided in the above para may be reported to environment department. This
environmental clearance issued with respeet 1o the environmental consideration and it
does nol mesn that State Level Impact Assessment Authority (SELAA) approved the
proposed land use.

E-waste shall he dispused through Authorized vendor as per E-waste (Management
and Handling) Rules, 2011,

This environmental clegrance is fssued sebject 1o obtaining NOC from Forosiry A
Wild Tife angle including clearance from the standing commitiee of the Mational
Board for Wild life es if upplicable & 1his environment clearance does not necessarily
implies that Farcstry & Wild life clearance granted to the project which will be
eonsidered separately on merir.

PP hes to ablde by the conditions stipulated by SEALC & SEJAA,
£
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(vii)  The height. Constnsction huilt up ane of proposed construction shall be in accordance

{wiii)

(%]

with the existing FSIVFAR norms of the trban loeal body & it should ensure the same
glopg with survey number before approving lavoul plan & belore according
commencement cenilicote o proposed work, Plin approving authority should also
ensure he rnlling_ permissihilin for the proposed progect as: per the approved
development plan ol the s,

"Consent Tor Eslablishment” shall be oblained from Maharsshine Pollution Control
Brard under Air and Water Act and a copy shall be submitied to the Fov ironment
department hefore start of any constructinn work at the site.

All required ssnilacy and hygienic measures should be in place before staming
construction activities and 1o be maintained throughout the construction phase,

General Conditinns for Construction Phiazi-

{1}

(i)

(ifi)

(i)

(¥
(vi)

(vii}

(vidi

(i)

Provision shall be made for the housing of consructien labour within the siie with
all necassary infrastructure and facilities such as firel for eooking, mobile toilets
mabile STP. safe drinking water, medical heslth care, eréche and Fiest Add Room
ete.

Adequate drinking water and sanitary facilities should be provided for construction
warkers ot the site. Frovision should be made for mobile woilets. The safe disposal
of wastesvater and solid wastes genersted during the construction phase should be
ensured.

The solid waste penerated should be properly collected and segregated. drv/inert
solid waste should be disposed off 10 the approved sites for land flling aler
recovering recvelable material,

Disposal of muck during construction phase should not create any adverse effect on
the neighboring communities and be disposed tking the necessary precautions for
general safety and health aspects of people, only in spproved sites with the approval
of competent authonty,

Arrangement shall be made that wasie waler and st water do not get mixed,

All the topsail excavated during constrection activities should be stonsd Tur use in
horticulure / landscape development within the praject sic,

Additional soil fer leveling of the proposcd sile shall be generated within the siles
{to the exient passible) su that natural drainage system of the zrea is protected and
improved.

Green Belt Dﬂ':ln]:mmt shall be camed put cnnsidm'in_g CPCB  puidelines
including selection of plunt species and in consuliation with the local DFQY
Agriculture 1ept.

Soil and ground water samples will be lested to ascertain that there is no threat 1o
ground water guality by leaching of heavy metals and other toxic contaminants.
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E1]

(xiiy

(xiii)

(5iv)

(xv)

(%)

{xvii)

(VT

(xix)

{3y

(xxi)

(i)
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Canstruetion spoils, including bituminess mauterial and ofher huzardous materials
must not ke allowed to contaminate walercourses and the dumpsites For sneh
material must be sceured =0 that they should not leach into the pround water,

Amny huzardows waste penerated during eonstruction phase should be dispased off as
per applicable rules and nems with necessary approvals of the Maharashirs
Pollution Control Hoard,

The diesel penerator sets 10 be used diring construction phase should be low
sulphur dicsel type and shoold conform 1o Environments (Predectiony Rules
prescribed far air and noise emission stendards.

The diesel require:d for operating DG sets shall be stored in underground terks and
il required, clearance from concern suthority shall be taken,

Vehicles hired for bringing construction marerial 1o the sive should be i il
condition and should have & pollution check cenificate and should confim 1o
applicable air and noise emission stndards and shogld ke operated only during
nonspenk hours,

Ambient noise levels should confirm o residentinl standardy both during day and
night. Incremental pollution loads on the ambicat sir and nojse quality should he
clasely monitored during construction phase. Adequate measures should be made 1o
reduce ambient air and noise level during construction phase, so as o conform 1o
the stipulated standards by CPUB/MPCE,

Fly ash should be used as building material in the construction as per the provisions
of Fly Ash Motification of September 1999 and amended as on 27th August, 2003,
{The above condition is applicable only if the project site is located within the
| 00Km of Therrmal Power Stations),

Ready mixed concrete must be used in building construetion.

The approval of competent authority shall be obtained for structural sifety of rhe
Buildings due 1o any possible earthquake, adequacy of fire fighting equipments e,
45 per National Buildinge Code including measures from lighting.

Storm waier control and its re-use 85 per CGWR and BIS standurds for vanious
applications.

Water demand dwring construetion should be reduced by use ol pre-mised conerele,
curing agents sl uther best peaciives refemed,

The pround water level and its quality should be monitored regularly in consultarion
with Ground Water Authority,

The installation of the Sewsge Treatment Plant (STT) should be certified by an
independent expert end a report in this regard should be submitted 1o the MPCIE and
Envieonment department before the project is comutissioned  for operation,
Discharge of this unused treated affluent, if any should be discharge in the sewer
line. Treated cifluent emansting from STP shall be recycledrefused w the
maximum exlent possible, Drischarpe of this unused treated alMuent, if any should

e
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bt discharge i 1he sewer (e, Trenmment of 100% gray waler by decentralized
tremiment should be done Neeessary measores should b omade o mitigate the
wdonr prablem from STE.

(xxili) Permission w deaw grovnd water and construction ol basement if any shafl be
abtained from the competent Authorfty prior o construction‘operation of he

[irnject.

{xxiv) Separation of pray and Black water should be done by the use of dual plumbing line
for separation of gray and black water.

(xxv] Fixtares for showers, toilet flushing and deinking should be of low Mow either By
use of agrators or préssure reducing devices or sensor based control.

(xxvi) Use of gluss may be reduced up o 40%% 1o redues the cloctricity consumplion and
load on air conditioning. I necessary, wse high quality double glass with special
reflective coating in windows.

{xxvii) Roel should meel prescriptive requirement ss por baoerpy Conservation Building
Code by using appropriate thermal insulation malerial o fullil] requirement.

{xaviiiiEnergy conservation measures like imstallation of CFLs /TFLs for the lighting the
areas oulside the building should be mtegral part of the project design and should be
in place before project commissioning, Us¢ CFLe amd 1Lz should be propedy
eollected and disposed offisent for recyeling as per the prevailing guidelines/rules
of the regulatory authority 1o aveid mercury comamingion. Use of solar panels may
e done 1o the extent possible like installing solar street Hghts, common solar water
heaters sydlem, Project proponent should install, afier checking feagibility. solar
plus hybrid non conventional energy soairce as source of ensrgy.

{xxix) Diiesel power generating gets proposed as source of back up power for elevalors snd
common arca illumination during operation phase should be of enclosed tvpe and
conlorm to rules mode under the Environment {Protoction) Acte TREG, T height of
stack of DG sets should be equal 1o the height needed for the combined capacity of
all proposed DG sets. Tlse low sulphur dicsel, The location of the DG sets may be
dewicked with in consulzation with Maharsshtra Polhution Contml Board,

{xxx} MNoise should be controlled to ensure that it does not exceed the prescribed
standards. During nighttime the noise levels measured at the boundary of the
huilding shall he resricred o the permissibie levels o comply with the prevalent

repaiations,

(xxxi) Traffic congestion near the entry and exit points from the roesds wdjuining Lthe
proposed project site must be avoided. Parking should be fully internalized and nn
public space should be wilized.

[xxxii) Opaque wal]l should meet presenptive requirement as per Energy Conservation
Building Code. which is proposcd to be mandstory for all sir-conditioned spaces
while it is aspiration {or non-air-conditioned spaces by us2 of appropriate thermal
insulation meteriul to fulfill requirement.
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(axxidi) The building should have sdequite distance betncen them 1o allow mavernent of

fresh air and passape of nntuml leht air and vemilation.
I E

{xxxiv}Regular supervision of the sbove and other measures for monitoring should be in

place all through the construction phase, so a5 0 aveid distorbance 10 the
surrpundings,

(xxxv} Under the pruvisions of Environment (Protection) Act. 1986, lepal action chall be

initiated agpinst the project proponem if it was found 1hat construction of the
project has been started without nhiaining environmuital elearance.

(xxxvitiix monthly monitoring reperts should be submited 1o the Regional aflive MoEF.

Bhopal witk copy (o this department and MPCH.

General Conditions for Post- construction/operation phase-

{i

(i)

{ili}

{iv)

(v}

vi)

(vii)

{viii)

Project proponent shall cnsure completion of STP, MSW disposal acilily, green bels
developrent prior e occupation of the buildings. As agreed during the SElAA
meeting. PP 1o explore possibility of milizing excess trested water in the adjacent arca
for gardening before discharging it i sewer line Mo physical aecupslion o
allotment will be given unless all sbove suid environmental infrastructure is installed
and made functional including water requirement in Para 2. Prior certification from
approprigic authonty shall be obtained.

Wet garbage should be treated by Orpanic Waste Converter and rmreated waste
(manure} should be wilized in the existing premises for gardening. And. no wet
garbage will be disposed outside the premises. Loeal apthority should ensure this.

Local bedy should ensure thar no oceupation centifieation is issued prior to eperation
of STPAMSW site ete. with due permission of MPCRB,

A complete set of all the documents submitted o Department should be forwarded o
the Local authority and MPCE,

In the case of any change(s) in the scope of the project, the praject would require a
fresh appraisal by this Depariment.

A separate environment management cell with gualified staff shall be st up for
implementation of the stipulated environmental safeguards.

Separate funds shall be allocaed for implementation of environmental prolection
measuresTMD along with item-wise broaks-up, These cost shall be included as part
of the project cost. The funds carmarked for the environment profection messires
shall not be diverted fur viher purposes and year-wise cxpenditure should repurled 1o
the MPUR & this deparment.

The project management shull sdvertise ot least in two locl newspapers widcly
circulated in the region around the project, anc of which shall be in the Marathi
language of the local concerned within seven days of issue of this letter, informing
that the project bas been accorded envirunmental cleasance and coples of clearance
lefter arc available with the Maharashtra Poflution Contesl Board and may also be
seen ot Website at Seop: /sc.manarastera, gov, in.

T
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Praject management should submit hall vearly complance reports in respect of the

(s}
stipuilated prior environment clearance terms and conditions in hard & soll copies o
the MPCH & this department. on 1Y June & 1% December of cach calendar vear,

ix) A copy of the clenrnnce lener shall be sent by proponeat fe the concemed Municipal

[%i

(orporation and the local NGO if any, frem whom suggestionsirepresentativne, if
uny, were received while procoessing the propesal, The clearance letter shall also be
put vn the website of the Company by the propanent.

y  The proponent shall upioad the staws of compliance of the stipulated EC conditions,
including rusults of monitored don on their websile and shall update the some
periodically. Tt shall simultancously be senl 10 the Regional Ol ol Mokl, the
respective Zonal Office of CPCB and the SPCH. The criteria pollutant fevels namely:
SPM, REPM. S0z, NOx (smbient levels as well a3 stack emissions] or critical sector
parameiess, indicated for the project shal| be monitorcd and dizplayed at a cOrvenient
focation near the main gate of the company in the public domuin,

(xiiy The praject proponcnl shall also submit six monthly reports on the status of

compliance of the stipulated EC conditions including results of monitared data {both
in hard enpies as well as by e-mail) 1w the respective Regional Office of MoEF. the

respective Zonul Office of CPCH and the =PCH,

(xiif}  The environmental statement for each financial year ending 31 March in Form-V as

=

is mandated to be subimitted by the project proponent 1o the concemed State Pollution
Control Board as proscribed under the Environment (Protection) Rules. 1956, as

umended subsequently, shall alse be put on the website of the company slong with the
siatus of complisnce of EC conditions and shell also be sent 10 the respective
Regional Offices of MolEF by e-mail.

e envirnnmental clearance is being isswed without prejudice to the action initiated under
EP Act or any court case pending fn the court of kew and it does not mean that project
proponent hus not violawed any environmenal laws in the past and whalever decision
under EP Act or of the Hon"ble court will be binding on the praject proponent. Hence this
clearance does not give immunity o the project proponent in the case filed agamst him, if
any or action initigted under EF Act.

In case of subniission o false documcnl and non-compliance nf stipulated conditions,
Aunthority/ Environment Depariment wall revoke or suspend (he Environmental Clearanee
without any intimation and initiste approprate legal action under Envirenmental
Pricetinn Act, 1986,

The Environment department reserves the right to add any stringent condition or 1o revoke
the clearance il conditions stipulated are not implemented to the setisfaction of the

department or for thaw matter, for any other administrative reason.

Validity of Environment Clearance: The environmental clearance sccorded shall be
valid for & period of 7 vears ag per MoFF&CC Notification dated 207 April, 201 5.

In case of any deviation or alteration in the project proposed from those submitted to this
department for clearance. a fresh reference should be made 1o the depariment to assess the
adequacy of the condition(s) imposed and 1o incorpeme additional environmental
prodection measures reguired, il any.

-
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S Lhe ubove stipitarions would be enforced among others uoder the Wader {Prevention end
Control of  Pollution) Aet, 1974, the Alr (Prevention and Control of Pollution ) Act. 1981,
the Environment (Protection) Act, 1986 and rules therg umder. Hazardous Wastes
iManapemem and Handling ) Rules, 1989 and fis amendments, the public Linbilis
Imsurance Act, 19 and its amsendmems.

10, Ay appeal against this covirommenial clearnce shall lie with the National Green
Tribumal { Western Zone Bench, Punel, New Adminisuative Building. |* Floor, D-, Winp,
Oppusite Council Hall, Pune. 1f preferred, within 30 days as prescribed under Section 16
el the Natiorm| Circen Urilmnal Acr, 2000,

Member Jegretary, SEIAA

LCopy to:

L. Rhri Johny Joseph, Chairman. 1AS (Retd.). SEAC-1), affice of the Lokayukia and
Now Lip= Lkayukia, Now Administoative Building, 1" floor, Madam Cama Road,
mumbai.

1. Additional Seerctary, MOEF. *MoEF & CC, Indirn Parvavaran Hhavan, Jorbagh
Road, Aligan), New Delhi-1 106403,

4. The CCF, Regional Office. Ministry of Environment and Forest (Regional Office,
Western Region, Kendriyva Parysvaran Bhavan, Link Road Mo« 3, E-5, Ravi-Shankar
Magaor, Bhopal- 452 (18], (MP),

4. 1A- Division, Monitoring Cell. MoEF & CC, Indira Paryavaran Bhavan, Jorbagh
Road. Aliganj. New Delhi-110003.

% Managing Directar, METDCT., MG Road, Forl, Mumbai

6. Collector, Mumbal,

7. Lommissioner. Municips| Corparation of CGreater Mumbai (MG

8. Member Secretary, Mzharashira Poliution Control Board, with request 1o display a
copy af the clearance.

%. Hegional (Mfice, MPCR, Mumbai

10, Select Mle (TC-3)

{FLC uplaaded on 23|® ) iG j
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Email

Fwd: Information in respect of Hon'ble NGT order vide O.A 51/2021 in the matter
of M/s Dudhwala Aquapearl , CTS No.226 of Byculla Division at 258, Retreat
Compound, Bellasis Road, Near ST Depot, Mumbai Central, Mumbai.

From: dycebpcity@gmail.com

To: sromumbai1@mpcb.gov.in

Cc: "che dp" <che.dp@mcgm.gov.in>, "dyche0Q1bpcity dp"
<dyche01bpcity.dp@mcgm.gov.in>, pjarchco@gmail.com, "NISHCHAL C"
<nischal.cpcb@nic.in>, romumbai@mpcb.gov.in, lo@mpcb.gov.in

Sent: Friday, December 10, 2021 5:23:58 PM

Subject: Re: Information in respect of Hon'ble NGT order vide O.A 51/2021 in the matter
of M/s Dudhwala Aquapearl , CTS No.226 of Byculla Division at 258, Retreat Compound,
Bellasis Road, Near ST Depot, Mumbai Central, Mumbai.

Ik _Dyche office reply.pdf
Sir,

This office reply is attached herewith, for C.s. No 226, Byculla Division, E ward.
(Dudhwala Aquapearl)

Regards,
Dy.Ch.E.(B.P.)City

On Tue, Dec 7, 2021 at 10:03 PM SRO Mumbai 1 <sromumbail@mpcb.gov.in> wrote:
Reminder-1
Sir
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Please refer this office mail dated 2.12.2021 regarding submission of information in
respect of Hon'ble NGT order vide OA 51/2021 and OA 49/2021. It was expected to
submit said information within 5 to 6 days from date of committee visit, from your end
as decided during visit. The committee visit was scheduled on 1/12/2021. However this
office has not yet received the information.

You are once again requested to submit information concern with your department,
on priority so as to submit the detailed report to Hon'ble NGT well within time.

Regards

Sub Regional Officer,
Mumbai-I

GO WILD FOR LIFE

From: SRO Mumbai 1

Sent: 02 December 2021 17:44

To: dycebpcity@gmail.com <dycebpcity@gmail.com>; che.dp@mcgm.gov.in
<che.dp@mcgm.gov.in>; dyche01bpcity.dp@mcgm.gov.in
<dyche01bpcity.dp@mcgm.gov.in>

Cc: pjarchco@gmail.com <pjarchco@gmail.com>; NISHCHAL C <nischal.cpcb@nic.in>; RO
Mumbai <romumbai@mpcb.gov.in>; Netra Chaphekar <lo@mpcb.gov.in>

Subject: Information in respect of Hon'ble NGT order vide 0.A 51/2021 in the matter of M/s
Dudhwala Aquapearl, CTS No.226 of Byculla Division at 258, Retreat Compound, Bellasis Road, Near ST
Depot, Mumbai Central, Mumbai.

Sir,

Please find attached herewith draft of the information to be sought from concern
department, as per site visit and discussion had with committee members . You are
requested to submit information concern with your department, on priority so as to
submit the detailed report to Hon'ble NGT well within time.

Regards

Sub Regional Officer,
Mumbai-I

GO WILD FOR LIFE

== Borewell Permission-23-12-2014.PDF
506 KB



Permission for retain borewell 20.;.?015.PDF
363 KB

S.W.D Remarks with plan 2015.pdf
6 MB

SWD Remarks 11-10-2007.pdf
9 MB

SWD completion With plan 25-01-2016.pdf
2 MB

Six Month reports.pdf
4 MB



MUNICIPAL CORPO HATI?)_E%F GREATER MUMBAI

Sub: Proposed redevelopment of building on plot bearing C 5 no, 226 of Byculla

division, E ward.
Ref: 1) File no EB/2397/E/A

2% Hon'ble NGT order dtd.23.07.2021

3) DudhwalaAquapear!

Hon'ble NGT Driginal application no 51/2021(WZ)
(1.A. No. 50/2021)
Sayyed Mohammed Sahir Usman-=-----Applicant
VErsus

The Principal Secretary, DoE- GoM & Ors, ---—-----Respondent(s)
4) Site visited along with the representative of SEiAA, CPCB, MPCB, District Magistrate and

this office.

With reference to above subject matter and joint site visit dtd 01,12.202%, this office
is in receipt of email dt 03.12.2021, As mentioned in the same, this office remarks are as

Fallaw,

Sr. | Objection raised by Discussion and Authority to Submission by

No complainant information to be | Submit the | Dy.Ch.E.(B.P.) City's
submitted information office

d@. |PP has procured first 1.PP to also submit  [MCGM Project Proponent has

Environment clearance
dated 30.06.2012 and
maodified/ amended

Environment Clearance

19%{1)/TC-1 dated
20.05.2016, but not
complied with condition
of both EC and its
amounts te serious
violation,

vide no, SEAC-2015/CR-

compliance report
submitted to 6
Monthly to till dake.

2. PP to submit coples
of EC-2012 & 2016
includinmg their
application for EC.

submitted reply on ded
09,12,.2021 with
&cknowledgement of
submission of report o
The CCF, Regional office
upte Dec-2015.

k. PP Has nat aobtained
mandatory Consent Lo

to Operate obtained
fram MPCB

Established and Cansent

MCGM directed to
submit project 100,
Plinth certificate,
cancession Certificate
from Municipal
Commissianer,
commencement
certificate, further CC
B O C and complation
certificates

MCGH

1) -Cancession report
ufno. MCP/2546 dtd
24.09.2007

2) 10D issued_u/no,
EB/2397/E/A dtd
28.09.20075T

3} Plinth ;;_iégu_ed ¥
u/ni, EE{l{BH?.-"E,M dtd
07.08,2008

4) Phase Programme
approved u/nd.
EB/2Z97/ESA did

(6. 042009
§) FCC issued ufno,

EB/2357/EfA did
15.04.2009, 21.02.2012

E]; Cancasslon: report
u/ne. MCP/L095 did

b5 bt ) e
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5r.
Mo

Objection raised by
camplainant

Discussion and
infarmation to ba
submitted

Authority to
Submit the
infarmation

Submission by
py.Ch.E.(B.P.) City's
office

71 Amended ap proval

|ssued ufna,
EB/2397/E/A did

N4 04 2015

8) FCC endorsed and
extended as per
amended plans dtd
04.04.2015 u/no.
EB/2397/E/A dtd
10.04.2015 and

0 015 res

9} Part OC Issued u/no,
EB/2397/E/A dtd
27.07.2017.

10) Amended approval
issued ufno,
EB/2397/E/A dtd
31.07.20118

(11} FCC extended as

per amended plans dbd
31.07.2018 ufna.

EB/2397/E/A dtd
A7 N8 20148

12) Amended approval
issued ufra.
EB/23I97/ESA did
03.03.2020

13} FCC endorsed and
extended as per
amended plans dtd
03.03.2020 w'no.
EB/2357/ESA did
17.03.2020

14) FCOC extended as
per amended plans dtd
03.03.2020 u/na.
EB/2397/ESA did
18.08.2021

PP has started use of
premices without
comsent to aperate and
PP has nat installed STP,

PP to confirm STP
provision and MPCB
ta verlfy operational
status.

MPCE

Matter pertaing to MPCE

FP has not obtained
permission for Ground
Water Extraction and PP
is Extracting huge
guantity of ground water
for construction.

L.PP to confirm Bore
well status and MCGM
to verify the same.
2.PP to submit details
of water supply
challan and gquantity
of water and MCGM to
verify the challan and
certificate of supplier,

PP/MCGM

1) Preject Proponent has
obtained the permissicn
for Bore well from
Assistant Engineer
(Water Works) E ward,
ufno. ACESFS195WW
did 23,12,2014 and
PCO/E/590/5R dt
20.03.2015.

2) Project Proponent has
not submitted yet.




Dls:ussIm

Submission by

[sr. | Objection raised by Authority to
No complainant information to be | Submit the | Dy.Ch.E.(B.P.) City's
submitted information office '
e. |PP has not made any PP shall submit the  [PP/MCGM Project Proponents has
transplant as mandated |tree transplantation submitted the Tree NOC
in EC for 30 trees and status and issued u/no.
also not made compensatory DYSG/TA/MC/1371 dt
campensatory plantation|plantation as per EC. 24.05.2008. And
against the cutting of 48 It Is to verified by Acknowledgement of
trees and also not MCGM concern submission of letter for
planted 174 number of |department, transplanting trees to
trees as disclosed in EC the concerned
dated 30.06.2012. department.
Balance no. of trees will
be planted before full
QC, Cancerned
department i.e. (5.G.)
has informed that site
under reference will be
verified on site by 5G
department. On receipt
of remarks of 5G
d-:partment the same
will be rnnuardeﬂ
:3',
o digt nitEbge
L - :.h..‘ el =
f. |PP has not provided MCGM to confirm RG |MCGM P!an showing 83, EE is
requisite Open Space for [is provided as per atl:ached,hﬂrewlth PP
recreational ground as  |approval and open []as stated that same
per the DC Rules on spaces provided. will. !Jr_ cnmpllea before
virgin land as directed a,sklng,fu!l OC., as-,
by Hon'ble Supreme ponstructian acl:lvlt'f is
Court. nnt yet,r.urnpleted —~
g. |PP has not preserved MCGM shall confirm  [MCGM Prr:rjec't Frnﬁnnent'l‘ias
top soil and not obtained|about provided bore qbt&lnﬁd the permission
permission for ground  |well and basement is for Bore. well from™=*
water extraction and constructed as per Asalstarjt Erigineer .
due to basement approved plans, (Water Warks) g'ward,
construction ground ufne. ACE/35195/WW
water level is depleted. ded 23.12.2014 and
PCO/E/590/5R dt
20.03.2015.
Construction of:
bagement.is uhdr—:r :
grngress A | = e
L i ,......h..-l L
h. |PP has not installed Rain [MPCB to verify the MPCB fﬂat‘t&r pertalns to MPCB
Water Harvesting functionality of RWH. bt et B te
System (RWH) as I [ R SeY
mandated In EC dated Ay
30,06.2021. 13 5. 8 el I R
P ik
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submission by

Objection raised by Discussion and ﬁ'—'th“'_"t"' o pv.Ch.E.(B.P.) City's
‘complainant information to be | Submit the A .ﬂic.e
Sl | submitted information =
PP has not instalied MCGM shall confirm _|MCGM Project fraperans TE
Strom Water Drainage |provision of Strom obtainad the FEEIES
System as mandated In |Water Drain and from Executive Engineer
EC dated 30.06.2012. |compliance of same (Storm Water Drain)
Planning Cell, City, u/no.
DyChE/SWD/1940/PC
dtd11.10.2007and u/no.
DyChE/SWD/2546/PC
ded 12,10.2015.
And part completion
Certificate thereon u/no.
u/no,
DyChE/SWD/3742/PC
dtd 25.10.2016.
PP has not installed MPCB to verify the MPCB Matter pertains to MPCB
Solid Waste Composting [installation of OWC
System for treatment of |and STP,
biodegradable waste as
mandated in EC dated
30.06.2012.
PP has instzlled PP to submit pp Construction/
exceeding 4 number of |compliance af \installation of two no of
DG Sets against the provision of DG sets DG set
permissible 2 DG Sets 5: . Hnae e
8s mandated in EC P
dated 30.06.2012.
PP has caused traffic PP should submit PR/MCGE
congestion in the area  |report through freen E:f::grnmental R
due to this project and Envirenmental consultant of Leve| OF
cause to air pollution on |consultant of Level OF Services pro E: EF
account of emission Services PP is aw E. dpﬂﬁe o
from the vehicles, propesed/provided i
and MCGM to verify
the same by their
PP has violated the II:J'I-F' t i i »

o submit - -
conditions Imposed In compliance of EC and Libie ;::!I S I r.mt VEL Issle
SEAC B SEIAA meetings. |MCGM should confirm pubil il nF_the

the o oiliies s part OC are complied as
&l per DCPR 2034,




1%

Sr. | Ob
No li;i'::;i‘:::’ by | Discussion and | Authority to Submission by
nformation to be | Submitthe | Dy.Ch.E.(B.P.) City's
—r submitted information office
Empzsn;”fhd: T:.a' nge In |Registered architect |PP/MCGM PP has submitted the
Increasing th: JIects by |to confirm copy of registered
oF e Hrofecs tokal BUA |A.Total construction architect stating details
e ects by area statement as per of constructed area.
ooreasing in the FSI &  |EC of MoEF CC.
Pading of TOR and B.Total construction
tarried out the with EC permitted
Lonstructien more than |area
50000 m? C.The configuration of
bullding confirming by
registered archilect
@. |PP has not provided MCGM to confirming  [MCGM Marginal open spaces
Marginal Space as per  |Open space to are provided as pér
{the BC Rules, concession report appraved plan.
p. |PPis manipulating Legal Reply PP PP's reply is. attached
government autharitles
for procuring various e
pErmission. vl
g. |PP has violated the MPCE to submit MPCE Matter pertains to MPCB
principle of sustainable |Summary of
development by not implementation of
{installing pollution STP, OWC, solar
control devices, Planal, G Set, RWH
and other
Enviropmental — [ 200000 ——— ——
|Scheme
r. |PP has not made any PP to submit EMP PP PP has stated that they
emviranment through their have already complied
menagement plan, enviranmental the conditions of EC and
consuftant. [Fanything is balance,
they assure the
authority to comply the
same before Full OC
§. |PP has caused PP to reply, PP ‘i
substantial damage to o~ PSRRI A
envirenmeant and |
ecology moare than Rs
200 Crores, which shall
be recovered from PP.
L. |PPis unapologetic and PPtor i .
|PP has adopted careless it x _.PP's reply is attached _
and reckless attitude g
towards the
envircnment protection. :
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stop the project
construction
permanently till the
compliance/ rectificatian
of the above illegal act
and remmaval of the
defects from the
construction,

: ity to Submission b_\r
[Sr. | Objection raised by Discussion and Jl-‘-lt"r"ﬂ'll'It :hﬂ Dy.Ch.E.(B.P.) City's
Mo complainant information to be Subm e =il
submitted information
' attached
u. [All autharities are PP ta reply PP PP's reply 5
allowing PP for further
illegal construction
without Consents.
v, |Thus it is mandatory to PP to reply PP PP's reply is attached

submitted please.

DI i

Executive Engineer (Building Prposal) City-il
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Email

Fwd: Format for obtaining data from MCGM.pdf

From: dycebpcity@gmail.com

To: sromumbai1@mpcb.gov.in

Cc: "che dp" <che.dp@mcgm.gov.in>, "dyche01city pd" <dyche01city.pd@mcgm.gov.in>,
romumbai@mpcb.gov.in, pjarchco@gmail.com, lo@mpcb.gov.in, "sajid patel"
<sajid.patel@dudhwalas.com>, "sayyed najeeb" <sayyed.najeeb@ndw.group>, "firdaus
khan" <firdaus.khan@ndw.group>, "NISHCHAL C" <nischal.cpcb@nic.in>,
eebpcity02@mcgm.gov.in

Sent: Monday, January 17, 2022 3:04:28 PM

Subject: Re: Format for obtaining data from MCGM.pdf

Respected Sir,

With reference to this office earlier mail sent on dt. 10/12/2021 and your email received in this office on dt.
10/01/2022 (with no attachment) and dt. 11/01/2022, the information as required by you in prescribed
format, as received from project proponent is attached herewith please.
Submitted Please.

Regards,
Dy.Ch.E.(B.P.)City

On Mon, Jan 17, 2022 at 1:51 PM SRO Mumbai 1 <sromumbail@mpcb.gov.in> wrote:

Sir,

Please refer trailing mail of this office regarding submission of information in respect of Hon'ble
NGT OA 49/2021 & OA51/2021 in prescribed format. However, this office has not received said
information till date. Once again you are requested to submit said information immediately.

Regards
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Sub Regional Officer,
Mumbai-I
GO WILD FOR LIFE

From: SRO Mumbai 1 <sromumbail@mpcb.gov.in>
Sent: 11 January 2022 16:42

Cc: pjarchco@gmail.com <pjarchco@gmail.com>; RO Mumbai <romumbai@mpcb.gov.in>;
NISHCHAL C <nischal.cpcb@nic.in>; Netra Chaphekar <lo@mpcb.gov.in>;

sajid.patel@dudhwalas.com <sajid.patel@dudhwalas.coms>; sayyed.najeeb@ndw.group
<sayyed.najeeb@ndw.group>; firdaus.khan@ndw.group <firdaus.khan@ndw.group>
Subject: Re: Format for obtaining data from MCGM.pdf

Sir,

Please find attached herewith the format for submission of information in the matter of OA
49/2021 & OA51/2021 of Hon'ble NGT order. . You are aware that next hearing is scheduled on
17/01/2022. Therefore, you are requested to submit said information in prescribed format till
13/01/2022 for onward submission to Hon'ble NGT well within time.

Regards

Sub Regional Officer,
Mumbai-I

GO WILD FOR LIFE

=

Amirit Mahotsav

== Mazgaon Division Annexure-1 to 4.pdf
171 KB

== Byculla Division ANNEXURE - 1 to 4.pdf
2 MB
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Sr.

No.

Layout /
Sanctioned & date

Gross Plot
Area (sq.
mtrs.)

Deduction
of FSI

Net Plot
Area

Name of Building

No. of floors

height of
building

FSI

Total FSI

Non- FSI

parking

Total
Non- FSI

Total Built-
up area

Remarks

EB/2397/E/A, dated
28.09.2007

4994.18

4994.18

Bldg. No.1

Basement + part stilt + part ground floor +1st
(podium) + 2nd to 16th upper floors

51.05 M.

2182.68

2182.68

415.26

1546

1961.26

4143.94

Bldg. No.2, Wing -A

G+1st to 3rd podium floors + 4th to 23rd floors

69.90 M.

Bldg. No.2, Wing -B

G+1st to 3rd podium floors + 4th to 23rd floors

69.90 M.

10092.27

10092.27

4850.91

8821

13671.9

23764.18

Total Tenements - 143

EB/2397/E/A, dated
04.04.2015

4994.18

4994.18

Bldg. No.1

Basement + part stilt + part ground floor +1st
(podium) + 2nd to 16th upper floors

63.75 M.

2365.99

2365.99

1083

1546

2629

4994.99

Bldg. No.2, Wing -A

Stilt + 1st & 2nd podium floors + 3rd to 20th
floors + Fire check floor + 21st floor to 25th floor,
part basement below internal driveway & ramp
adjoining to east side

87.30 M.

Bldg. No.2, Wing -B

Stilt + 1st & 2nd podium floors + 3rd to 20th
floors + Fire check floor + 21st floor to 25th floor,
part basement below internal driveway & ramp
adjoining to east side

87.30 M.

13763.1

13763.1

9179.91

7522

16701.9

30465.01

Total Tenements - 225

EB/2397/E/A, dated
31.07.2018

(Core Approoval)

4994.18

4994.18

Bldg. No.1

Basement + part stilt + part ground floor +1st
(podium) + 2nd to 16th upper floors

63.75 M.

2365.99

2365.99

1083

1546

2629

4994.99

Bldg. No.2, Wing -A

Stilt + 1st & 2nd podium floors + 3rd to 20th
floors + Fire check floor + 21st floor to 25th floors
& (Core Approval) for staircase, lift, & lift lobby
area with overhead water tank & lift machine
room for 26th floor to 30th floor alongwith part
basement below internal driveway & ramp
adjoining to east side

103.30 M.

Bldg. No.2, Wing -B

Stilt + 1st & 2nd podium floors + 3rd to 20th
floors + Fire check floor + 21st floor to 25th floors
& (Core Approval) for staircase, lift, & lift lobby
area with overhead water tank & lift machine
room for 26th floor to 31st floors alongwith part
basement below internal driveway & ramp
adjoining to east side

106.50 M.

13822.68

13822.68

10723.38

7522

18245.4

32068.06

Total Tenements - 225

EB/2397/E/A, dated
03.03.2020

4994.18

4994.18

Bldg. No.1

Basement + part stilt + part ground floor +1st
(podium) + 2nd to 16th upper floors

63.75 M.

2365.99

2365.99

1083

1546

2629

4994.99

Bldg. No.2, Wing -A

Stilt + 1st & 2nd podium floor + 3rd to 20th floors
+ Fire check floor + 21st floor to 30th floors, part
basement below internal driveway & ramp
adjoining to east side

103.30 M.

Bldg. No.2, Wing -B

Stilt + 1st & 2nd podium floor + 3rd to 20th floors
+ Fire check floor + 21st floor to 30th & 31st
floor, part basement below internal driveway &
ramp

FTSRTr R e g

106.50 M.

17119.63

17119.63

10723.38

7522

18245.4

35365.01

Total tenements - 275
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PLINTH CHECKING TILL DATE FOR

Building Plinth Checking Date As per Sanctioned Plan

Bldg. No.1 EB/2397/E/A 03.10.2012 EB/2397/E/A, dated 28.09.2007
Bldg. No.2, Wing -A & B (part) EB/2397/E/A 09.04.2009| (As per phase program dated 06.04.2009)
Bldg. No.2, Wing -A & B (part) EB/2397/E/A 21.09.2012
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COMPLETION TILL DATE FOR

Building

Completion Certificate

Date

As per Sanctioned Plan

Bldg. No.1

EB/2397/E/A, Dt. 27.07.2017

27-07-2017

As per amended plans, dated 04.04.2015, bearing No.
EB/2397/E/A, Part Occupation Certificate granted on
27.07.2017 for Building No.1, having basement + part
ground & part stilt + 1st podium floor + 2nd to 16th upper
floors (except Flat Nos. 201 & 202 on 2nd floor, Flat No.
301 on 3rd floor, Flat Nos. 401 & 402 on 4th floor, Flat
No.501 on 5th floor, Flat No.601 on 6th floor, Flat No.802
on 8th floor and flat Nos.1201 & 1202 on 12th floor & 2
Nos. of lifts)

Bldg. No.2, Wing -A & B

EB/2397/E/A, Dt. 27.07.2017

27-07-2017

As per amended plans, dated 04.04.2015, bearing No.
EB/2397/E/A, Part Occupation Certificate granted on
27.07.2017 for entire Wing A & Wing B of Building No 2
having Stilt floor + 1st Podium+ 3rd to 20th upper floors
(except 2 Nos. of staircase & 2 Nos. of lifts),
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WORK IN PROGRESS REPORT TILL DT. 12.01.2022, AS PER SANCTIONED PLAN - EB/2397/E/A, DATED

Total Built-up area
defined under notification

Building Floors no. S.0. 695 (E) dated Present Status
04.04.2011 issued by
MOEF & CC (sg.m.)
Bldg. No.1 B+G+1st (Pod.) + 2nd to 16th floors 4994.99 Completed
Stilt + 1st & 2nd podium floor + 3rd Entire building is completed in all
to 20th floors + Fire check floor + respect as per approved plans
Bldg. No.2, Wing -A 21st floor to 30th floors, part except some finisihng work is
basement below internal driveway under progress from 28th to 30th
& ramp adjoining to east side floor. OC granted upto 20th floors
35365.01

Bldg. No.2, Wing -B

Stilt + 1st & 2nd podium floor + 3rd
to 20th floors + Fire check floor +
21st floor to 30th & 31st floor, part
basement below internal driveway
& ramp adjoining to east side

Entire building is completed in all
respect as per approved plans
except some finisihng work is

under progress from 28th to 31st

floor. OC granted upto 20th floors
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MAHARASHTRA POLLUTION CONTROL BOARD

Tel | 2402 0781 / 2401 0437 Halpatary Poind
Fax © 2402 4068 e 2nd , 3rg & 4th floor,
Vi & oy [

Upp Cneplanst,
WWahsite hp i YmMpChomah mein Maar Sian ':Il"tiﬂ. Sion (E)
E-mal  mpckifocwrs Project/LS| AT Mambai - 400 022.
Conzent No. BO/RO (PE&PWEIC Na. HU-H!-E-HFEJE‘J-E"TE Date: o 5 T11/2008
GConsent to Establish s granted toM/s. Dudhwala Real Estate & Investmant
CS no 226 Byculla Diwvision situeated af 258,
Retreal Compouwnd, Bellasis FRoad
Mumbai Central, Murnbai 400 008
iocated in the area declared under the provisions of Waler Acl (PECP) 1974, Air Act
(PECP), 1981 and Authorization under the provissons of HW (M & H) Rules and
amendments thersts subject 1o the provsions of the Acts and the Rules and the Crders
it may be made further and subject to the following tarms and conditions

. 1. The Consent to Establish is valid up (o Commissioning of the Project or five years
H L whichever is earlier. .

rg‘" For development of landiplot as new construction actwities for construction of

'Ef F,_«_{ Residential pregect named as Mis. Dudhwala Real Estale & Investment, 05 no 228

W youlta Devision siuated at 258, Retreal Compound. Belasis Road. Mumbai Central

S5q mirs & conatruction built up area 2080234.53 Bg. mirs including utifibes for

i Mombai 400 008 on total plot area of 4994 S5q mtrs, total Built up area of 13613.45
.2_)1, 5'-‘? ;1 residential project and senices as par construchion commancemaent cartificate msued by
? local body

2. CONDITIONS UNDERT WATER (Prevention & Control of Pollution) ACT, 1974: -

i1} The gquanuty of sewage effluent from above corstruchon project shall noi excesed 151
W iDay

(i Sewage Effluent Treatment: The Apphcant sha¥ provide a comprehensive sowage
treatment plant and freatment as s warranted with reference to influent guality and
comespanding made of disposal and operate and mamtain the same continuously so as
1o acheeva the quakty of treated effiuent to the following standards -

(1 pH Mot fo excesd G5toda0
(2 Suspenced Solids Mot to excead 140 g1
(3 BOD 3 days 27 CC Bot o eueed 20 mg/
{4 Fecal Coliform Mot fo exceed S001004 il
. T Reasidual Chionne Not 1o exceed 01 =Tl
{8l Delergent Mot 1o exceed m gl
(=11 Floabing matiars Not {0 exceed i gl
(1 CoD Nt 1o excesd 50 gl

iy Sewage effluent Disposal: -
The treated domestic effuent shall by 80% resycled and reused for flushing, fire fighting
and cogling of Air condibioners and remaining shall be discharged to Municipal sewer In
fio cage, effluent shall find s way 1o any water body derectlyfindirectly at any tima

1vh Mon-Hazardous Solid Waste: -
The total quantity snall be segregated and treated as follows: -

Sr  Type of Segregated  Quantity  Treatment | Disposal
| solid waste . e ' —
| 1 | Biodegradabile | BE1 88 Composting | Used as Manure

2| Mon Beodegradable K/ Diay | MCGM site
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11

12

13

14

165

2
Other Conditions {During Construction Phase]: -
All activties shall be in ressnance with the provigions of Indan Fores! Act 1927 (168 of
1927). Forest (Conservalion) Act. 1580 (8% of 1880) and Widiife (Protection) Act. 1972
(53 ol 1872), and special netificahon pubhahed lor area wherever apphcable and all the
Enviranmental Statutes and Instrumenis
This Corment to Establish 15 gsued only far Mew ConstructisnDeveloping Consirection
Project purposes
Mo gquarrying actvities shall be commenced in ihe area unless appropnale permissions
are gbfameg for a imited guarmypng material reguired for construction of local ressdential
housing and radiional rmad mantenance wark prowded hal such quarying & nal dans
on Forest Lands and the matenal is not exported o the outside area
There ahall be no ‘eling of trees whelhes on Foresl Gowermment Revenue o Private
lands except a5 per pravasing Rudes
Edraction of Groundwaler for the project shal reguire pngs permission of the Siate
Graund Water Adthanty oF cther relavant autharties, as applicable;
Mear tha activies that are related to water (Ske activly of water parks, waler sporis)
andfor i the wginily of lake, Disselved Oxygen shal nod be less than 5 mgfliter.
im ceder to ensure that the waler from this project do not enter avto outside enveronment,
the nallas crossing the township/comples pramisas. shall ba lined, covered and mads
waler ighd by (he applicant wilin the pramiges with intermillerd nspection of chambers
follorwineg good engimeenng praclices as per the regulations of local body
The Apphcant shall prepare mansgement plan for water harvesting, roof-water
reclamation, waler'storm waler conservabion and implemant the same before handling
ower of compiex for accupation
Applicant shall provide fixheres for showers, loiet, fushng and drinking should be of low
fiowe githier by use of asralors or pressure reducing devices ar senses based control
The Applicant shall draw plans for the segregation of solid wastes into bicdegradabls
and non-biodegradatie components The biodegradable matenal shall be recycied
through scientific i-house compostng (e vem-composting facidy wilhin prermeses)
with the approval of kocal body, The proper demarked area shall be dentified for
collection & storage of MSW properly whach, shall be finally disposed ofi at approved
Municipal Soba Waste landfill sde of lecal body enviranmenially acceptable location and
method it = danfied that the term solid wasie includes domestic. commercial  and
garden wastes but doss not include hazardows and big-medscal wastes . The activities of
b-composting and enginesred landfil shall be as per the Municipal Solid Waste (M&H)
Rulea, 2000
Apphcant shall be responsible io take adeguate precautionary measures as detailed in
this consent
The apphcantigersrator shall ba responsible for safe and scentific collecton
transportaton, treatment and disposal of Bso-Medical Waste as per the provisions made
ungder the Bio-Medical Waste (Management & Handing) Rules, 1958 Any actnity as
defined wnder BMW (M & H) Rules nas to obtan a separate Authonzabon from
Maharashira Pollution Conrol Boand
For dimnfections of waste water wira wiclel radiation shall be used in place of
chiorination
Vehicdes hired for construction activibes should be operated only during nen peak haurs.
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Ready mxed concrete used in building canstruchon should apoly separately far consent
from the Board

The applicant during the construttion stage shall provide

Sephic tank and soak pit of agequate capacity for the domestic effluen generated due 1o
waorkers resding at aite

Propsr t;a-:hng arvd wnlgading of conmsiruchan matenal, excavated matenal and its proper
disposal a5 per MEW (MAH ) Rules 2000

Cutting of ftrees = not permiied  howeves @0 unavoidable condons necessary
permission from the lacal body shall be abtained

Grean balt af 33% of the open space shall be developed

The Applcand shall comply with all the prowsions of the Water (Preventon and Caomirod
of Pollution} Cess Act, 1977 (1o be referred as Cess Acl) and Rules as Amended, 2003
and Rules there under -

The daily water consumpdion for the following categones shall nol excesd. as undar

i1} Domestic

{In ALY
a) Domestc 172
B} Fire Fighting -
cl  Swimming -
d} Fhushing o
2} Agriculture'Gardening 0z

CONDITIONS UMDER AIR [Prevention E Control of Poliution) ACT, 1981: -
The Applcand may install 01 no of diessl generating sets (DG Sais), of capacdy 01 x
280 KVA and shall B equipped with comprehensive control system a5 is warrantad with
relerence io generabons of emissions and cperale and mastan the same conlinuousty
&0 as to achieva the level of pollutants ta the following standards: -
E‘I.Indir# for emissions of air Pollutants .

[ SPMITPM | Not to Exceed [ 150 _[r'rggﬂ"-lmﬂ i
W | 502 (DGset) | NoltoExceed Kg/day

The following measure shall be taken.
Adeguate mitigation measures shail be takan to control emissions of 302, NOx, SPM,
REPM

_Applcant shall achieve foliewing Ambeent Air Quality standards

1 5PM "1 Mot to Exceed (Annual Average] | HEI- | ug/ m7 E ]
L [NolloExceed (24hows| 200 |pg/m’
2 | 50y Mut ta Excesad (Annual Average) ___ﬁl;l | pgd m
L | [MotloEwcsed(dhours) | B0 [ugfm’ |
3 | NG, _rj-l_gg_l_u- Exceed (Annual Average) B0 | pgfm’ |
| MNotioExceed (24 hours) BO | pgim
4 RSP Not to Exceed (Annual Average) | 60 | pgim’ |
| _ NottoExceed(24hours) [ 100 [pg/m’
The Applicant shall observe the following fuel patterns
_ hl::l > | Type of Fusl = Quantity =1
l;:lnuel 40 LitHr _ |
Thn Applicant shall erect the Chimney (s) of l.‘-hn luﬂlmma specifications
‘MNo_| Cnimney attached to DG | Height above roof of Bidg

1 DGset 1x250 KVA 35 mirs _ ; i
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Conditions for DG Sets: -

Moise from DG Sets shall be controlled by provideyg acowstic enchosure o By trealing the
roorm acowstically

Applicant should prowide acowshic enclasure for condrad of naise The acousiic enclasure’
acoustic reatrment of the room shall be dessgned for menimum 25 dBiA) inserfion loss or
for meating the ambient noiss standards. whichewsr & on higher side A sislable exhaus|
mufiler with inserbon loss of 25 dB(A) shall also be provided The measurament of
ingertion loss shall be done al diferen posls at 0.5 melers from acoustic enclosural
room and then average

The Apphcant should make efforts 1o brng down nosse leval due to DG Set. outsade the
premises with ambeant nose evel raguirements by proper setisng and coningl measures
Installation of DG Set must be stoctly in compliance with recommendations of DG set
marufacturar

A propas routing and preventive mantenance procedura for DG Set shall be s8q and
falhowed in consultation with the DG manufaciurens. which would help 1o prevent noise
bvals of DG Sets from detencratong with use

The DG set shall be operated only in case of power fadure  The applicant shall make
arrangement for regular electrical power

The Applicant shall nod cause any nuisance in the surrcending area due bo operation of
DG se13

In case of problems, the D.G. set shall not be opereted untid it is set back to salisfactory
pasfion

Other Conditions:

The Apphcant shall provide porta in the chemney and facilities such as ladder, platiosm
elc for monitoring the air emssions and the same shall be open for inspection tofand for
uge of the Hoard's staff The chimneys shall be nembered a3 5-1, 5-2 el and hesa
shalt be painfed! displayed to fachilate identification

Water spraying shall be done on ground to avaid fugiive emissicns

Conatruction material shall be camied in encloead vehicles duning consirichon actvilies

Conditions for Utilities like Kitchen, Eating Plices eic: -

The kilchen shall be provided with exhaust aystem chemmey with off catcher connected 1o
chimneay through ducling.

Tha toilet shall be provided with exhaust system connected ta chimney through ducting
The air conditioner shall be wibration progf and the noise shall not expead B8 dB (A}

The exhaust hot air from A.C. shall b= attached to Chimney at least 5 mirs. higher than
{he nearest tallest building through dhecting and shal dischargs Info opan air In such way
ihat no muIssnce 13 caussd (o neighbors.

The Apphcant shall take acenuale measures for contrad of noese levels from s oW
sources within  the complex {ressdential cum Commercial) in respect of noise o less
tfan 55 dBiA) dunmg day time and 45 gB{A) during the night time, Daytime is reckoned
as between & am to 10 pm. and Mighitime i5 reckonad batween 10 pm o6 am

Constructon eguipments generating noise of less than B350 diblA) are permitied

Mo consiruction work is permitted dunmg nighittims

CONDITIONS UNDER HW [Management, Handling & Transboundry)} RULES 2008
_The apphcani shall handle hazardous wastes as specified below

& Item Mo of Process
o genarabng HW as per Type of Waste Cluantity Disposal
Schedule-| |
1] 51 { Lised Oil 5 Litrsmi
] 333 Barrelsidrums | 12 NosJ/Y AUAhRsim fEgRaREr

The authorization is hereby granied 1o operale a Tacilily for collection, sborage, fransport
and disposal of hazardous wasie.
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The applicant shall certify that the bricks used in construction are manufacturad
using the ash from Thermal Power stations if it is within a radius of 100 km., from
Thermal Power Plant and submit the names of bricks manufacturer. The applicant
shall use fly ash besed materiallproducis as per the provisions of fly ash
Motification of 14.09.199% and as amended on 27.08 2003,

The applicant shall obtain Consent to Operate from Maharashira Pollution Contral
Board before commissioning of the praject

The applicant shall adopt environment friendly technology in development of the
project,

The applicant shall take the proper remediation measures to ensure that the
ground water and soil contamination is prevented and follow due diligence at the
construction stage.

Energy conservation measures like installation of solar panels for lighting the
ares outside the budlding shoubld be integrated part of the project design.

The applicant should not take any effective steps for implementation of the project
before obtaining Environmental Clearance as per ElA Motification 2006 and
amandments thareto.

This Board reserves the right to amend or add any conditions In this consent and
the same shall be binding on the Applicant;

The capital invastment of the project is RS, 49/- Crores.

Far and on behalf af the
Te Mahbarashtra Poiuion Contral Board
W/s. Dudhwala Real Estate & Investment
L5 no 226, Byculla Division situated at 258

Reatraat Compound. Bellasis Road, ,_Eﬁ-ﬂ‘ .
Mumibas Central Murnbad 400 008 'A"_)“'J"——-—
(V. B. Waghjale)
Regional Officer (PEF)

Copy forearded with complimanis o
The Collecter, Mumbai

Copy lo

Ragional Cfficer, Mumbsl, MPCE,

Sub Regional afficer, Mumoai-1, MPCB,
Chsef Accounts Officer, Mumbsi, MPCE,

Recewed congent fee of = _ = =
| Amount | DD No. Date Cirawin an

| His 50000- 028445 | 11092008 | Union Bankof India

Cess Branch, MPCE, Mumbai 5. Master file
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MAHARASHTRA POLLUTION CONTROL BOARD

Tel: 24010706/24010437 Kalpataru Point, 2nd and
Fax: 24044532/4024068/4023516 . 4th floor, Opp. Cine Planet
Website: http:/impcbh.gov.in : Cinema, Near Sion Circle,
Email: jdwater@mpci.gov.in ﬁ‘-‘!ﬂi} Sion (E}, Mumbal-300022
Infrastructure/RED/L.5.1 o 103
Mo:- Format1.0/CC/UAN No.0000116015/cE = \ | 000 52 3 oate: 0% | 10]2
qu "

Dudhwala Real Estate & Investmeant QJ

C.5. Ne 226 of Byculla Division at ﬁ;—_:;

258, Retreat Compound, Bellasis Road e

Mumbal Central, Mumbal Your Service i Cur Duly

Sub: Revalidation of Consent to Establish with expansion for redevelopment
construction project in Red Category

Ref: 1. consent to Establish granted vide No BO/ROIP&PYEIC No.
MU-1195-09/E/CC-393 dtd 05.11.2009

2. Minutes of Tth Censent Committee Meeting held on 03.09.2021 &
09.09.2021

Your application NO. MPCB-CONSENT-0000116015

For: grant of Consent to Establish under Section 25 of the Water (Prevention & Control of
Pollution) Act, 1974 & under Section 21 of the Air {Prevention & Control of Pollution) Act,
1981 and Authorization / Renewal ofauthorization under Rule 6 of the Hazardous & Other
Wastes (Management & Transboundry Movement) Rules 2016 is considered and the
cansent is hereby granted subject to the following terms and conditions and as detailed in
the schedule LILIN & IV annexed to this order;

1. The consent is granted for period upto commissioning of the project or co
terminus with the validity of EC dtd 20.05.2016 whichever is earlier

2. The capital investment of the project is Rs.96.0 Cr, (As per undertaking
submitted by pp).

3. The Consent to Establish-revalidation with expansion Is valid for
redevelopment construction project named as M/s Dudhwala Real Estate &
Investment, at €.5. No 226 of Byculla Division at 258,Retreat Compound,
Bellasis Road, Near ST Depo, Mumbai Central, Mumbal on Total Plot Area of
4994 SqMtrs for total construction BUA of 42565.53 S5qMtrs as per EC
granted dated 20.05.2016 including utilities and services

4, Conditions under Water (P&CP), 1974 Act for discharge of effluent:

sr Al Permitted

Ne Description (in €MD) Standards to Disposal

L. [Trade effluent il NA MNA

2. |Domestic 175 AS per The treated effluent shall be 60%
effluent Schedule -1 |recycled for secondary purposes

such as toilet flushing, ain
conditioning, cooling tower make
up, firefighting etc. and remaining}
shall be connected to the
sewerage system provided by
local body

Ddhweala Resl Frinte & brvsstmen b TLIUAR Fa, MPLE-CORS EMTO00 1L EELS 13045 10T 015004 pmd \QH5POE FOLD

Fagel ol
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5. Conditions under Air (P& CP) Act, 1981 for air emissions:
Description of stack / Number of Standards to ba

source Stack achieved
As per Schedule -li

Treatment Disposal

| 1 |Blodegradable Waste 315 E@Day DWC and L‘umpﬂstlﬂg As Manure
2 |MNon-Biodegradable 211.59 Kg/Day |Segregation To Local Body
| 3 [STPSludge 15 Ko/Day Dewatering As Manure

7. Conditions under Hazardous & Other Wastes (M & T M) Rules 2016 for
treatment and disposal of hazardous wasta:

5r No Category No. Quantity UoM Treatment Disposal
. ; o Authonized
1 | 5.1 Used or spent oil 60 |Ltr/AlReprocessing Reprocessor

8. The Board reserves the right to review, amend, suspend, revoke etc, this consent and
the same shall be binding on the industry.

9, This consent should not be construed as exemption from obtaining necessary
NOC/permission from any othar Government authorities,

10. Project Propanent shall install online monitering system for the parameter pH, 55, BOD
and flow at the outlet of 5TP.

11. Project Proponent shall comply the Construction and Demaolition Waste Management
Rules, 2016 which is notified by Ministry of Enviromment, Forest and Climate Change
dtd. 29/03/2016.

1Z. Project Proponent shall provide the Organic waste digester with composting facility or
hiodigestor with composting facility effectively.

13. The project proponent shall make provision of charging of electric vehicles in atleast
30 % of total available parking area.

14, The Project Proponent shall submit Bank Guarantee of Rs 9.6 Lakhs (amounting 0.1 %
of Capital investment), The same shall be forfeited as PP has not obtained revalidation
of consent to establish dtd 05.11.2009, thus viclated the consent conditions.

15, The Project proponent shall submit Board Resolution in prescribed format within 15
days as PP has not obtzined revalidation of consent to establish after 05.11.2014, thus
violated the consent conditions. PP shall submit Bank guarantee of Rs 2.0 lakhs
towards submission of Board Resolution.

16. The project proponent shall take adequate measures to control dust emission and
noise level during construction phase,

17. PP shall submit an affidavit in Board's prescribed format within 15 days regarding
compliance of C to E & Environmental Clearance conditions,

Dustssls Real Extabe & Inesatment) CFAMMN Ma. MPCH-CORSENT-S0B01EEILE (A0-08-20XL ELEEIL pred MOMEFOE_FELA0 Pagelatl
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18, The Project Proponent shall comply with the Environmental Clearance obtained vide No
SEAC-2015/CR-199(I)/TC-1 dtd 20.05.2016 for construction project having total plot
area of 4994.0 S5gm and total construction BUA of 42565.53 Sqm.

For and on behalf of the
Maharashtra Pollution Centrol Board,

(Ashok Shingare 1as),
Member Secretany

Received Consent fae of -

Sr.No Amount{Rs.) Transaction/DR.No. Date Transaction Type
i 248000.00 |TXN2105001365 19/05/2021{0Online Payment

2 500.00 |MPCB-DR-6858 09/07/2021[NEFT

3 1500.00 |MPCB-DR-7238 30/07/2021NEFT
4 | 7500000 |MPCB-DR-B123 29/09/2021|RTGS
Copy to:

1. Regional Officer, MPCB, Mumbai and Sub-Regional Officer, MPCE, Mumbai |
- They are directed to ensure the compliance of the consent conditions.

. They are directed to obtain and forfeit the bank guarantee of Rs 9.6 lakh from the
Project Proponent

2. Chief Accounts Officer, MPCE, Sion, Mumbai

Durlbrwala Naal Estut & invevimsenl CEAUAH Ho, MIFCH-COM SENT-0000L 18015 | 32-09-2021 B3:55:34 praj (GME_FOE_ FOLS0 Page 1o



Sr.No Parameters

SCHEDULE-|
Terms & conditions for compliance of Water Pollution Control:

1} alas per your application, you have proposed to provide Two Sewage Treatment
Plant {5TP) with design capacity of 175 CMD & 75 CMD capacity based on MEER

except for pH

B] The Applicant shall operate the sewage treatment plant {5TP) to treat the sewage
50 a5 to achieve the following standards prescribed by the Board or under EP Act,
1986 and Rules made there under from time to time, whichever is stringent.

Limiting concentration not to exceed in mg/l,

1 pH 5.5-9.0

2 BOD 10

3 CoD ol

4 T55 20

2 WNH4 N 5

B N-total 10

T |Fecal Colifarm less than 100

2

3)

4)

C] The treated domestic effluent shall be 60% recycled for secondary purposes such
as toilet flushing, air conditioning, cooling tower make up, firefighting etc. and
remaining shall be utilized on land for gardening and connected to the sewerage
system provided by local body,

The Board reserves its rights to review plans, specifications or other data relating to
plant setup for the treatment of waterworks for the purification thereof & the system
for the disposal of sewage or trade effluent or in connection with the grant of any
consent conditions. The Applicant shall obtain prior consent of the Board to take steps
to establish the unit or establish any treatment and disposal system or and extension
or addition thereto.

The industry shall ensure replacement of pollution control system or its parts after
expiry of its expected life as defined by manufacturer so as to ensure the compliance
of standards and safety of the operation thereof,

The Applicant shall comply with the provisions of the Water (Prevention &

Control of Pollution) Act,1974 and as amended, and other provisions as
contained in the said act.

Water consumption

Purpose for water consumed

quantity (CMD)

- _|industrial Ceoling, spraying in mine pits or boiler feed 0.00
2. |Domestic purpose 172.00
3 Processing whereby water gets polluted & pollutants 0.00

" lare easily biodegradable 3
4 Processing whereby water gets poliuted & pallutants 0.00

" fare not easily biodegradable and are toxic 2

5] The Applicant shall provide Specific Water Pollution control system as per the
conditions of EP Act, 1986 and rule made there under from time to time.

Nudhssls Real Foiats & Invesrmest' CEIUAN Ma, MPORCONSEHT.00501 160015 (30081071 £3:58: 34 pe) (OME P00 _F31.90
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1)

2)

3

4}

3}

SCHEDULE-N
rm i r i i i -

As per your application, you have proposed to provide the Air pollution
control (APC)system and also proposed to erect following stack (s) and to
observe the following fuel pattern-

Stack Stack Attached Height in Type of Quantity &
No. To NS S Shies Fuel UM
Acouskic ,
G-1 DG Set-250 EVA Enclosure 35 Digsil 40 Ler/Hr

The applicant shall operate and maintain above mentioned air pollution control
system, so as to achieve the level of pollutants to the following standards.

[ Total Particular matter | Nottoexceed | 150 mg/Nm3 |

The Applicant shall obtain necessary pricr permission for providing additional control
equipment with necessary specifications and operation thereof or alteration or
replacemenalteration well before its life come to an end or erection of new pollution
control equipment.

The Board reserves its rights to vary all or any of the condition in the consent, if due to
any technological improvement or otherwise such variation (including the change of
any control equipment, other in whole or in part is necessary).

Conditions for utilities like Kitchen, Eating Places, Canteens:-

a} The kitchen shall be provided with exhaust system chimney with oil catcher
connected to chimney throwgh ducting.

b) The tollet shall be provided with exhaust system connected to chimney through
ducting.

c) The air conditioner shall be vibration proof and the noise shall not exceed &8
dBAl.

d} The exhaust hot air from &.C. shall be attached to Chimney at least 5 mirs. higher
than the nearest tallest building through ducting and shall discharge into open air
in such a way that no nuisance Is caused ta nelghbors.

SCHEDULE-IN
Details of Bank Guarantees:

5r. Consent{C2E/C Ar;::jﬂr Eubml.ESIiﬂﬂ Purpose Compliance  Validity
No. 20/C2R) Period of BG Period Date
Imposed Tt
Consent to R 10 Compliance
1 Establish Lakhe 15 Days of Consent |  Continiouws 3Yrs
{Revalidation) ' Conditions
Towards
Consent to P
2 |  Establish Lii.fs 15 Days 5’;?";;5;3" Contininus  [30.06,2022
{Revalidation) Resolution
Consent to fic 0.6 Compliance
3 Establish Lakhlus. 15 Days of Consent | Continious  [30.06.2022
(Revalidation) Conditions
Dusaln Aeal Estits & ISvesumenLEILUAN Ry, MPOR-CORSENT-S0501 LGFLS (3009 7011 D358 38 givd (M5, P06 FELIDD Page 5al T
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Consant
Sr. (C2E/ AmtofBG Submission Purpose of Compliance Validity

No. C20 imposed Period BG Period Date
JC2R)

** The above Bank Guarantee(s) shall be submitted by the applicant in favour of

Regional Officer at the respective Regional Office within 15 days of the date of issue of

Consent,
# Existing BG obtained for above purpose if any may be extended for period
of validity as above.

BG Forfeiture History

Consent EMraRnE Submission Purpose of Amount of Reason of
Smo. «cak/cz0/czR) , °"BC " period BG o8 o
: ! imposed - Forfeiture Forfeiture
Consent to Compliance viclation of
1 Establish E:Ehg 15 Days | of Consent EE:ELE consent
{Revalidation) Conditions condition |

BG Return detalls

Amount of BG
Returned

Srma. Consent (C2E/C20/C2R) BG Imposed Purpose of BG
MA

SCHEDULE-IV

Conditions during construction phase

5% During construction phase, applicant shall provide temporary sewage and
MSW treatment and disposal facility for the staff and worker quarters.
During construction phase, the ambient air and noise quality shall be

B [maintained and should be closely monitored through MoEF approved

laboratory.

Moise should be controlled ta ensure that it does not excead the

prescribed standards. During night time the noise levels measured at the

boundary of the building shall be restricted to the permissible lavels to
comply with the prevalent regulations.

General Conditions:

1 The applicant shall provide facility for collection of samples of sewage effluents, air
emissions and hazardous waste to the Board staff at the terminal or designated points
and shall pay to the Board for the services rendered in this behalf,

2 The firm shall strictly comply with the Water (P&CP) Act, 1974, Air (PECP) Act, 1981 and
Environmental Protection Act 1986 and Solid Waste Management Rule 2016, Nolse
(Pollution and Control) Rules, 2000 and E-Waste (Management & Handling Rule 2011,

3 Drainage system shall be provided for collection of sewage effluents. Terminal
manholes shall be provided at the end of the collection system with arrangement for
measuring tha flow, No sewage shall be admitted In the pipes/sewers downstream of
the terminal manholes, Na sewage shall find its way other than in deslgned and
provided collection system,

4 Vehicles hired for bringing construction material to the site should be in good condition
and should conform to applicable air and nolse emission standards and should be
operated anly during non-peak hours.

Crudtrwmits Rank Cotate & InvestmeentCEAAH Mo, MPCECONIERT-00IL1E0ES (30-09-2021 D1 SR:A4 g MIMS, PO FOLIOY Fagm B el T
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5  Conditions for D.G. 5et

a) Moise from the D.G. Set should be controlled by providing an acoustic enclosure or by
treating the room acoustically,

b} Industry should provide acoustic enclosure for control of noise, The acoustic enclosure/
acoustlc treatment of the room should be designed for minimum 25 dB (&) insertion loss
or for meeting the ambient noise standards, whichever is on higher side, A suitable
exhaust muffler with insertion loss of 25 dB (A] shall also be provided, The measurement
of insertion loss will be done at different poirts at 0.5 meters from acoustic
enclosurefroom and then average.

c) Industry should make efforts to bring down noise level due to DG set, outside industrial
premises, within ambient noise requirements by proper sitting and control measures.

d} Installation of DG Set must be strictly In compliance with recommendations of DG Set
manufacturer.

&) A proper routine and preventive maintenance procedure for DG set should be set and
followed in consultation with the DG manufacturer which would help to prevent noisa
levels of DG set from detenorating with use.

fI D.G. Set shall be operated only in case of power failure,

g} The applicant should not cause any nuisance in the surrounding area due to operation of
D.G, Set.

h} The applicant shall comply with the notification of MoEFCC, India on Environment
(Protection) second Amendment Fules vide GSR 371{E} dated 17.05.2002 and its
amendments regarding noise limit for generator sets run with diesel,

& Solid Waste - The applicant shall provide onsite municipal solld waste processing system &
shall comply with Solid Waste Management Rule 2016 & E-Waste (M & H) Rule 2011,

7 Affidavit undertaking in respect of no change in the status of consent conditions and
compliance of the consent conditions the draft can be downloaded from the official web site
of the MPCH,

8  Applicant shall submit official e-mail address and any change will be duly Informed to the
MPCE,

8 The treated sewage shall be disinfected using suitable disinfection method.

10 The firm shall submit to this office, the 30th day of September every year, the envirenment
statement report for the financial year ending 31st march in the prescribed Form-V as per
the provision of rule 14 of the Environmental iProtection) Second Amended rule 1992,

11 The applicant shall obtain Consent to Operate from Maharashtra Pollution Control Board
before commissioning of the project.

For and on behalf of the
Maharashtra Poliution Control Board.

Ms%aE gﬁingare 158 h—

Member Secretary

Drrili gl Ras] Tgtubs & Irveasmant TRILARN Mo, MPOS-DORSENT-30501LGILE CI0-29-T03 0 D:5 004 pred pOME FOGE_FXLIEO Page Tof 7
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MAHARASHTRA POLLUTION CONTROL BOARD

Tel: 24010706/24010437 Kalpataru Paint, 2nd and
Fax: 24044532/4024068/4023516 ey dth floor, Opp. Cine Planet
Website: http:/mpcb. gov.in _ilﬁ - Cinema, Near Sion Clrcle,
Email: jdwatergmpcb.gov.in S 74 Sion (E), Mumbal-300022

Infrastructure/RED/L.5.1 sy :
No:- Formatl.0/CC/UAN No.0000108772/c0 2\ 000 KEE pates 2 | 1 2]
To,

Dudhwala Real Estate & Investment
C.5. No 226 of Byculla Division at
158, Retreat Compound, Bellasis Road e oo
Mumkbal Central, Mumbai Vaur Sarvice & Our Duty

1€

Sub: Consent to Operate(1st part) for redevelopment construction project in
Red Category

Ref: 1. consent to Establish granted vide No BO/RO[PEP)/EIC No.
MU-1195-09/E/CC-393 dtd 05.11.2009

<. Revalidation of consent to Establish granted vide Mo Format1.0/CC/UAN Nao
0000116015/CE2110000353 dtd 07.10.2021

3. Minutes of 7th Consent Committee Meeting held on 03.09.2021 &
09.09.2021

Your application NO. MPCE-CONSENT-0000108772

For: grant of Consent to Operate under Section 26 of the Water (Prevention & Control of
Follution) Act, 1974 & under Section 21 of the Air (Prevention & Control of Pallution) Act,
1981 and Authgrization / Renewal ofAuthorization under Rule 6 of the Hazardous & Other
Wastes (Management & Transboundry Movement) Rules 2016 is considered and the
consent is hereby granted subject to the following terms and conditions and as detailed In
the schedule LI & IV annexed to this order:

1. The consent is granted for period upto 30.06.2022

2. The capital investment of the project is Rs.67.0 Cr. (As per C.A Certificate
submitted by industry).

3. The Consent to Operate (part-1} is valid for redevelopment construction
preject named as M/s Dudhwala Real Estate & Investment, at plot bearing No
€.5. No 226 of Byculla Division at 258,Retreat Compound, Bellasis Road,
Mumbai Central, Mumbai on Total Plot Area of 4994.0 SqMtrs for part
construction BUA of 24392.0 SqMtrs out of Total Construction BUA of
42565.53 5gMtrs as per EC granted dated 20.05.2016 including utilities and
SErVices

4. Conditions under Water (P&CP), 1974 Act for discharge of effluent:
Permitted (in CMD)

Standards to Disposal

5r No Description

Fodtesia Rl Briaae & invseoment CONULE Mg, MPCR-COMEINT-O030 1007YY [ L3-20-1971 D50l e SOME, BOE FORD Paga 1 of 7
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1.

1d,

13

14,

15.

.3; Description Permitted  Standards to Disposal
2. [Domestic 175  |As per Schedule - | [The treated effluent shall be
effluent 60% recycled for secondary|

purposes such as toilet flushing,|
air conditioning, cooling towe

make up, firefighting etc. and)
remaining shall be connected tol
the sewerage system provided

oy local body

—d

Conditions under Air (P& CP) Act, 1981 for air emissions:

Description of stack / Number of Standards to be
source Stack achleved

1 _|Biodegradable Waste 315 Ka/Day OWC and Composting [As Manure |
2 |Non-Biodegradable 211.59 Kg/Day segregation To Local Body|
3 [STP Sludge 15 Kg/Day Dewatering As Manure

Conditions under Hazardous & Other Wastes (M & T M) Rules 2016 for
treatment and disposal of hazardous waste:

SriNo Quantity UoM Treatment

Category No.

To Authorized i

5.1 Used or spent oil LEF/A Hﬂﬂr“’:EE'Ei”gﬂnppmfess.n'

The Board reserves the right to review, amend, suspend, revoke etc, this consent and
the same shall be binding on the Industry.

This consent should not be construed as exemptien from obtaining necessary
NOC/permission from any other Government autharities.

. Project Proponent shall install online monitoring system for the parameter pH, 55, EOD

and flow at the outlet of STP.

Project Proponent shall operate the Organic waste digester with compasting facility or
biodigestor with composting facility effectively.

The project proponent shall make provision of charging of electric vehicles in atleast
30 % of total available parking area.

The Project Proponent shall submit Bank Guarantee of Rs 6.7 Lakhs (amou nting 0.1 %
of Capital investment). The same shall be forfeited as PP has not obtained revalidation
of consent to establish did 05.11.2009 and given possassion of part completed project
since 2017 without consent to operate.

The Project proponent shall submit Board Resclution in prescribed format within 15
days as PP has not obtained revalidation of consent to establish after 05.11.2014 and
given possassion of part completed project since 2017 without consent to aperate,
thus violated the consent conditions. PP shall submit Bank guarantee of Rs 2.0 lakhs
towards submission of Board Resolution.

This consent is issued without prejudice to order passed or being passed in DA No
31/2021(WZ} filed before Hon'ble National Green Tribunal, Principal Bench, New Gelni,

Erxibrarals Read Exiaie & Ivesnanb COALAN o, MPOR-COMSENT-DMIOLOSTED (19-10-2021 9250104 pon| /305, FOU FO200 Pwge 1ot |
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16. The Project Proponent shall comply with the Environmental Clearance obtained vide No
| SEAC-Z2015/CR-19%1)/TC-1 dtd 20.05.2016 for construction project having total plot
area of 4994.0 Sqm and total construction BUA of 42565.53 Sgm.

For and on behalf of the
Maharashtra Pollution Control Board,

(Ashok Shingare 1as),
Member Secretary

Received Consent fee of -
5r.No Amount{Rs.) Transaction/DR.Ne. Date Transaction Type

|
N
‘ adnaony¥
|
|

1 | 496000.00 [MPCB-DR-4519 23021202 1RTGS
2 ] 4000.00 [(MPCB-DR-7239 HﬂIUTIEDl'1|NEFr
Copy to:

1. Regional Officer, MPCB. Mumbai and Sub-Reglonal Officar, MPCB, Mumbai |
- Thay are directed to ensure the compliance of the consent conditions.
Z. Chief Accounts Officer, MPCB, Sion, Mumbai

i el B & vratmen L TOVUAN o, MPCR-CONSEMT-0000 108772 (L3 10-2021 02:50:08 pm| JQNS,POS FIDY Page 1 of 7
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SCHEDULE-|
Terms & conditions for compliance of Water Pollution Contral:

1) A As per your application, you have provided Two Sewage Treatment Plant (5TE) with
design capacity of 175 CMD & 75 CMD capacity based on MBBR

E] The Applicant shall operate the sewage treatment plant (STP) to treat the sewage
so as to achieve the following standards prescribed by the Board or under EP Act,
15986 and Rules made thare under from time to time, whichever is stringent,

ry L} L) [} " s P

1 pH 5.58.0

4 BOD 10

E ) CoD 50

4 155 20

5 MH4 N 5

il M-total 10

7 |Fecal Coliform less than 100

C] The treated domestic effluent shall be 60% recycled for secondary purposes such
as teilet flushing, air conditioning, cooling tower make up, firefighting etc, and
remaining shall be utilized on land for gardening and connected to the sewerage
system provided by local body.

2] The Beard reserves its rights to review plans, specifications or other data refating to
plant setup for the treatment of waterworks for the punfication thereof & the system
for the disposal of sewage or trade effluent or in connection with the grant of any
consent conditions. The Applicant shall obtain prior consent of the Board to take steps
to establish the unit or establish any treatment and disposal system or and extension
or addition thereto.

3} The Industry shall ensure replacement of pollution cantrol system or its parts after
expiry of |ts expected life as defined by manufacturer so as to ensure the compliance
of standards and safety of the operation thereof,

4) The Applicant shall comply with the provisions of the Water {Prevention &
Control of Pollution) Act,1974 and as amended, and other provisions as
contained in the said act.

Water consumption

Purpose for water consumed quantity (CMD)

Industrial Cooling, spraying in mine pits or boiler feed 0.00
2. |Domestic purpose 172.00

3 Processing whereby water gets polluted & pollutants 0.00
' |are easily biodegradable :
4 [Frocessing whereby water gets polluted & pollutants
~_|are not easily biodegradable and are toxic

5} The Applicant shall provide Specific Water Pollution conatrol system as per the
conditions of EP Act, 1986 and rule made there under from time to time

Q.00

Dudhnala Real Estwtn & |svestmes UOOUAR o, MPOE-DOREFMT-O000 10ETTY 113 10- 2011 02:50: 06 pm) fOHE Mol FaL80 i
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SCHEDULE-N
Terms & conditions for compliance of Air Pollution Control:

) As per your application, you have provided the Air pollution contral
[APC)system and erected following stack (s) and to observe the following

fuel pattern-
Stack Stack Attached Height in Type of Quantity &
No. To el o s Mtrs. Fuel UoM
Acoustic 3
51 DG Set-250 KvA Enclosure 3.5 Diagal 40 LErfHr

Z) The applicant shall operate and maintain above mentioned air poliution control
system, 5o as to achieve the level of poliutants to the following standards.

Total Particular matter | Not to exceed | 150 mg/Nm3 |

31 The Applicant shall obtain necessary prior permission for providing additional control
equipment with necessary specifications and operation thereof or alteration or
replacemenalteration well befare its life come to an end or erection of new pollution
cantral equipment.

The Board reserves its rights to vary all or any of the condition in the consent, if due to
any technological improvement ar otherwise such variation (including the change of
gny control equipment, other in whaole or in part is necessary).

5! Conditlons for utilities like Kitchen, Eating Places, Canteens:-

=

al The kitchen shall be provided with exhaust system chimney with oil catcher
connected to chimney through ducting.

) The toilet shall be provided with exhaust system connected to chimney through
ducting.

¢l The air conditioner shall be vibration proof and the noise shall not exceed 68
dB(A).

d) The exhaust hot air from A.C. shall be attached to Chimney at least 5 mtrs. higher
tham the nearest tallest building through ducting and shall discharge into open air
in such @ way that no nuisance is caused to neighbors.

SCHEDULE-IN
Details of Bank Guarantees:;

Sr. Consent{C2E/C ‘“’gf;'* Submission Purpose Compliance  Validity
f al. ¥ "
No. LONC2ZR) invsoaad Period of BG Period Date
Dperation
2 &
Consent to . ;
it A= 10 Maintenane ,
1 E'I:Era.t-l[lst Likhs 15 Days of Pallution Continious  |30.06.2022
Part}
Control
- Systems
2 -ﬂn-&;a-.e.lst Eilihe 15 Days of Board Continious  |30.08.2022
art} i
Resofution
Consent to Re 6.7 Compliance
3 | Operate{lst |-F-|"!'|';5 15 Days of Consent | Continious [30.06.2022
Part) Conditions

Dactwe Beal tutate b Ircantmarc DO UAN M. MPCE-CONGERT LS 1CATPT 1. 1002021 QZ-50:08 pm| S PO PG Page St 1
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Consent
sr. (C2E/ AmtofBG Submission Purpose of Compliance Validity

No. C20 Imposed Period BG Period Date
/CZR) ;

** The above Bank Guarantee(s) shall be submitted by the applicant in favour of
Regienal Officer at the respective Regional Office within 15 days of the date of issue of
Caonsent.

# Existing BG obtained for above purpose if any may be extended for period
of validity as above.

BG Forfeiture History

Amount B
of BG Submission Purpose of

Period BG

Amount of Reason of
BG BG
Forfeiture Forfeiture

Consent

SO (E/C20/C2R)

imposed

Compliance violation of |

Consent to Rs 6.7 , Rs 6.7 '

1 15 Days | of Consent consent
Operate(lst Part)| Lakhs | Conditions | Lakhs | condition

BG Return details

Srno. Consent (C2E/C20/C2R) BG imposed Purpose of BG  \Mount of BG

Returned

SCHEDULE-IV

General Conditions:

1 The applicant shall provide facility for collection of sa mples of sewage effluents, air
@rmissions gnd hﬂE&rdDIJ':i waste to the Board staff at the terminal or designateﬂ points ang
shall pay to the Board lor the services renderad in this behalf

2 The firm shall strictly comply with the Water (P&CP) Act, 1974, Alr (PRCPI Act.1981 and
Environmental Frotection Act 1986 and Solid Waste Management Rule 2018, Noise (Pallution
and Control] Rules, 2000 and E-Waste {Management & Handling Rule 2011,

3 Drainage system shall be provided for collection of sewage effluents. Terminal manhaoles
shall be provided at the end of the collection system with arrangement for measuring the
flow. Mo sewage shall be admitted in the pipes/sewers downstream of the terminal
manholes. No sewage shall find its way other than in designed and provided collection
system.

A Vehicles hired lor bringing construction material to the site should be In aeod condition and
should conform to applicable alr and noise emission standards and should be operated only
during non-peak hours,

5  Conditlons for 0.G. Set

al Neise from the D.G. Set should be contralled by providing an acoustic enclosure or by
treating the room acoustically.

b} Industry should provide acoustic enclosure for control of noise. The acoustic anclasure
acoustic treatment of the room should be designed for minimum 25 dB (4] Insertien kmes
or for meeting the amblent noise standards, whichever is en Righer side. A suitable
exhaust muffler with insertion boss of 25 dB (A) shall also be provided. The measurement
of insertion loss will be done at different points at 0.5 meters from acoustic
enclosure/room and then average

c} Industry should make efforts to bring down noise level due to DG set, outside industria
premises, within ambient noise requirements by proper sitting and control measures,

Dutheals Real Estate & leves ot DOUUAN K, MPORSORSENT.0000008772 | 11-20-2071 £3: 54006 pa) (MEPOE FIZ00 Pagw &
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di Instaliation of DG Set must be strictly in compliance with recommendations of DG Set
manufacturer.

al & proper routine and preventive maintenance procedure for DG set should be set and
followed in consultation with the DG manufacturer which would help to prevent noise
levels of DG set from deteriorating with use,

fi DG, Set shall be operated only in case of power failure,

g) The applicant should not cause any nuisance in the surrounding area due to operation of
D.G. Set.

h} The applicant shall comply with the notification of MoEFCC, India on Envirgnment
iPretection} second Amendment Rules vide GSR 371(E) dated 17.05.2002 and its
amendments regarding noise limit for generator sets run with diesel,

6  5oiid Waste - The applicant shall provide onsite municipal solid waste processing system &
shall comply with Solid Waste Management Rule 2016 & E-Waste (M & H) Rule 2011.

T Affidavit undertaking in respect of no change in the status of consent conditions and
compliance of the consent conditions the draft can be downloaded from the official web site
af the MPCE.

&  Applicant shall submit official e-mall address and any change will be duly informed to the
MPLH

5  The [reated sewage shall be disinfected using suitable disinfection mekthod,

10 The firm shall submit to this office, the 30th day of September every year, the environment
statement report for the financial year ending 31st march in the prescribed Form-\ as per
the provision of rule 14 of the Environmental (Protection) Second Amended rale 1992,

11 The applicant shall make an application for renewal of the consent at leask 60 days before
date of the expiry of the consent,

Fer and on behalf of the
Maharashtra Pollution Control Board.

C@MM

{Ashok Shingare ias),
Member Secretary

Credewala Sral tilate & ireestemet CO/UAN Mo MPCE-CORSENT-SHO1G TTT (13 12621 01:50:04 pm| JGMS. POS_FO300 Paga T od' }




exure- Vi

MU P : A
(Hydraulic Engineer’s Department)
Offive of Asstt. Engineer(Water Works)
Aece|3TIAT LW “E Wird, 2 floor,
T2l 4 10,8k Hafizuddin Marg,
28| 1% Byculln, Mumbsi 400 008

Tel No.022-3081 471 Ext.- 205
povwy_ewardi@yahoon

To,

MWs Modem Tech

Nr. Imamuddin F. Khan.
Licence Plnmber & Civil Contractor,
100, opp. BMC Colony.
Ram Mandir Lane, Andherd (W),
Mumbai - 400 058,
Call: 9765929290

4930052504

Subi- N.OWC, for | ne. of bore well in redevelopment of property
bearing C.5. Mo, 226 of Byculla Division 258 Bellasis Road
in “E’ Ward Mumba-400008.

Refi- 1) Your letler dated 12.12.2014.
21 100 Mo, EEBPL/ 2397/ A date U?-UH.JUUE.

With reference to the above sad subject madicr, the ste was mspected by (s oflice safl.
T sife inspection and based on sile shown on plan 1t was found that, as {ar as tlus departmen is
comeemed, there are no existing ' proposed water supply main / tunnel in the subject site, Hence
there 15 no objection Lo fake | (Une) ao, of bore well i the premises ol .5, 850,226, 258 Bellasis
oy |

Boad, Dyveudla Divisien i ' Waid

WAL
Asstl Engr. (Waler Works)
B Waard
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WARD

rReceiPTNO. - 5175716

BRIHANMUMBAI MAHANAGAR PALIKA

WATER OPERATION DEPARTHMENT

Heceipl/54F Doc Mo @ 1001990407 Datez 17.01.2015

Fagez 1 af 1

Reference Mo : Collection aty A0Z00E Ward)

Received From = M/5 DUDHWALAREAL ESTATE & IMVESTMENT

TOEARDS AMOUMT (R )
Scrutiny Fees 4§ P a0, G
TOTAL = T 500, Gﬂ

i EEUEH THOUSAND SIX HUMDRED RUFEES DMLY )

Remarks:= HES MNOC BLDG EEDPC/Z2I9YYESA DT O7.08.2008 APF 0.7

EHHIFHIFH DT CHADDAPOND HAKEK MAFE

HEtElHHﬂ Hy
Cash Receiving Clerk

Chagque Received Subject to Realisation

4 R L

s L

CELCF Tl

rilh (S



185 Annexure- VII

MUNICIPAL CORPORATION OF GREATER MUMBAI
PUBLIC HEALTH DEPARTMENT
INSECTICIDE BRANCH

Office of Pest Control Officer

Office of - Pest Control ‘E' Ward, Ground Aoor,
E_I"-!-i'; ' Ward Offices E’m,ﬂ 10, S K. Hafizuddin Marg,
it (alituddin Marg Byculla, Mumbai- 400 008
il vk lia T8 T+ o i
sl No. PCO/E/ 599 /SR,

Daie: 22/ 232015

Ta,

Misar 1 Patel. (C A to Owner).
Dudhwala House, 292 Belasis Road,
Mumbai Central, Mambai- 400 (418

Sub: - Permission to retain & Bore well and the use of wate
from the Bore well for Construction & after it for
flushing & gardening purpose on plot bearing C8 No
226 of Byculla Division at 258, Belasis Road, Mumbai
Central, Mumbai- 400 008

Ref: -1) Application under PCOY E £ 590 /SR of 20/ 02 /2015

& underiaking submitted by you )
2) 105 Sanction Vide No Iﬂﬂ-ﬂéﬁ%ﬂi did | ¥ 42015
SIT,

Permission to retain a bore well and the use of water from the Boe
well for construction & after it for flushing & gardemng purpose at the above place is
hercby pranted to you subjeet to the compliance with the conditions mentioned m the
memo of conditions duly signed by you. A board prohibiting the use of the well water for

drinking. bathing, cooking purpose shall be exhibated at a conspicuons place.

The permission is hiable to be summanly revoked, if any of the
conditions m the memo of conditions 15 not found to have been complied with or
breached. in that case you will be hable o legal action as provided under Mumbai

Mumicipal Corporation Act.

et

Brat Contral Rftver o
B Waed |
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MUNICIPAL CORPORATION OF GREATER MUMBAL

TREE AUTHORITY
LPv)

Office of the Supdt .of Gardens

Weermata Jijabai Bhosale Udyan,
Dr. Ambedkar Road Byculla{East),
Mumbai-400 027,
No.DYSG/TAMC! + 3.5/
Date:- _ﬂ?;,"'.:!;- Joe

357
e o

To, .

S hvl. Yirary T Paded
CHAP 0 AVIEr

Ly dh pala Haee

297 SCladr oA

T Arabe) (et~ yrade) 8B

Sub : Permission for removal/removal by transplantin
; of trees SV rivig m 7R e Fanp” G’-F-uﬁmf‘th Y o

FwlPrag S der 0o R 23720 A P feary
CL v <id of Oyoviin v <t 204 -ﬂ"—f.ffqhg
Cleof FLhPed TOMNPrynsd E d4rd
Ref: 1) Your proposal dt. - /¢ 2807
2) Tree Authority's Reselution No.——— Dl ———

MO /Chairman (Tree Authority)'s sanction under

No.Mpé/ 53  d 722 08

SirMadam,

With reference to above it is 1o inform that yvour request for removal of
trees coming in the work of proposed development has been considered by the
Tree Authority under section 8(3) of The Maharashira (Urban Areas) Protection
&* Preservation of Trees Act 1975, as modified upto 9th June 2004. The
permission for cutting of 5 trees (bearing tree  Sr.No.
| 2 7 6.7 8 12 12 1S [oF o4 2ate 25 27 34 72 Py 25

P27 Ga SlAv HE HOAvyd 179 T K} S8 £ 8y - foa
(Fn, 2/, 22 25— : 3 ané" ‘
transplanting of %9 trees (bearing tree StNo. & 5. 3 /12 1y
g €1 28 28 23 P/ P8 O A B2 S0 58 fo {Ff §5 &V EX

8 64 63 70 Py 25 ~2/— i piven by the Tree Authority vide its
Resolution No. dt. M.C./Chairman, Tree Authority's Sanction
No. mp & 53 dt. 12 3 98 :

The remaining ©L  wees (bearing tree Sr.No. F7 PE ) —

——
—— S

—— — - - — e~ e ———

A e e } should be
retained as it is.

. As per the provision under section 8(3)(a) of the said Act, you are hereby
directed that no tree shall be cul/transplanted until fifteen days (15) after the
permission is given by the Tree Authority.

; You are directed to plant 7€ rees in the said property within 30 days in
accordance with the provision under section (5) of the said Act and intimate to
the Tree Officer about the action taken thereta.

-
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)

rurther in accordance with the provision under section 11(1) of the said
Act. vou are hereby directed to plant requisite number of trees as per the norms
of the Tree Authority i.e. in open spaces two (2) trees per 104 sq.mtr. and in
R.G.Aea Five(5) trees per 100 sq.mir. and care should be taken so that tree

grows properly and give a report 1o the Tree Officer about the condition of these
trees once m 51x months for a perniod of 3 vears,

As per provision under section 19(b), you are directed to obtain the N.O.C.
of thg Tree Officer for planting of trees in open spaces as well as in R.G.Area as
per the norms of Tree Authonty before getting occupation / completion
certificate of the newly constructed building.

«  Your attention 15 Kindly drawn to the provisions under section of 21 of The
Maharashtra (Urban Areas) Protecuion & Preservation of Trees Act 1975, as
maodified on 9th June 2004

21(1) Whoever fells any tree or causes any tree 10 be felled in contraventions of
he provisions of the Act or without reasonable excuse fails o comply with
any order issued or condition imposed by the Tree Officer or the Tree
Authonty or voluntarily obstrucis any member of the Tree Authority or the
Tree Officer or any Officers and Servants subordinate to him in the
discharge of their functions under this Act, shall, on convection, be
sunished with the fine of not i2ss than one thousand rupees which may
axtend upto five thousand rupecs for every offence and also with

imprisonment for a term of not less than one week, which may extent upto
ane year,

(2} The felling or causing of felling of each tree without the permission of the
iree Authority shall constitute a separate offence.

Az per direction of the Tree Authonty, you are hereby directed to submit
the photographs taken while transplaniing of trees and the C.D. of the
transp antation of the trees, so as to ensure proper transplantation of the trees.

Thanking vou.
Yours faithfully,
:.-"'
Su puit.::;_t‘ Gardens
& Tree Officer.
Copy o :- v, o e
1) M/5. -"Ilr

o %

. For information ih reference 1w your application vide
No, dt.

2} Asstt. Commissioner { _ m
3} DySG( City / WS / ES ) with a copy of Rp]:m.

My
For information and necessary action please.
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Deputy Supdt.of Gardens
Dal Blaosaie Udyan
voad. Byeullaykl
M bai-40027
sub:- Photegraphs of transplanting trees on plot hearing C.8, No.266 of Byveulla
Drivision,at Bellasis Road, Mumbai Central

eds- Si- DY S0 P AU 37T dated 25408
Dhear Sir.
the MN.0OLC. [ssued b I 2 ifice dated 254708 we have wy cut 48 N
transplanting as pet vour Dffice N0
! '."'\-"i 'i'.. -II:'\-\.' [0 eMCAVALIOn on

lll.'l i'
it a o Al Nos NS Are
SAEME S 2 ol |

.~ Wi Are '!"_:':-\.";.Ifl:..l_—

i
[he transplanting tree= as on
i1t ok matenal dumping on site & as there will be labour on
it our-another sz at YVillaome Marol, Andhert (E), CTS ~No. 16 B
Copy of the location plan ot our Andhen site is attached herewith and copies of
hotographs showing the trees already transplanting at our Andheri site and pla
enclosed here with for vour information and record,
You Bre reque | lor pcknowledee the same
KT v -
e (-
< TR d
g
- Yoours fathiulls
h

I
T

& F r
For M/s. Shatkh & Associate

{Architect)



LOCATION 30 NOS

OF TREES TRANSPLANTED
HERE

LOCATION PLAN

SCALE—1: 4000
D.P.SHEET NO.W/43&W/46

PLAN SHOWING THE BLOCK & LOCATION PLAN OF PLOT BEARING C.T.5. NO—=1651 B.SITUATED AT

VILLAGE MAROL AT ANDHERI—(E) WHERE 30 NOS OF TREES ARE TRANSPLANTED OF PLOT BEARING
C.5.NO=226 OF BYCULLA DIVISION MUMBAI-—
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BRIHANMUMEAI M#HA.MEGAHPALII{A

NBL ChE/ | ) /Planning Do, Shee i
SWD /A, cell o7 11007 200

Dffice of the

Dy.Ch, Eng.{ Storm Water Drains)City
Engineering Services & Project Bldg.,
Jrd Floor, N.M. Joshi Marg,

Byculla, MUMBAI-400 011

M's. Shaikh & Aszociates,
Architects,

382/B, Pavwala Bldg.,

FRoom No. 4, Ground floor,
Near Nagina Restaurant,
Zrant Road, Mumbal-400 007,

Sub; Storm Water Drans Remarks for proposed redevelopment of
property beanng C.5. No. 226 of Byculla Division, at 258,
Retreat Compound, J B. Behram Marg, Mumbai Central in
E-Ward,

Ref Your letter under No, — dtd. 01.10.2007,

Gentlemen,

With reference to above | have to inform you that there is no objection to carry out the

work of Storm Water Drain as per accompanying approved plan, subject to the following

canditions; -

4.

The minimum farmation / ground level of plot under reference shall be at least (92'-00)
28.04 M. THD or 15 cm, (68" above the formation level of raised footpath, existing access
abutting / proposed road, whichever is higher.

The Storm Water Drain suggested in approved plan shall be laid as per Municipal
Specifications using R.C. C. pipes | NP2 class (1.5, Mark only) duly encased with 15 em
thick M. 10 cemert concrete all around. Built up drain covered with prestressed RC.CJ
C 1. grating for entire length as such that the velocity of flow is maintained at 1.2M. / Sec
(4" { sec.) whila the drain is running full.

The access / internal layout roads | D.P. Roads shall be provided with closed Storm
Water Drain as shown in the accompanying plan with regular water entrances at 15 M
(50°) and manholes at 30 M. (100) Cic at developers cost.

Two catch pit chambers shall be provided at points K & G by providing 50 Cm (2') pit below
the inver level of chambers as shown on the accompanying ptan. The internal 5. W.
Drain arrangament shall be provided as follows

a) 300 mm. dia R.C.C. pipe (Slope 1:150)} frem peaints —
A-B-C-D-E-F-G-H, K-F, L-M-N-O-P-G,

b) 300 mm. wide built up drain in cement concrele of Grade M-20 having minimum
thickness of walls 20 cm. covered with C.|, [/ R.C.C. gratings from points -- J-K with
minimum depth of 300 mm. at starting point and @& slope 1:400

DAGoESEWT Arerks].ooc |42
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d) Down take pipes of 100 mm. dia. from podium level upto ground level shall be
provided, (which shall be connectad to nearest W.E. on ground level) slope to the
surface of podium shall be given in such way that all the storm water shall flow towards
down lake pipe without stagnation.

5 The side [ marginal open spaces shall be leveled, consolidated andfor paved with cement
concrete with proper slope and drained in such a way to discharge the storm water into

proposed storm water entrances.

6. Before starting of the work Invert level of manhole on Municipal storm water drain to
which internal 5, W, Drain is to be connected shall be confirmned on site with respect 1o

imvert level of last catch pit chamber

7. You shall carry out the entre 5 W .D. work through icansed plumber. His name, address
{office and residential) Tel Mo, Licanse No., etc., shall be mtimated fo this office n
advance before carrying out the work

REGARDING STREET CONNECTION .

B a) You shall make one connections of 300 mm. dia. RC.C. pipes NP2 class
(I.5.Mark only) i.e. from point G-H duly encased with 15 cm. Thick M-10 grade
cement concrete all around from last cateh pit chamber to Municipal 5.W. Manhaole at
Developer's cost and risk, The connection shall be made only after the necessary
permission for road opening is obtained from A E . (Maint) of E-Ward.

b) The work of providing S.W. Drain from last catch pit chambar to Municipal S.W. Drain

shall be carried out under the supervision and as per suggestions of A E (Maint.) of
'‘E Ward.

¢} In case if itis not possible to connect internal 5.W. Drain to existing manhole on
Municipal Storm Water Drain due to site conditions / difficulties or if the existing
manhole is away from the plol. then, internal 5. W. Drain shall be connected to
Municipal 5.W. Drain by constructing additional manhale on Municipal S.W. Drain
al developer's cost

REGARDING COMPLETION CERTIFICATE |

B. You shall approach to this office for completion cerificate after actual sirest
connection is done alongwith following papers.

a) Cerificate along with completion plan of 5 W. Drains as carriad out on site as
per Municipal specifications duly signed by you, and also from Licensed Plumber

b) Remarks and sketch from office of the concerned ward about actual street
connection from last catch pit chamber 1o Manhole,

£) Plan showing ground level of connecting manhole with respaect to THD, depth
of manhole along with depth of connection shall be submitted.

10. Completion certificates will be issued. to you if the work of Storm Water Drains
is carried out satisfactority and as per approved plan.

O \Gosav hSWD Rmnnd doc| 43
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11. Other conditions -

a) As regards road and footpath work In setback portion you are requested to obtain remarks
fram E E.[Road)City.

b} In setback porion after construction of foolpath if required waler enfrance should
be shifted from point Q te R ie. to new portion by extending existing 300 mm dia.
RC.C. pipe (NP2 class) lateral connecting to existing Municipal manhole as per
Municipal Specifications and Drawings in consultation with Deputy Chief Engineer
(Storm Water Drain) Planning Cef and under supervision of Asstt Engr.(Maint.) 'E'
Ward at developer's cost. Please note that if shifting of W.E. will not be possible
by extending the existing pipes then you will have to provide new water entrance
at suitable places at your cost.

g} Mecessary arrangement shall be provided in basement in accordance with
1.5.12261 - 1987 for proper colection and disposal of storm water, The
arrangement shall also be made to pump out / drain out the water of the basement

to the nearest water entrance by providing sump well.

d}  An Iindemnity bond on stamp paper of Rs. 100/- shall be submitted to Executive
Engineer {Storm Water Drain) Const. City indemnifying M.C.G M. against any
losses, damages, etc. if occurred due to flooding in the plot under reference and
stating that the same is binding on you and your heir / successor or whomsoewver
deriving title through them

&) These remarks are valid for one year from the date of issue of this letter within
which period completion cerificate should be obtained failing which the remarks
will attract revalidation. Charges / fee of Rs. 200/- or prevailing fee will be charged

for each revalidation f revision at the time of revalidation

fi  These remarks are given from the point of views for disposal of storm water only,
without prejudice to the boundaries of the plot shown, ownarship status of existing
structures on it, if any and use of the land under reference.

Yours faithfully,
o f-
Executive Engineer
(Starm Water Draing) City Z-1

Copy to: EE.B.P (City).

Ref: EB2397/E/A did, 28.08.2007

Copy forwarded for information. Cccupation cerificate shall not be granted unless
sompletion certificate for SWD work is granted by this office.

Dy.Ch E/ mﬁr Planning DiTl-I;l' 70m (-

swo /N el e E.E.(S.W.D.) City Z-

L Copy to:  AE. (Enwironment] 'E' Ward
Copy for information please. M
oy p Lot o]

[
E.E.(5.W.D.) City Z-I
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MUNICIPAL CORPORATION OF GREATER MUMBAI
No. Dy. Ch Eng /8WD/ 2 <46 /PC dtd Y2\ \g)ia™

Office of the :

Dy.Ch.Eng.(Storm Water Drains) P.C.
Enginsering Hub Bida,,

Dr. E. Mosas Road,

Acharya Afre Chowk, Worli Naka,
Warli, Mumibai- 400 018

Tal Na 022-24955059 | 24955229

Fax Mo 022-24080097

M's. Shaikh & Associatas,
Architects,

Rubberwala House,

Cr. A.R. Nair Road..
Agripada Mumbai- 400 011

Sub . Revised Storm Water Drain Remarks for redevelopment
on property bearing C.5. No. 226 of Byculla Division at
Belaziz Read, Mumbai Central in 'E" Wand, Mumbai

Ref 1) Ligensed Plumber Mis. Modarn Tech's letter under
Mo.- Nil dtd. 22.09.2015.
2) EB/Z2397/E/A ditd. 04.04.2015.
3 This office earlier remarks wno.
Dy.Ch.E/SWDM840/P C. did. 11.10.2007,

Eentlemen,

Reference fo the above, you are reguested 1o carry cut the work of Storm Water Drain as per

accompanying plan, subject fo the following conditions. -

1.

The minimum formation / ground level of plot under reference shall be at least 28.04 M.
{92.00") THD or 15 cm. {6") above the formation leved of propoased footpath, if any, rased
footpath | existing access, abutting / proposed road, whichever 1s higher.

The Storm Water Drain suggested in the accompanying plan shall be laid as per Municipal
Spacifications using R.C.C. pipes NP2 class below 450 mm, dia. and MP3 class pipe for 450
mm. dia. and above pipes, ([.5.1. Mark only] duly encased with 15 cm. thick M-15 cement
conegrete all arcund alongwith provision of waler entrances having minimum size of 450mm. x
450mm. covered with M.S. 7 C.1, gratings. The built up drain shall be covered with prestressed
RCC. /C.l grating for entire length. The velocity of flow shall be maintained at 1.2M. / Sec.
(4" ! sec.) while the drain is running full

Four catch pit chambers shall be provided at points G, 'L, Y and W which shall be 80 cm
(2°) below the inven of pipes, as shown in the accompanying plan. The internal 5. W, Drain
arrangament ghall ba provided as follows -

a) 300 mm. dia. R.C.C. pipes ( slope 1.150) from points - A-B-C-0-E-F-G-H, J-K-L-G, P-O-R-

by

(]

5-T-G, W-R, ¥-F

300 mm. wice buill up drain shall be in cement concrete of Grade M-20 having minimum
theckness of walls of 20 cm. which shall be covered with grafings from points M-N-0O-L. U-
V-Wand X-¥ with minimum depth of 300 mm. at starting point @ slope 1:400,

The down take pipes of 100 mm. dia. from parking/ terrace level up to ground level shall be
provided which shall be cennected to the water entrance on ground level within property
The slope to the surface of parking/ terrace shall be given in such a way that all tha storm
waler from parking / terrace will flow lawards down take pipes without slagnation
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The side / marginal open spaces shall be levelled, consclidated and paved with r.:arném
concrete with proper slope in such 8 way 1o discharge the storm waler into proposed storm
waler entrances.
Before starting of the work, invert levels of manhole an Municipal storm water drain 1o which
internal . W, Drain is to be connected shall ba corfirmed on site with respect to invert levei of
last catch pit chamber,
You shall carry out the entire SW.D. work through the Licensed Plumber and under
supenvision of Licensed Supervisor Their names, address (office and residential) Tel MNo.
License No., etc., shall be intimated to this office in advance balora carrying cut the work.

REGARDING STREET CONNECTION .

You shall make one connection of 300 mm. dia. R.C. pipe NP2 class (1.S.1. Mark only) from
point 'G' to 'H duly encased with 15 cm. Thick M-15 grade cement concrete all around
from last catch pit chamber to Municipal 3.W. Manhole, along with shifting of any utilities il
necessary, at Developer's risk and cost The connection shall be made anly after the
necassary permission for road opening Is obtained from A E. (Maint) of 'E' Ward.

The work of providing S W, Drain from last catch pit chamber to Municipal S\W. Drain shall
be carried out under the supervision and as per suggestions of AE. (Env.) of 'E" Ward.

In case, if it is not possible to connect internal 5.W. Drain to existing manhole on Municipal
Storm Water Drain due 1o site conditions [/ difficulties or if the existing manhole is far away
from the plet, then the imernal 5.W. Drain shall be connected to Municipal S\W. Drain by

constructing addtional manhole on Municipal S.\W. Drain at developer's cost.

REGARDING COMPLETION CERTIFICATE :
You shall approach o this office for Completion Cerificate after actual streel connection is

done atong with following papers -

a) Cerificate along with Completion plan of SW. Drains asz caried out on sile as per

Municipal specifications duly signed by you and also by the Licensed Plumber on

their own letter head

by Remarks and sketch from office of the concemed ward about actual street

connection from last catch pit chamber to Municipal 5.W. Drain.

The Completion Cerificate shall be obtained on completicn of the work of internal Starm
Water Drain as per Municipal specifications and as per accompanying plan, from this office

10. Cther Cenditions.
a) As regards road and foctpath work in setback portion, you are requested to oblain remarks

b)

from E.E.(Road)City. / EE.(T &C.) City / A E.{Survey) Cily.

The necessary arrangement shall be provided in basement in accordance with | S 12251-
1987 (Re-affirmed) for proper collection and disposal of storm water. The arrangement
shall also be made to pump out / drain out the water of the basement o the nearest water
entrance within the property by providing sump well,

¢} AnIndemnity Bond on stamp paper of Rs. 200/- shall be submitted to the Ex Eng. (SW.D.}

Planning Cell indemnifying M.C.G M. against any losses, damages, etc . f occurred. due to
flooding in the basement under reference and stating that the same will be binding on

Owner / Developer and thair legal heirs | successors or whosoever deriving title through
them
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11 These remarks are valid for one year from the date of issue of this letter, within which period
Completion Certificate shall be obtained, failing which the remarks will have to ba revahidated
The prevailing fees [ charges will be charged for each revalidation / revision

12 These remarks are given from the point of view of disposal of storm water only, without
prejudice to the boundanes of the plot shown, ownership of plot, status of exsting structures
on it, if any, and use of the land under reference

13. That during the execution work of the propesed building, if any Storm Water Drain, other than
shown on accompanying plan, is found existing within the plot, the werk of proposed buillding
shall be stopped and the same shall be brought to the notice of this office immediately, No
further work shall be commenced unless the remarks regarding the samea ane obtained from
this office.

14, These remarks are offered without taking inlo consideration the system of Bain Water
Harvesting, as the same is not shown by the Architect. If the Rain Water Harvesting system is
proposed in future, then revised SWD remarks shall be oblained,

15. These revised SWD remarks supersedes the eardier SWD remarks issued by this offica

¥ours faithfully,

Acc. | Plan |

| e o
| Exatulive Engineer
(Storm Water Drains) Planning Cell.(Cay)
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MUNICIPAL CORPORATION %E BGREATER ?LHEAI
No. Cy. Ch. Eru.m%/)fq IPC.od 2<sli1|0 6

CHfice of tha :

Dy.Ch.Eng.(Storm Water Dyvaina} P.C.
Engnearing Hubr Bldyg.,

Dr. E. Mokes Road,

Acharya Alne Chowd, Worl Naka,
Worll, Mumbak- 400 (18

Tel No 022249550588 7 24955229
Fax Mo 022-24080097
To,
Mis. Shaikh & Assodales
Arthitects,
Rubberwala Houwss,.
Or. AR Nair Road, Agripada,
Murbai-400011.
Sub ¢ Pad Completicn Cartificale for Storm Water Drain
proposad redevelopment of property beating C.8. Ne. 224
of Byculla Divigon st 258, Balasis Road, Mumbai Central,
Mumbai.
Ref . 4. Your LP.3 ME. Modam Tech's latler did. 24,12, 2015,
2. This office SWD remarks wina. Dy.Ch EJSWIV2546/PC
od. 12.10.2015.
3. Ledter from AE. (SWM) 'E" Wartd unn.
ACTEMaTSISWM did. 03.08.2015.
[Sentiaman,

Reference (o your above refemed latter a1 5r.M0.1 and letter from Asstt, Engineer (Erv.}
'E' Ward refarrad at Sr. No. 2 the internal Storm Water Drain Part Completion Certificate
submilted by you in compliancs with reference at Sr.Mo.2 above, is hereby accapled.

Yours faidhfully,

Acc: Plan -1
Execuiive Irogeay
(Storm Water Drains} Pranning Cal (Ciy)
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SAURABH S. JADHAY

CIVIL ENGINEER, LICENSED SURVEYOR
& MUNICIPAL CONSULTANTS

U/No. Parking Layout consultant/2605/revised dated 26.05.2021

To,

Owner,

M/s. Dudhwala Real Estate & Investment
(Developer)

Sub: “Parking arrangement and its Maneuverability” plan for proposed
redevelopment of property bearing C.S. No. 226, of Byculla Division
situated at 258, Retreat Compound, Bellasis Road, Mumbai Central,
Mumbai - 400 008.

Ref: File under no. EB/2397/E/A

Sir,

In this case, Traffic Department has already granted approval to the
parking layout plans (Total 258 nos. of parking spaces) vide no.Dy.Ch.E/P-
730/ Traffic dated 14.11.2013. Further remarks are issued U/No. Parking Layout
consultant/003/ dated 21.11.2019 for parking arrangement and its
maneuverability point of view. Now L.S. has submitted revised parking layout.
The building under reference is a residential building proposed to be having
Basement, Ground floor, First podium & Second podium as parking floors.

e It is proposed to have 4 nos. of gates having width 3.80 mt., 3.05 mt., 6.00
mt. & 7.50 mt. wide entry / exit gates from 96’00” wide Bellasis Road as
shown on plan.

e As per the parking statement prepared by Architect, 346 nos. of parking
spaces are required as per Regulation.36 of D.C.R.1991 & Regn.44 of
D.C.P.R.2034 and proposed parking spaces are 346 nos. including 25% &
50% additional parking spaces as per D.C.R.1991 & D.C.P.R.2034
respectively. However E.E.(B.P.)City shall verify the number of parking
spaces required as per Regn.36 of D.C.R.1991 & Regn.44 of D.C.P.R.2034.

e Architect has proposed 57 nos. of parking spaces in Basement, 136 nos. of
parking spaces on Ground floor, 104 nos. of parking spaces on First
Podium floor and 49 Nos. of parking spaces on Second Podium floor of the
proposed building.

e From the maneuverability point of view 346 Nos. car parking spaces
provided as shown on plan are in order as detailed here under.

a) 142 Nos. of car parking spaces are proposed in mechanized stack

parking system and 204 Nos. of car parking spaces are proposed as

surface parking.
501, LAXMI NARAYAN CHS, NANABHAI PARELKAR MARG, PAREL VILLAGE, MUMBAI- 400 012.
E-mail:- jadhavsaurabh54@gmail.com Cell No. 9768632671
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b) The size of parking space provided is 2.5 m x 5.5 m (Big parking) or
2.3 m x 4.5 m (Small parking) as per provisions of Regulation no.44 of
D.C.P.R.2034.

c) Parking spaces provided at Basement are accessible through 4 nos. of
car lifts and parking spaces provided at 1st & 2nd Podium are accessible
through 7.50 mt. wide two-way driveway.

It is to clarify that the parking arrangement shown is scrutinized purely

from traffic maneuvering point of view. The necessary approval /

permission from concerned Ex.Eng.(B.P.)City / Competent authority shall
be obtained regarding the permissibility in the matter of allowing erection
of mechanized stack parking system as shown on plan.

The area reserved for the parking shall be used / utilized for the purpose of

parking only and a registered undertaking to this effect shall be submitted

to E.E.B.P.(City).

L.S. has proposed some of the parking spaces directly one behind the other

as shown in the plans for flats having requirement of more than one

parking space. Same may be allowed as per Circular issued u/no.

CHE/DP/110/Gen dated 2019-20 (C-8) clause 3.3.

Special parking attendants shall be deployed round the clock to control the

maneuvering & the movement of cars between entry / exit gates, at the

junction and the places where mechanized stack parking are provided so as
to avoid traffic congestion during peak hours.

That the registered undertaking from owner indemnifying the M.C.G.M.

against any litigation / accidents arising in case of the failure of proposed

mechanized stack parking / car lifts in the building under reference shall
be submitted to E.E.B.P.(City).

Mechanized stack parking shall be equipped with electric sensor devices

and also proper precaution & safety measures shall be taken to avoid any

mishap.

Installation of Mechanized Stack parking system is responsibility of

Developer/Owner & concerned parking system provider/installer Company

strictly.

That this parking layout is approved subject to confirming the

permissibility of building under reference including allowing Mechanized

stack parking system & surface parking at basement, ground, 1st podium &
2nd podium floor, vehicle maneuvering & movement of vehicles as per the
provision of Regn.44 of D.C.P.R.2034.

Traffic Operation as indicated in red arrows is shown on plan and shall be

maintained.

Parking slots proposed are in order from maneuvering point of view.

501, LAXMI NARAYAN CHS, NANABHAI PARELKAR MARG, PAREL VILLAGE, MUMBAI- 400 012.
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e Parking Spaces provided floor wise are as per following.

Sr. Floor Surface Parking Stack Parking Total

no. | Designation Big Car | Small Car | Big Car | Small Car

1 Basement 16 07 17 x 2 - 57 nos.
=34

2 Ground floor 10 48 17x 2 22x 2 = 136 nos.
=34 44

3 1st Podium floor 24 80 - - 104 nos.

4 2nd Podium floor 06 13 15x2 - 49 nos.
=30

Total 56 148 98 44 346 Nos.

After the analysis following results obtained.

1. From the queue length calculation as per queuing theory the queue length at
each car parking will be 1 car at evening peak hour and provision for the same is
done on the plan.

2. At evening peak hour, if the security checking is introduced for all the car
entering, with 1 security check posts at every gate, then 1 car will wait in queue
at each entry gate at evening peak hour time. The average security checking time
is considered as per 25 sec per car on the basis of traffic surveys conducted
earlier and calculations.

3. In case of deviation as per the DCPR and Traffic Department guidelines the
same shall be subject to approval of M.C. and subject to payment of premium as
per policy.

4. Standby Arrangement of generator/alternative electric supply of requisite
capacity shall be made in case of failure of electric supply.

5. This parking layout is analyzed considering location of structural members
shown on the respective plans by the architect.

You are requested to note the following additional conditions of Traffic
Dept. of M.C.G.M.:

1) The minimum 2.40 mt. head room shall be kept in driveway at Ground floor
as well as stilt floor and podiums.

2) The Ground floor/Stilt floor area shall be adequately lighted ventilated and
drained properly.

3) Edges of the column shall be round in shape in the parking floors.
4) The parking spaces shall be paved & clearly marked, painted and numbered.
5) The traffic operation shall be marked in Thermoplastic road marking paint.

501, LAXMI NARAYAN CHS, NANABHAI PARELKAR MARG, PAREL VILLAGE, MUMBAI- 400 012.
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6) Arrows and traffic amenities such as Retro Reflective Road studs shall be
provided to guide the motorists.

7) Anti-skid finish (Surface) shall be provided at the parking floors.

8) Cautionary / Informatory Signage’s shall be provided in the drive ways to
guide the motorists.

9) The entire drive-way as well as parking spaces shall be kept free of
obstructions.

10) Adequate no. of parking attendants shall be employed.

11) Necessary care shall be taken to abate the nuisance or car exhaust / smoke /
lights / noise in parking floor area.

12) The parking layout shall also meet the requirements of C.F.O.

It is certified that the proposed parking layout is approved with respect
to the parking arrangement and maneuverability of vehicles.

The above remarks have been offered only and purely from traffic operation
& maneuvering point of view, without any prejudice to the status of structures,
ownership of the plot under reference and R.L. abutting the road if any & without
reference to the ownership and without carrying out actual site inspection, and
without reference agreement/ power of attorney for development if any.

Thanking You,
Yours faithfully,
Licensed Surveyor

Saurabh S. Jadhav
(Lic. No. J/188/LS)

Copy to:

Architect:

Shaikh & Associates (L.S.)
Rubberwala House,

Dr. A.R. Nair Road,
Agripada, Mumbai - 400 011

501, LAXMI NARAYAN CHS, NANABHAI PARELKAR MARG, PAREL VILLAGE, MUMBAI- 400 012.
E-mail:- jadhavsaurabh54@gmail.com Cell No. 9768632671




